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(oUdI-) She is in Parliament. ? (Interruptions)

SHRI K. C. VENUGOPAL (ALAPPUZHA): Madam, please allow me to
speak for a minute. The time is decided by the Government. ?
(Interruptions)
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SHRI K. C. VENUGOPAL: The Finance Bill is an important subject and
the hon. Finance Minister is not present in the House. ? (Interruptions)
Why is this happening? How can they do this?

HEE U : AT ST R Y= S |
? (TIIYT)

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Madam, | would
speak but the hon. Finance Minister is absent.

TG FUTUR : 9 37 @1 8 3R 3t g8t fad Tsg vt S 98 gU g |
SI. R YT S |
? (IYT)

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Madam
Chairperson, a few years ago, | was constrained to observe of my
absent friend, the hon. Finance Minister, that her Budget speech in this
House reminded me of a garage mechanic who said, ?l could not fix
your brakes, so | made the horn louder?. Looking at this year's Finance



Bill, in her absence, | think she has slightly changed her tune. She is
now saying to taxpayers, ?1 could not repair the roof, so | brought you an
umbrella?. This Finance Bill is a classic case of patchwork solution at a
time when the nation needs clarity, conviction and decisive leadership.

The Government's economic management finds itself in the grasp of
deep-rooted structural challenges. We have seen growth targets being
scaled down. Double-digit growth is apparently unattainable, and the
ambitions of maintaining a respectable growth rate of even six per cent
and above are fading away. The portion of our population engaged in
agriculture is higher than ever while manufacturing has shrunk to around
15 per cent of GDP; the lowest in the century. Our informal sectors of
employment are soaring and dependence on foreign capital inflows to
manage the current account deficit is growing amidst the staggering
situation where our exports are stagnating and production is not going
up. Even those who are earning five or six times of per capita income
are now struggling to maintain their standard of living. So, ?Viksit
Bharat? by 2047 is a laudable objective for a quarter century from now
but how does this Finance Bill begin to get us there?

It has taken the Government years to finally realize that just two per
cent of Indians, the hard-working taxpayers, have been really carrying
this country on their backs. Individual taxpayers, mainly the salaried
middle class, were already contributing more than the corporations last
year and yet no action was taken. That would have been the time to act
as | pointed out in the last year's budget debate, but now in the current
financial year, corporate taxes have crawled up by eight per cent while
individual and non-corporate taxation has soared by 21 per cent. Now,
the Government finally wakes up and gives a sort of a tax break to the
salaried middle-class. Who else is financing the Government? The aam
aadmi is financing the Government through indirect taxes, most
notoriously GST.



Instead of the good and simple tax that we all wanted, India has
multiple and confusing GST rates, including the highest GST rate in the
world at 28 per cent but the tax revenue still lags at 18 per cent of GDP.
In contrast, China has 13 per cent GST cap but they collect 20 per cent
of GDP with it. Vietham has an even lower eight per cent cap and
collects 19 per cent of GDP. In Thailand, the GST is only seven per cent
and they get net 17 per cent of GDP.

Beyond exorbitant rates, our system carries a dubious tax ? the
dubious burden of being the most complex tax in the world. Seventy-
seven countries have GST and they impose only one or two tax slabs.
This multi-rate structure in our country has only further raised the
compliance burden for businesses.

Indeed, bifurcating input tax claims based on different product tax
rates is a significant hurdle for businesses. There is supposed to be an
advanced ruling mechanism that should help, but | can tell you, from the
food sector MSMEs in Kerala, that their applications are left unheard for
months, even years. Our traditional snacks in Kerala, like Pazhampori,
Vada, Ada, and Kozhakatta, face an unfair 18 per cent tax simply
because of the absence of an assignable HSN code. With a shelf life of
124 hours, these snacks often go unsold and are discarded, but sadly,
their input tax claims are denied, leading to mounting losses. This
system, | am sorry to say, is less a tax and more a punishment, so much
for the claims of ease of doing business.

And where does all this money, all this tax, direct and indirect, end
up? Mostly lost, apparently, because Rs.28.59 lakh crore, both disputed
and undisputed, in unrealized tax revenue has been sitting untouched in
this Finance Bill, nearly double the amount from fiscal year 2021.
Imagine if this was actually realized, our entire fiscal deficit for fiscal year
2025 could be vanishing overnight. Instead, Rs.13.97 lakh crore in
corporate tax remains unrealized. Only Rs.9.11 lakh crore has been



collected. Similarly, the non-corporate tax demand stands at Rs.14.62
lakh crore. Collections lag at Rs.10.45 lakh crore. GST evasion has
doubled to Rs.2 lakh crore already this year, with 18,000 fake entities
caught while many more remain undetected.

Now, while all this is going on, between 2017 and 2022, 35,000
wealthy Indians, the so-called high-net-worth individuals, left our country
to relocate abroad, complaining of tax terrorism. Obviously, when rich
people migrate, their wealth also migrates with them. This affects
revenue generation, wealth creation and employment opportunities.
Surely, we need to review not just their effective tax rates, but the
manner in which tax demands are made that drives such people away.
Unleashing tax terrorism is self-destructive, Madam. It reduces sources
of long-term revenue from future wealth creation.

The Government's attempts to raise money through disinvestment
have failed with underwhelming results. They have abandoned the
strategy. Reports suggest that the PLI scheme, introduced with such
fanfare, will also be allowed to lapse because it has not worked. Such is
the state of affairs that the Government now relies on the Reserve Bank
of India's dividend as a major source of revenue. That is neither
sustainable nor ideal.

This Bill prompts another question, Madam Chairperson. If the
Government is set to forego almost Rs. One lakh crore in direct tax
revenue and Rs.2,600 crore in indirect taxes on top of the inevitable drop
in import tariffs due to likely reductions in customs revenue prompted by
our responses to the American Government?s policies, and on top of
that, declining capital gains tax amid a stock market downturn, then the
revenue receipts are going to be further squeezed across all these
categories. How can the Government claim it will cut the fiscal deficit to
4.4 per cent for the coming financial year? The maths do not add up.



Welcome, Madam Finance Minister. Are you offering us jadugar
economics? How can we reduce the fiscal deficit in these circumstances
and if we do, who pays the price? And let me ask, Madam, very frankly:
why is it that only two per cent Indians are paying income tax? The
reasons are endless - unemployment, income inequality, poverty,
inflation etc. But can the Government continue to run itself on the backs
of just two per cent of our people? While the economy is crawling
forward at a snail's pace, income distribution is as lopsided as ever. The
share of the top one per cent more than doubled from 10 per cent in
1991 to 23 per cent in 2023. The top 10 per cent went from 35 per cent
to 59 per cent. The share of bottom 50 per cent of our population in our
national income has shrunk from 20 per cent to 13 per cent. Clearly,
prosperity and growth are not slow for everyone, just for those at the
bottom half of our population. But they are the ones who need progress
the most.

Madam Chairperson, it is becoming almost painfully repetitive -
every time we talk about unemployment, we are faced with the same
grim statistics. Reports predict we need to generate 10 million jobs
annually

from 2024 to 2030 to keep up with the growth targets, yet the skill
mismatch is still glaring. Only half of graduates of our country possess
the skills required by industries, leaving a significant gap in their
employability, and skill development, sadly, has been a failure. Just look
at their placement figures.

While unemployment is a concern, the assessment of poverty is
troubling for a different reason. The NFHS-5 data reveals that about 15
per cent of India's population is multi-dimensionally poor. Shockingly, the
Government went 11 years without any consumption expenditure survey,
leaving a significant void in assessing poverty levels until it was finally
conducted in 2024. But here is the real issue. Our calculation of poverty



levels is still based on the 2011 Census, especially the sampling frame.
An outdated dataset, completely unfit for assessing the present socio-
economic reality is what leaves the Government to say, they have
defeated poverty.

According to the World Bank, the international extreme poverty line
is USD 2.15 per person daily. They use a higher poverty line of USD
3.65 for the lower middle-income countries, but India?s medium poverty

line is only 1/10% of the World Bank figure at the present exchange rate,
which should make us wonder if we truly understand the scale of poverty
around us.

It is high time we acknowledge that the true extent of our poverty is
very grave, and we must adopt more accurate assessments to ensure
that our efforts at poverty alleviation really work, and have a lasting
impact on the millions who continue to struggle in silence.

The hopes of economic growth and prosperity seem to be slipping
further away as unemployment rises and poverty deepens. Jobs are
scarce, wages are stagnant, and just when struggling households think
they might catch a break, instead up easing the burden, small
businesses are drowning in compliance rules, informal workers are still
making up a chunk of the workforce and they are pushed further to the
margins.

Since the Finance Minister has been kind enough to join us, let me
capture the present situation in some light verse.

Tax our petrol, tax our shirt,
Tax our footwear, tax our dirt,
Tax our mobile, tax our calls,

Tax our hovel's crumbling walls.



Tax our salary, tax our ride,
Tax our mithai on the side,
Tax our sorrow, tax our cheer,

Tax our future, year by year.

GST, income, tax forms pile high,

Cesses, surcharges, make us sigh.

Roads with potholes, trains that derall,
?Where does it go?? Is it all a fail?

When we ask, "Is this all in vain?"

You smile and say, "It's for the nation's gain!"
And if we ask you to try and fix it,

You point and say, "you will be Viksit!"

Yet still we pay, with a patriotic heart,
Hoping our cash will play a small part,

In building a future, bright and fair,

For the nation we love, beyond compare!

Madam, let me say that the five Southern States, Andhra Pradesh,
Tamil Nadu, Kerala, Karnataka and Telangana, are among India's
strongest economic engines. They are paying taxes. They generate over
a quarter of the country's direct taxes. They contribute 28.5 per cent of
GST. But when it comes to receiving their fair share, they get a mere 15
per cent of the Centre's tax pool. How is this acceptable? How can
States that fuel the nation's economy be expected to sustain their growth
with such an inadequate return? By all means, let us ask the richer
States to help the poorer ones, but surely not in such a disproportionate
manner.

The Finance Bill 2025 is yet another move by the Centre to hoard
revenue at the States' expense by slashing Basic Customs Duty on
several items which are shared with States, and shifting the difference to



the Agricultural Infrastructure and Development Cess (AIDC), which the
Centre keeps entirely. This ensures that States lose out. So, the AIDC's
share is increased, the Centre deprives the States of their rightful
revenue. Its growing addiction to Cesses is not only opaque, but also
undermines fiscal federalism. Yet for all its love of cesses, there is one
the Centre just cannot seem to stomach, the GST Compensation Cess,
which was intended to offset the loss of revenue to States after the GST
implementation, and has been extended only until March 2026. That
money actually belongs to the States. The States have repeatedly
demanded that their share in vertical devolution be raised from 41 per
cent of revenues to 50 per cent, a reasonable demand, but one that
continues to be ignored.

Once the Central Finance Commission submits its report, it
dissolves, leaving the States with no Constitutional mechanism to
challenge or negotiate their share. Where is the accountability? We
could have an independent fiscal council to serve as a redressal body,
ensuring that the States have a say in how their hard-earned revenue is
allocated. | urge the Finance Minister to consider such a method. This is
because should not those who contribute the most to the nation?s
economy have a voice to receive a fairer share? Or can the cycle of
economic injustice just continue unchecked?

Let me turn to my own State because Kerala?s share of tax out of
the divisible pool seems to be on a permanent downward slide, from 3.8

per cent under the 10! Finance Commission (1980-85) to three per cent

in 2000-05. Now, under the 15" Finance Commission, it is down to a
mere 1.9 per cent. Rs. 18,000 crore have been lost. This is for a State
which is struggling to meet routine expenditures. It is sinking into debt
that has now crossed Rs.4 lakh crore. But as always, the expectation of
Kerala seems to be, pay more, receive less, and somehow keep thriving.



Amid this financial crunch, when the State Government sought
Rs.4,500 crore in special assistance to tackle coastal erosion,
rehabilitate fisherfolk through the Punargeham project, and modernize
fishing harbours, it was given no response. Lakhs of poor fishermen are
left struggling under a trifecta of crises ? low prices for their catch,
depleted fish stocks due to overfishing, and the removal of kerosene
subsidies by this Government for their boat engines. Yet, no relief
package has been announced. Even Kerala?s Rs.1,000 crore request to
address human-wildlife conflicts was ignored. This is part of a larger
pattern of neglect evident in the plight of the people who are victims of
wildlife attacks, fishermen left adrift, ASHA workers still deemed
volunteers despite their critical role, and key projects left unfunded.

While the Centre has earmarked Rs.25 lakh crore for the States,
Kerala receives less than Rs.40,000 crore, which is a drop in the ocean.
The State also failed to secure a Rs.24,000 crore economic package for
financial stabilization and the much-needed aid for the Vizhinjam port
project in the current Budget. All we have got, and that too after the
intervention of the hon. Governor, is a loan of Rs. 5,900 crore and no
grant. Apparently, when it comes to equitable financial support, some
States are more equal than others.

The Centre?s masterclass in delay tactics continues. Wayanad?s
landslide victims are still waiting for aid that never seems to arrive,
despite the Kerala High Court actually urging the Government for
immediate action. The State Government conducted a Post-Disaster
Needs Assessment and estimated that Rs.2,220 crore is required for
recovery and reconstruction. This was submitted to the Centre on
November 13, 2024; nothing has come. And this is supposed to be an
urgent disaster relief.

Instead of releasing much-needed funds like this, the Centre still
insists that Kerala must first exhaust its own balance in the State



Disaster Response Fund for all other disasters before receiving any help
for Wayanad. All this is there, while thousands of lives and livelihoods
are at stake. But it is part of a larger pattern of neglect and unfulfilled
promises. From healthcare and infrastructure to livelihood support,
Kerala has been systematically sidelined. | have been pleading in this
House many times for help in addressing the severe coastal erosion
problem. My own constituency has lost 64 sq. km. of territory to the sea
while | have been MP. Bharat Mata ki Dharti, is lost forever. But the
Centre says it is not their problem, and the State says they have no
money for the sea walls and groynes needed to save our coasts.
Beaches where youth played football or cricket in my first term as an MP
have disappeared today. Who is going to help us?

Key projects that could transform Kerala?s infrastructure and
economy continue to be stuck in limbo. The All-India Institute of Medical
Sciences remains a mirage despite many years of repeated requests.
Madam, 22 AIIMS have been sanctioned across India; Kerala is still
waiting. Similarly, the National Institute of Speech and Hearing in
Thiruvananthapuram was promised an upgrade to a National University
for Rehabilitation and Disability Studies in the Union Budget of 2015-16.
This is the explicit commitment. There is no action 10 years later. A
promise to establish a National University for Ayurveda in
Thiruvananthapuram has recently materialised in Gujarat.

It seems that where Kerala is concerned, promises are easier to
make than to keep.

Now, while these delays and denials are Kerala?s burden, other
aspects of the Indian economic landscape are very worrying for other
States, for all of our country. The Economic Survey suggests that foreign
investment is booming. But, in fact, the net FDI has been slowing year
after year and outflows are surging. In just April to October last year, a
whopping 34.1 billion dollars left the country through disinvestment and



repatriation, which is an increase from 26 billion dollars the previous
year. India?s share of global FDI, even excluding China, is shrinking. But
sure, let us keep celebrating token investment announcements while the
real money quietly walks out of the door.

It is not just a foreign investment that is pulling back, the Indian
private investment has also been shrinking falling from 25 per cent of
GDP in Dr. Manmohan Singh?s time in 2008 to just 13-14 per cent of
GDP since 2020. What is the culprit? It is weak domestic demand, that
has dampened confidence and kept businesses from putting their money
back into the economy. And we still expect to believe that everything is
nice on track for Viksit Bharat.

Where are the decisive measures to drive export-led growth, to
seize the ?China Plus One? opportunity, and to revive investments and
manufacturing? Does India not wish to absorb the capital leaving China?
What are we doing about it? We are abandoning PLI, and this Bill offers
nothing new to inspire economic confidence. The service sector alone
cannot drive broad-based growth, industrial expansion is essential to
create jobs and build economic resilience, and we must say that there is
no large national strategy in this Bill to achieve that.

To conclude, Madam Chair, we are left with a Finance Bill, devoid of
vision and lacking in resolve. The people of India deserved decisive
action and forward-thinking policies, yet their aspirations have been set
aside. If Viksit Bharat is to come, it will be built by those who are
currently unemployed, who have no money to spend, and few
opportunities to improve their lives.

| urge the Finance Minister and the Government to think about
them. India requires and deserves a strategy that addresses their
deepest needs and aspirations. And sadly, we are yet to see one in this
Bill.



Thank you, Madam Chairperson. Jai Hind.
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rule and will substantiate it. So, do not worry.
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HEICTT, 357 48 ARG FRIS SUY P! 91d Hal & | Ig o ca¥ @, 98
$Had gl & G & U § | 3T ¢ RS IR g | H 3MTe! a1y
% 48 TRT HAUS TUY BT Ol ¢FY d1H! g, ITH I 43 ARG HUS ST I
Ad @, 31U Fel & & afe ag s Srar, O fhwa sfthRic &w 81 ST |
ey ¥R, # 3Mus! §amT ag & Sff U f9d §, 98 T 1,10,000
PAS TTA BT 5 | 98 §I1 A HT13 |

Y 3clt B UT? HIRA 1Y TUIRAT B UT? TSI BT TTUR HIA aTddl
3T, foRT 9y 2007 TF Bl STHH ol el 1&dT | Y 2007 H 31T IUD
Tt T 7 38 HRd 81 | IUP SR TSl T g 3R HH FHad & fb e &
74 ARG IS I A, FH Fed e fb 1 TR 10 TR FAS TUTW S § |
Y S i 2og §, 98 9 1980 F UBA & © | H 3B Th &1d Ug B
AT E | H S ) aredn o7 Afce S G | ST ¥ U o faq 9geT
HI e | TP HTE | T UG ST § | T8 UY 25 BRax!, 2011 Bl GBI 74T |
Tg S{dRifhd Uy § 3R IUH U1 7141 fob

?(a) whether the Bofors case is also lying in Income Tax

Appellate Tribunal (ITAT);
(b) if so, the details thereof and time since when the case is

pending alongwith the reasons therefor;
3R I9d a1 G311 %
(c) whether the Central Bureau of Investigation (CBI) has not

taken this case seriously???
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% 9@ Pt TR ¢t IHFH T TB 8, ITP T 3y NI HR I3
1?7 (SIIYTH) He HedTd St $ A a8 § |

ot Hdefy Hede (@) : 97 TS Ht MUl B HIa™H B T To) Dl
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D TIRAT & A1d St Hede 7 garn | 4 7gae A N & §-FHad &
TR & IR R IRRE a1 for THR & H9 B ofd S9HH ¢ad - Jd
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RRIp 3ifts goic 9y 2013-14 F1 §, 9 87 WHR H 3T | Ig§ HRd PR
FIRUER |

T 519 Ugell IR THUT SF&R 31T, i I8 R Y 9gd iR anT H
g | 39 AT 8H Y BRI IR T g fad! At | HIRUIRE B oY BRIe]
TgamaT STTdl T, S9& aR # T 3Ud! Iars | & Hesush &1 KU dax
3§ | 98 U8 o T § & 39 W § HRURCE a9 ATHI-TRTHT 33
TR oT, ford 99 2004 ¥ 2014 T GUIT T g7 | 3 iR y=x 1
UG 3 91 DI At 3R 39 I B g9 WMHA ST dl 98 <o $ol 38.9 &
STUTY TSl T | USTSH o8 el § b 10 91l | fat off HIRue 1,
i T8 a8 2013-14 DI RAE 8, 3T AT 400 TS S8RTd g3l BT AH




forar T 3R T S ¢ UT, 98 Hhad 22.3 WIC UT | I 2014 dPH 22
RYC § el HRURCYH 4 HUT 39 <1 F ¢ g 76! a1 | g9 foha
o feam? g9 oMU+ &t 40 Tdie ayen, & 30 e agar, w25
RIS aGAT | TH-IR a1 30 & §1g RIS el 7 Ht ¢ &1 P& o
faar | amy ot waft sruet R | Siva: AT | g simuet 8 fidfie g |
I THY ¥dg BRI BT UOR TAT T | g0 94T 7 SUP! Ugl & | 59 §oic
QR BIdT 4T ol 39 0 TAT AT | 39 ol A1 38 St § dpe fefoied
o fear s | 919 99 2013-14 H 3 A1 91 3@  df STH I8 Hel 7147 fb IR
IS B 5 ARG HRIS BT BT Y9-g BIAIH 1ha1 4T | ? (SFIYM) It is
here. ? (lnterruptions)ﬁaﬁf2013-14 %ﬁqwﬁﬂqﬁﬁqﬁéé&wé
| ? (STaYT)

JUTATd Hgied, § 98 &g 81 § & 3 Al &I 59 dolc H $© ol
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ARG | TS 3T g1 918d & df gHT, SR el AT 91ed € ol § T
B THdl §2 3T 3T AR DI d1d PR I8 & [P 39 golc J JoMR & g
-7 572 31U ART I R Fad S1e] Kl S+ @ § | H ISR & fawg
IR Bl AATE | THA SSAA BIRARIT oy Her & FW 9gd Salal M
faar | IF T & HAYH & IR H, oY fh -0 Wrd-3reg @s g, u-
T AT 37T, TS 3fehct 3T, 9U Saaudcd g, B MU 39 Foic &l Ugl
87 A HhaddT Guvl U1 Jaex g, oy IR 98 WRER 39 Bie-9
90 & 950 $© dox 3ME § | R § [ e &1 3R W < & &G
3TN HAT ATl § P 9gd 91d Bidil & 1o J81 H-ghadiT el 81 Xa! & |
H @ W 81 38 &, I1ST 31 d¢ 38T &, digar 31 9¢ 8T & | I1e ey
&1 dTd g1, YHih Sdex BT Jdld gl, Tt &I dTd &I, HIdSd &1 Jdld
g, dfh BTl off, § 3TUD! FaMT ITedl § fob 3Mudh fUdrsh ¥ 1997 H o/
SIS Aed 3R % PHR ORI IAed & 1Y H3l ¥, I e
CTlln 1A TUTHCT (3MRCIN)-1 13 B fadr | O g+ o 193-194 ddie, 3@
A 195 BT Bl TR & | 195 el H had 17 el REFEY o | 916 H a8
FGHR 29, 3a a1 H ITHT Rt et o1 | Ig1 Wt 39 TWiHe w1 U
qy 2003 ¥ 3T | gH- 1 TiHe o forar o+ Wide o forn for a9




2004 T A Saiagiad &, TIaW §, Sleddd o, Aiteddd §, I @,
JHidresaed €, dal 4 H a3 913y, §H SIRT ST A |

X HeeH S¢Sl HR ot | Ig WiHe Ire— o forn | st & 39
HHA BT TR § | e =, W I Ugd 39 HAct & J9AT 3 |
YdTORTd e ot H 39 HAE & FIRAT @ & | §H A TR Hg—d B
W B | BH A AR WRPR A Fddid FR W & | § R Y= I6d &I
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T | U T YS! g1 ¢ § IR MU §H H8d g [ gH HIic i Tgf B
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WICIAH B 9¢1d1 o & o U T8 HgH ST g | ? (SHIYUH)

T, U S H A ANl § | 2 (AU B, 310 I Wi | 2 (SaeT)

*m16 SHRI K. C. VENUGOPAL : Madam, in response to a Question
asked by an hon. Member, the hon. Minister, in this House itself, said
that Rs.18 lakh crore loan has been written off by the Government. ....
(Interruptions) You are talking about the UPA period. ....(Interruptions)

Then, a Member asked a specific question about how much
corporate loan has been written off? ?There is no data available with us?
was the reply from the Minister. What a ? (Not recorded)*, Madam! ....
(Interruptions) | have a proof, Madam. | can show it to them. ....
(Interruptions)



*m17 1. IR ga : quafd Agiear:
?%5] DI 3¢, Dol B e, YA A Hd1 Sel?

B 2% BIH? & d1d B g 3R d TIUY B dd R 6 | ?
CEEEIR)

*m18 THE MINISTER OF FINANCE; AND MINISTER OF CORPORATE
AFFAIRS (SHRIMATI NIRMALA SITHARAMAN): Madam, | will try to
answer the hon. Member when | would reply. ....(Interruptions) But going
on the written off makes me feel a bit worried because ?n? number of
times in this House we have told what is written off as opposed to
waived off. Written off is not as if it is a giveaway. We are following up
with cases. ....(Interruptions)

One minute, | have heard you. You should hear me. ...
(Interruptions)

Madam, | think he should listen to me. ....(Interruptions) K. C.
Venugopal ji, you are a senior Member. | heard you. | am trying to say, |
will answer, but | also want to explain it much before my turn comes to
answer. Kindly hear. Just patiently hear. ....(Interruptions)

So, Madam, waive off and written off is something which is going to
continue forever in this House despite any number of answers. But | will
certainly answer all over again.

First of all, responding in the name of waive off and written off, |
want to clarify that the hon. Member, Nishikant Dubey, is talking about
revenue foregone related matter. They are not counter points. That is
one thing and this is another. On this, | will certainly give my answer. ....
(Interruptions)
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forT S8 U1 1 U, 81 & SRIeR U9 31 U, S9% Y HRd TRSR A
39 R N® oA fHar 8 | 39 fow g6 AFHT gy 73t St 3R A
forr d=ft St b1 SeTs 3 =fRT |

3§ H Al g & YeY T & Hel aigdl § | g9 TaUIC Hd §
3R Fed g o fHaM! &1 Mg g gl a1fet | framl &t gt oma |




3T Ulee! 3R hRRIS &I AT A1 T8t AMN? gY P 3T S0 AHN a1
Tel AFR? ASdl UlaH & o 3feudcy &1 sawasdr § difd 89 J3a
greq H T # FeR a7 TeRIaie} 89 UTY | 39T Ui 39 dolc H 981 o1 ©
3R 3P B ST I M HH HaT g |

HeIedT, AT faferawy dic oR 3% € | g9 Y IH1 IR ST 916d &,
A TR ST I18d & | 8ART WH § | 2 (ay™) 3§ fR <f[u | 2
(SITYTT) THT TR =T8I 7T 12 ? (FIYT) HH T HH 39 <X & D! &
folY 1 9 g9 Seal-Teall Hd B | 2 (HIYUH) Y T Dl dh IaH IR
ST IT8d &, HITd UR ST I18d & | 39 oI, WY e B g¢ral e &b
foTe 9 soie ® <R e § | 3a-1 i T8 g1 91ed 817 ? (SaUH) 3
B g ol & fob aiveew § 140 Tageed S §¢ 8 T | §AR UM
T § | IR & Sl gIATd 8, T T & Sl 8TA1d 8, daR di off Biag
g, BARI o Rpee TR €, TR &, Sl GAR TgI HIH B &, dTg gl Bl
fRep Y, I8 UNTAR HT Riceh 8, I8 TIRY P Riceh 8, Ie TS B
et §), TR HYER &1 8, Hedt 7 Uey ¥ 8, g 3 9 & fofu eRw
P 3 WE W X HARA [hdT §, TP BRI g8qH Uaex d¢, DR 9¢ |
? (TAYM) 319 dRT I GHAHEH] BT Wt dic =81 =1ieT, WG g dl
qOaAE 81 € | 319 o Faedrd 817 qadT 1Y, 9adT [aeN, Jaw! [ay™
3R EHT TN ? Iie 390 A Al Sff I I8 & 3R §H 94 98 &M
HI 3B ¢ dl 39 I8 Hf gHSH & JuR T8l 817 ? (Iay™) § 99 IR-UH
foFTe o 3U-T J1d JHIW B |

Sieadt # onft wel T o Siead! WM g1 afet | | =R e
TES &1 Y HRT §, d 9gd Ugd-forad €, Afded g2 @var & fs 3 3mae
¢ fobaTel forg 38 817, SHfoT wreid fye 4is1 &1 Ug U1 | 2 (gayr) #
R B 9a & MUd! §ars & smisHe 37 - 2 3 Hdeigac!
TFe, 2017, TYH U WA I & o€ fhar € | 899 qO9T Sifshe
o 12 3R 13 ¥ fha1 § | 3HSHe 39 Ya=M 17 31 Siigae! Uae, dfd
9gd dgI-98] 3sHc §, SUlaN gy & fF R 818y &I &1 §, Fifh
Siee! IR gt T <@l SR gU SUD! 91d B | §HA YoM 20 BT 3HS
fhaT g | 89 UaRM 34 Bl S fhaT ¢ | g0 o 38 Bl oS [ g |
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*m21 SUSHRI MAHUA MOITRA (KRISHNANAGAR): Hon. Chairperson
Madam, | have been allotted 18 minutes by my Party. So, | hope that |
will be able to get the entire 18 minutes.

| rise today on behalf of the All India Trinamool Congress to dissect
and oppose the Finance Bill, 2025. Albert Einstein famously said that
the hardest thing in the world is to understand income tax. Similarly, we
find it very hard to understand why this Government?s taxation policy
continues to widen the stark divide between the two Indias ? a Kuber?s
India for the elite and the privileged, and another Vishwakarma?s India
for the masses who are bearing the brunt of this Government?s
economic mismanagement.

We have just finished the spectacle of the Maha Kumbh with faith
drawing millions to the holy Sangam at Prayag. The Government is
patting itself on its back for organising the grandest spectacle that
humankind has ever seen. It is a small concern that the same UP
Government, which was unable to count the number of deaths in the
Kumbh stampedes and gave the country a number, was magically able
to insist that precisely 63 crore people had bathed in the river. Now, 63
crore is the entire adult population of India, which statistically implies that
every single one of us sitting here has bathed in the Kumbh. | certainly
have not bathed in the Kumbh. Most of us sitting around me have not
bathed in the Kumbh. But this mirage continues. This great mirage is
continuing, similarly, much like the great taxation mirage that this
Government has created.

In December 2024, in response to a Parliamentary Question, the
Finance Ministry provided certain crucial statistics on taxpayers in this
country. What did we learn? We learned that there are eight crore



people who file tax returns in this country. But out of that, only 56 lakh
people earn more than Rs.15 lakh per annum. These 56 lakh individuals
are the engine of India?s entrepreneurial and services economy. They
are the only ones who are effectively paying their income tax. Now, with
a new exemption structure, those earning up to Rs.12.5 lakh annually
will pay zero tax. Let us be clear. Income tax is leviable only on 56 lakh
people out of 140 crore population. Yet, we have a massive Income Tax
Department with supernormal, snooping, police-like powers and
unchecked discretion, operating under the pretence of enforcement.
What is the purpose of this? The 56 lakh people at least have a graded
tax system. But for the rest of India, Vishwakarma?s India, there is no
relief. For the 139 crore people in Vishwakarma?s India, GST is the
great equaliser, but in the most regressive way possible. In financial
year 2023-24, the Government of India collected Rs.20 lakh crore in
GST, which comes to about Rs.15,000 per person. So, a billionaire and
a daily wage earner, both pay GST on food, on transport and on
essential commodities. The Government has done nothing to alleviate
this burden.

There is no discussion on reducing indirect taxes on essential
commodities. There is no roadmap to ensure fairer wealth distribution.

All social sector spending has actually seen contractions. Let me
give you a few examples. The Finance Bill mentions a health and
education cess of four per cent on income tax. There is no problem.
Everyone is happy to pay this if it goes in the right way. You are taking
our money. It is fine. The Kothari Commission, in 1966, had said that six
per cent of India?s GDP must be spent on education. The successive
National Educational Policies including NEP-2020 insisted that six per
cent of GDP must be spent on education. What are we spending today?
We are spending around 4.5 per cent. What is China spending? China is
spending 6.2 per cent.



This Government?s own National Health Policy of 2017 said that
public health must account for 2.5 per cent of GDP. What is this
Government spending today? In the last Budget, it spent 1.94 per cent.
We must be the only country with a declining spending in health. In the
last few years, we have come down from two per cent to 1.94 per cent.
So, Madam Finance Minister, wherever you are, | hope you are listening
to me. Tax-payers do not mind paying extra cess for health and
education. But, at least, spend it. Give the country what it deserves.

Food subsidies have been slashed even as inflation has bitten into
rural households. Between January and December of 2024, rural
inflation was 5.4 per cent, a full hundred basis points higher than urban
inflation, mainly driven by higher food prices.

MGNREGA is still under-funded. Last year?s allocation was Rs.
86,000 crore. This year?s allocation is also Rs. 86,000 crore, even
though there is a higher demand. If you pay West Bengal its Rs. 7000
crore, which is due, then, you decrease the outlay even more.

This time, you have guillotined the Demands for Grants concerning
the Department of Food and Public Distribution. There was no
discussion. Yet, there are certain points that everyone needs to know.
This country has a National Food Security Act since 2013, which
mandates that 75 per cent of rural households and 50 per cent of urban
households must have coverage. Today, 81 crore people are getting 5
kilograms of free rations per month by this Government. This is
dependent on the 2011 Census. Now, the Government, on affidavit, told
the Supreme Court that we have not had a Census in 2011 and we do
not even know when the next Census is going to be. So, the
Government says, well, how are you going to revise the numbers? There
are many poor people who are not getting rations. The new number is:
an extra 13 crore must be given rations. The Government says, ?We do
not know. We do not have a Census?. So, the Supreme Court said, ?



What do you have?? We have an unorganised migrant portal, the e-
SHRAM Portal. According to the e-SHRAM portal, eight crore new
people must be given rations. The Government is steadfastly refusing to
give this eight-crore people rations. Please note that these people are
paying GST. They are paying GST. You are raising Rs. 20 lakh crore
based on these people, yet you are not giving these eight crore people
rations per month according to the Food Security Act. Now, | am not
comfortable with this kind of an inequity. We certainly do not want this on
our conscience. Certainly not.

You keep saying ?Democracy?, ?Democracy?, ?Democracy?. The
hon. Prime Minister, in a podcast, all over the world, was talking about
freedom to criticise and democracy and democratic processes. We
welcome it. But for a democracy to function, it is vital that its electoral
processes be above board and above question.

The Legislative Department in the Law Ministry is the nodal
Department which controls all spending for elections, for polls, and for
appointment of the poll members. The hon. Finance Minister, this year,
allocated Rs. 300 crore for voter |ID cards; allocated Rs. 600 crore for
election expenses; and allocated Rs. 19 crore for EVMs. But here, we
have an Election Commission that is refusing to give 100 per cent
VVPAT paper trails. It is refusing to make 17C forms public. It is refusing
to give us new additions and new deletions to the voter list. It is refusing
to explain how duplicate EPIC cards are being issued in Murshidabad
and Gujarat. So, spend tax-payers? money but use it in a right way. We
need some answers.

Now, let us examine the myth and reality of this Government?s
growth story. The hon. Finance Minister claimed that India will grow at
6.5 per cent next year. This forecast, by the way, is downward from 9.2
per cent predicted in 2023-24. Just before he became the RBI Governor,
former Revenue Secretary, Sanjay Malhotra, in December, warned



Government?s tax officials that they should not kill the proverbial golden
goose with their demands.

Net foreign inflows fell to Rs. 1.2 billion between April and
December, down from Rs. 7.8 billion. Private investment is weak,
manufacturing is stagnating at 17 per cent of GDP and rural
unemployment is nine per cent. Fiscal deficit has come down to 4.4
percent, agreed, but that has not happened because of revenue growth.
That has happened because you have cut essential spending to the
poor. This is economic mismanagement, not fiscal prudence.

The Government?s obsession with corporate incentives has only
favoured big businessmen where small businesses and labourers have
got hurt. You slashed corporate income tax in 2019 from 30 per cent to
22 per cent. Has private investment picked up? No. So, who have these
tax cuts benefited? Let me look at just one example. Let us not forget
that all tax rules are written for Vishwakarma?s India, not for Kuber?s
India, not for favourite businessmen. When it comes to crony capitalists,
there are special rules. Please listen. In 2016, there was a rule that
there can be no SEZ which has only a power plant; no power plant, only
SEZ. But for a very special friend, Mr. A, this was done in Godda,
Jharkhand. Mr. A received not only billions in benefits during capex
phase but receives an ongoing benefit of no import duty for importing
coal, no coal cess, no domestic supply obligation. Savings of clean
energy cess were Rs. 320 crore per annum. Customs tax and GST
benefits were another Rs. 2000 crore. Now, the things with Bangladesh
have soured. The Government has said you can sell power domestically
but have you recovered the back interest and the taxes which were
meant for the SEZs? The plant was built by a Chinese contractor with
Chinese equipment, customs duty free, GST free, tax free, not using
Jharkhand coal, not giving Jharkhand power, not paying clean energy
cess and currently, employing less than 1000 people. For some people,



rules, laws and Acts are nothing. PRI T}l U UgR f9aTU STd % qH3]
&1 qarRA DIg ol al 17

Stock market investors, corporates, small business owners have all
become victims of the worst kind of tax terrorism. According to last
Budget receipt of July, 2024, total income tax under dispute was Rs.
10.5 lakh crore. This figure has doubled from Rs. 5 lakh crore in 2015 to
Rs. 10.5 lakh crore now in 2023. So much of promise for eliminating tax
terrorism was made. When you are looking at the CBDT?s action plan
for 2024-25, it gives us data on pending appeals. It is telling us, every
year, there are more pending appeals than appeals which are being
disposed of. So, what kind of dispute resolution are we managing? It is
estimated that there are six lakh pending appeals today. The Indian IT
department has followed an adversarial approach. It unnecessarily
pursues all appeals at all levels regardless of outcome and for all your
department officials, there is absolutely no penalty on pursuing frivolous
regulations. dl &gl o, PS Wt &g @ & | As a result of these bad
drafting of tax laws, different interpretations and High Courts are
providing divergent opinions, there is confusion. The Judiciary simply
cannot handle this mountain of pending appeals.

More than 17.5 lakh Indians have acquired foreign citizenship of
another country in the past decade. An estimated $21,300 millionaires
left India in the past three years alone. ?ﬂ'ﬁlﬁ X S @1 A8 al, W)
@"%Rof b Bl TR I dgd S oIdI g 1? This is what people are telling
this Government. GST is a nightmare. You are having to wait through
100 different tax rates including cesses. Multiple rates, ensuing
confusion has facilitated an alarming GST evasion of two lakh crore

rupees, almost double the one lakh rupees evasion that was there in
fiscal year 2023. Eighteen thousand fraudulent entries have been
covered and many more are likely.



Senator Barry Goldwater, the Republican Senator in the United
States famously said that their Income Tax Act has created more
criminals than any other Act of Government. This is really proving true in
India?s case.

Hon. Chairperson, the Government?s draconian taxation policies
have turned our stock market into a breeding ground for tax uncertainty.
Let us examine the facts. They are ming-boggling. In 2004, capital gains
tax was eliminated and replaced by a 0.1 per cent securities transaction
tax. In 2018, the BJP Government reintroduced 10 per cent long term
capital gains tax. In 2024, this long term capital gains was hiked to 12.5
per cent. Short term capital gains was increased from 10 per cent to 15
per cent in 2018 to 20 per cent in 2025.

Securities transaction tax has been hiked by 60 per cent in 2024.
Corporate dividends, once taxed at 15 per cent, are now taxed at slab
rates with TDS. The Government and SEBI have together destroyed
wealth creation in the stock market, both domestic and foreign. Europe,
the US, Singapore, etc., are aggressively attracting investors, but we are
driving them away with policy arrogance and excessive taxation.

The new Income-Tax Bill contains something rather alarming in the
fine print. Is the Government trying to bring back electoral bonds in
another shape or form? The bonds were declared unconstitutional in
February 2024 by the Supreme Court. And yet, in the new Income-Tax
Bill 2025, in Schedule VIII, provisions relating to the electoral bonds are
mentioned. Is this legislative oversight? In which case, it is very shoddy
work on your part. And if it is not oversight, then it shows that you are

keeping the road open for some kind of back entry to your favourite ... *
collection system. It is very clear.

Electoral bond data shows that companies with negative profits
donated Rs.434 crore to the BJP. About 41 companies under



investigation donated Rs.2,500 crore to the BJP. About 30 companies
facing investigation donated Rs.335 crore. Madam, Finance Minister, the
CBDT in your hand is an engine to spur India?s growth through
transparent and progressive taxation. Please do not turn it into another

... ¥ agency like the ED and the CBI, which have essentially become ...*
for this Government. About 193 cases have been pursued by the ED, but
there are only two convictions. About 97 per cent of ED cases are
against opposition politicians; 23 of 25 switched to ...* and their cases
were dropped. We are now truly in an Orwellian state.

The Finance Bill does not merely focus on taxation; it gives the
Government sweeping powers of surveillance under the guise of
preventing tax evasion. The Government now seeks the right to monitor
emails, see social media accounts, and private messages. The Finance
Ministry can share this data with the Enforcement Directorate, the IT
Department, and all other agencies. If 97 per cent of this country is
exempted from tax, then who will the tax authorities scrutinize? Is it the
poor three per cent who are actually paying taxes, who are the
hardworking individuals and propping up the service sector?

Instead of using Pegasus secretly, the Government is now openly
spying in the name of suspicion. The new Income-Tax Bill enables the
sharing of information across ten Government agencies. Is this the
Government?s idea of respecting tax-paying citizens who are funding its
coffers?

While | always try to stick to the narrow confines of a topical debate,
| am now going to take a cue from the hon. Prime Minister, who so
effectively managed to speak about Vasudhaiva Kutumbakam when
asked a pointed question by the US media about crony capitalists and
their accountability to the law. So, |, too, am digressing to speak on an
issue that has immense controversy and intrigue attached.



The story is about a bundle of currency notes discovered in the
outhouse of a judge of the Delhi High Court. Now the veracity of the

incident is still being ascertained, but the ... * media has gone to town
debating about the appointment of judges and how the Government of
the day must have a preponderant say in the appointment process. We
saw the Sushant Singh Rajput suicide case and how an innocent woman
was vilified by the ...* media and dragged through the mud. The same
thing happened in my case.

Now you see this media trying to create a mahol banao. They are
trying to toe the Government line to suborn the higher judiciary.
Someone who cannot be named in this House, presides over a
neighbouring chamber, has already added his two cents and said how
he thinks that the Government should do away with the collegium
system. Mark my words, just like the Election Commission has been
emasculated by the Government takeover of its appointments process,
this brouhaha and media plants are the beginning of an effort to bring
back something like the NGAC with complete Government control and
do away with the collegium system. No amount of money apportioned to
the judiciary will be of any avail unless its independent character is
jealously guarded. This is something that we in this House must be
allowed to debate.

Coming back to the Finance Bill, it is nothing but a testament to this
Government's flawed economic vision. | oppose this Bill because it taxes
the wealth creators, ignores the poor, and empowers the Government
with unchecked powers of intrusion. India deserves better. | end by
quoting George Orwell in 1984: ?Every record has been destroyed or
falsified, every book has been rewritten, every picture has been
repainted, every statue and street and building has been renamed, every
date has been altered. And that process is continuing day by day and



minute by minute. History has stopped. Nothing exists except an endless
present in which the Party is always right.?

1. R ga : gumia wgied, I8l th &d 8, Wisc 31K 3fTeX § |
B BT SRAME 115 Hgdl § [ dig Hl AFT IS RIY T g,
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*m23 DR. KALANIDHI VEERASWAMY (CHENNAI NORTH): Thank you
very much, Madam, for giving me an opportunity to speak on this
Finance Bill, 2025.

Madam, | would like to congratulate this Government for having
presented the Finance Bill through which they have campaigned from
the Parliament and won the Delhi elections. They have utilized this
Finance Bill for giving a sop of Rs. 12 lakh as income tax exemption
mainly in the Delhi elections. They have achieved their aim and won in
the Delhi Assembly elections. So, | would like to congratulate them on
their efforts.

Madam, we see that Members have spoken on this Finance Bill.
They said: ?When we give one rupee, we get back 29 paisa or 30
paisa.? If you look at the statistics over the last 10 years, Tamil Nadu has
paid about Rs. 8 lakh crore in the form of direct taxes, but the devolution
which has come back to Tamil Nadu is only about Rs. 2.4 lakh crore. An
amount of Rs. 5.6 lakh crore has been utilized by the Union Government
where it has been disbursed to other States like Uttar Pradesh, Bihar,
and other less performing States. We do not have any qualms about that
because we believe that those who are able should support those who
are in a very pathetic situation. But, the problem is, as far as the status



of poverty throughout this country is concerned, if you look at the
Southern States, the numbers will be in the range of about 0.5 per cent
to 1.5 per cent or 2 per cent. The Southern States believe that poverty
should be eradicated, and they have been striving continuously for the
last several decades to eradicate poverty whereas if you look at
Northern States, even in the hon. Prime Minister?s State of Gujarat, the
poverty rate is in the range of about nine per cent to 10 per cent. In
Bihar, it is about 20 per cent, and in UP, it must be around 15 per cent to
20 per cent. Despite years of support from these States, it is sad to note
that they are not even able to provide a decent life to their own citizens.
If you look at Tamil Nadu, right for the last 50 years, from the time when
Perarignar Anna had taken over from 1967, we have had situations
where we have insisted that we should uplift the downtrodden. That has
been the motto behind which the Government has worked. Even our
present Chief Minister, Shri MK Stalin has said, ?everybody should get
everything?. To that end, he has described about how the economy
should be utilised for empowering the weaker sections. When we say
poverty, we are not talking about Rs. 27,000 per annum earning people.
We are talking about people who are earning even up to Rs. 1 lakh per
annum. To that extent, he has brought out a scheme where every lady
who is in the poverty range, will be supported with Rs. 1,000 per month
where she will be able to improve her quality of life.

Not only that, to enhance education, he has brought out a scheme
where every month students were given an incentive of Rs.1,000 if they
have studied from a Government school. Initially, it was brought out for
the girls. This has improved our graduate enrolment ratio. The target that
has been achieved so far in the country is about 25 per cent and the
Government is talking about achieving 50 per cent by 2030 or 2050, but
we already have an enrolment ratio of 52 per cent. This shows the
amount of importance our State leaders, especially our present



Dravidian model has done for empowering women and improving the
status and life of women.

Madam, apart from the taxation which is being done to Tamil Nadu,
Tamil Nadu has faced huge calamities. For the last two years, we had
huge calamities. We implored the Union Government to provide from the
National Disaster Relief Fund to the tune of about 40,000 odd crore.

Despite repeated pleas, we have not had the required amount. We
have only been given a paltry amount of Rs. 200 crore as a relief.

Madam, it is a very, very sad state of affairs where we have given
Rs. 5.6 lakh crore to the Union Government. And, even during a disaster,
where people have died, people have suffered, people have lost their
property, people have lost their livelihood, the Government does not

have any courtesy or pity on these people. It is a ... * thing that the
Government is treating the people of Tamil Nadu like this. ?
(Interruptions)

Madam, apart from that, this Government is talking about education
and its importance. Recently, they have introduced the National
Education Policy 2020 in which they are talking about a three-language
formula and where the Union Government was to release a fund of Rs.
2,152 crore. We have been asking for that, and they have been ...* the
State Government saying that unless we introduce the National
Education Policy with the three-language formula, they will not release
that amount of Rs. 2,152 crore. ? (Interruptions) Our hon. Chief Minister
has made it abundantly clear that even if they give Rs. 10,000 crore, we
will not implement the three-language policy. ? (Interruptions)

Madam, let me explain about the three-language policy. You claim
that the three-language policy has been implemented throughout the
country. But | would like to ask one question. If that is the case, why is it
that most of the MPs from North India do not speak English? Why is it



that most of them do not speak English apart from Hindi? | would
challenge anybody in this Parliament. Let me know if there is any other
language, apart from Hindi, in which the MPs from North India can talk.
They are talking about a three-language policy where they know nothing
other than Hindi whereas in South, they expect us to learn three
languages. | think, this is an unfair way of treating people, especially the
students. We feel that the two-language policy has helped Tamil Nadu
go a long way. At the time of freedom, we were one of the third-poorest
States in the country, and now, we are the second-richest country. This
performance has been achieved because of our policies.

Madam, coming to the GST, | would say that GST has become
nothing but tax terrorism. People are going about where business

houses are being threatened and they are being ... *out of their money
where it is being done in a very unconstitutional way. It is almost like
terrorism, where they are threatening these people and they are
collecting this money. Also, there have been several representations
where people who are lame, and need prosthesis, have been charged
18 per cent GST on that. | feel, it is a ...* (Expunged as ordered by the
Chair) thing that the Government is trying to make money even out of
people's misery. So, | would expect this Government to reconsider the
GST rates for most of the prosthesis and life-saving devices so that the
lives of the patients are made much better.

Madam, when you are talking about the electoral bonds, hon. MP,
Sushri Mahua had already mentioned whether the electoral bonds would
be reintroduced again. | would like to point out that even after the court
had said that it is illegal and unconstitutional, the hon. Finance Minister
had said that they will bring back the electoral bonds again. | feel that the
concept of electoral bonds was nothing but using the Enforcement
Directorate. | would not want to use the terminology ?Enforcement

Directorate?. | would rather say that it is an ... * They have been



extorting every time. If you see the pattern, when the data was revealed,
it was seen that there is an ED raid on the person, and then, there is an
electoral bond amount which has been paid. ? (Interruptions) So, this is
the way in which this Government has been ...* money out of the
business houses.

Even when you are coming to this Finance Bill, the Finance Bill
gives authority to the income tax officials to break into their virtual
spaces, to go and crack open their codes, and get all the data where
even the middle-income people will probably not be spared from the
clutches of this Government. They probably are going to be suffering
more and that is one of the reasons why the hon. MP, Mr. Shashi
Tharoor had talked about the high networth individuals who are leaving
this country. The reason why they are leaving this country is because of
the tax terrorism and the way the people are being treated is something
which is totally unacceptable.

Madam, the hon. Prime Minister talks about ?Viksit Bharat?, which |
inquired and found out to be a ?Developed India?. Madam, when | last

checked, in order to be a developed country, the per capita income
should be about 15,000 US dollars.

But currently India has only a per capita income of about 2,500
dollars. | would also like to point out that Tamil Nadu's per capita income
is about 4,000 US dollars. To say that we are going to become a
developed nation with the per capita income of 2,500 US dollars, | think
they are fooling the people of this country because to reach at 15,000
US dollars per capita income, our GDP has to be about 22 trillion dollars.
Right now, we are struggling to even achieve the target of five trillion-
dollar economy.

Nishikant Dubey ji was talking about the number of people who are
relinquishing their citizenship, which is about 22 per cent. | find that very,
very hard to believe, and | think he has to substantiate it because the



total population of US is about 40 crore and out of 40 crores, if you are
talking about 22 per cent, that means, you are talking about 8.8 crore
people who have left the country. In fact, we have been hearing that
millions of people are migrating from India. | wish that Mr. Nishikant
Dubey will check the facts and submit it to this Parliament. | am saying it

because like every other ... *, whatever the Treasury Benches have
been pervading, | think this is going to be under the radar, and | would
like that to be corrected on record. ....(Interruptions)

So far as written off is concerned, an amount of about Rs.18 lakh
crore have been written off as NPA. The hon. Minister was trying to
explain that they are trying to recover that money. But trying to recover
that money is not something which will be possible because if they were
to do that, they would have already done that. If it has not been done so
far, | feel there is no way they would be able to retrieve that.

At the same time, the hon. Prime Minister had promised that the
farmers' income will be doubled. Instead of doing that, you can at least
waive their loans. The Government of Tamil Nadu has several such
instances where they have waived off farmers? loan. ....(Interruptions)

Madam, | have only one last point to put.

Madam, 10 years back, when the hon. Prime Minister was assuming
his office, he gave a promise that he would give us about two crore jobs,
an amount of Rs.15 lakh into everyone's account, reduce the rate of the
dollar, reduce the rate of petrol, but none of that has been fulfilled in the

last 10 years. It is ... * that a Government of this calibre is allowed to
continue. | would request the TDP and the JD(U), which have provided
support to this minority Government, to reflect upon the promises made
and what they have achieved.

| would urge the Government to kindly ensure that fairness is there
during the delimitation process. They should also ensure that the triple



language policy is abolished. Thank you very much, Madam.

*m24 SHRI LAVU SRIKRISHNA DEVARAYALU (NARASARAOPET):
Thank you for allowing me to speak on the Finance Bill, 2025. | have
four areas of focus.

Before | get into that, let me start off by congratulating the hon.
Finance Minister for two issues. The first issue is that the indirect tax
collection has risen by almost 16.2 per cent compared to the last year.
The second issue for which | want to congratulate her is with regard to
tax exemption which is up to Rs.12 lakh given to the income tax payers.
There is almost Rs.1 lakh crore that has been foregone by the
Government. But still, the assumption is that by next year, there will be
an increase of 13.4 per cent in tax receipts. This shows the confidence in
the Indian economy and in the Indian financial system. | congratulate her
for these two issues.

Now, | would come to the four focus areas that | referred to. The first
one is regarding the faceless e-assessment. | have data from 2017-18 to
2021-22. This faceless assessment has made the system very
transparent and efficient. There are almost 5,98,448 cases that have
been filed during this period of 2017 to 2021. Out of these close to 6 lakh
appeals, about 73 per cent of the appeals have been disposed of. But
still there are 27 per cent of the appeals that have not been disposed of.
So, at any point of time, the amount that is being locked up as these
appeals have not been disposed of, is almost Rs.58 lakh crore. So, if |
extrapolate that of the disposed of cases, that is, 73 per cent and
calculate based on the 27 per cent cases which have not been disposed
of, it is almost Rs.15 lakh crore of money that has been locked up in the



system. | would request the hon. Finance Minister to clarify on the way
forward so that this locked up amount can be released.

The second focus area is with regard to the GST collection. It has
grown by almost 77 per cent from Rs.11 lakh crore in 2020 to Rs.20 lakh
crore in 2023-24.

16.00 hrs

However, with the growth in the GST collections, there are also
pending appeals that have grown from 5,000 to 15,000 in the last five
years. This is almost three times the growth. So, the way forward
consists of the following approaches:- The first is, whether we are going

to take the 15" Finance Commission?s recommendation and make
certain changes to the rates, merging them to simplify the GST, making it
easier for the GST payers. The second way forward is that there are
many Goods and Services Tax Appellate Tribunals at the State level that
are not functional. | think the Union Government has to handhold the
States and make these tribunals functional. If we implement these two
measures, the pending appeals that have been increasing will definitely
be curtailed, which will, in turn, add to the revenues of the State.

The third focus area is the custom duty collection. In the 2025-26
Budget presented by the Finance Minister, the expectation from custom
duties is around Rs. 2,40,000 crore. This accounts for almost 5.6 per
cent of the gross tax revenues. However, we have been hearing for the
last three or four months since Trump has come into power in the US
that there will be changes in the tariff regime that will take effect in the
coming months. Therefore, it is uncertain whether this Rs. 2,40,000
crore can be maintained with the new tariff regime. If it is reduced, how
can this be compensated, and from where can it be compensated? If the
Finance Minister can clarify this, it would be greatly appreciated.



The fourth focus point is regarding the total CAPEX. The total
CAPEX spent in the last 10 years is Rs. 50,00,000 crore, which is an
amazing achievement. With this investment, our railways have been
ranked among the top five globally; our metros have become the third
largest in the world; our airports have become the third largest domestic
aviation market in the world; and our national highways have become
the second largest in the world. This has been achieved within 10 years.
Achieving this is not easy, but it has been possible due to the significant
investments made in infrastructure over the last decade.

However, in the last two years, particularly, there has been an
under-utilization of the CAPEX. Last year, there was an under-utilization
from Rs. 74,000 crore to Rs. 75,000 crore, and the year before that, it
was almost Rs. 25,000 crore. In total, there has been Rs. 1,00,000 crore
of under-utilization of CAPEX in the last two years. Why | am mentioning
about this underutilization is because of this reason. Instead of keeping it
under-utilized, can we bring it into the system? How can we do that?
Can we invest in the new technologies that are emerging? We can invest
in R&D activities. Why do we have to invest in the R&D activities and in
the new technologies? It is because if we look at where the foreign
institutional investors in the last three or four years have invested across
the globe, they are mostly interested in investing in new technologies
rather than hard infrastructure projects. If we can redirect this under-
utilized CAPEX into these new technologies, foreign investors will also
be encouraged to invest, which will increase tax revenues. | hope the
Finance Minister will take this into account.

Additionally, | cannot discuss the Finance Bill without mentioning
Andhra Pradesh. Everyone in the House knows how Andhra Pradesh
was bifurcated, and it was done very unscientifically. We had a revenue
deficit of Rs. 16,000 crore in 2014-15 when the State was bifurcated.
The most shocking aspect is that when the national share of the
agriculture sector has reduced from 17 per cent to 14.4 per cent in the



last 10 years, from 2014 to 2024, do you know what has happened in
Andhra Pradesh? In Andhra Pradesh, our reliance on the agriculture
sector has increased from 24 per cent in 2014 to 35 per cent in 2024.
We have reverted to a primary economic model. Even in the service
sector, which is a tertiary economic activity, our share was 51 per cent in
2014, but it has decreased to 41 per cent. Our entire economy has been
reversed, and we have backslidden into an agriculture-dependent
economy. In contrast, States like Telangana, Karnataka, and other
States have capitalized on the service sector that has been prevalent in
their regions. In the last 10 years, we have become revenue deficient
while simultaneously becoming increasingly reliant on agricultural
activities.

So, the request from our side is to understand the issues of Andhra
Pradesh and give us the revenue deficit grant that we have been asking
for the State of Andhra Pradesh.

It is not only because of bifurcation of the State in an unscientific
way, but we also have been facing troubles because of the financial
mismanagement that has happened in Andhra Pradesh in the last five
years. You all know, when we talk about Andhra Pradesh, the first thing
that comes to anyone?s mind in this House and everywhere is about the
big-budgeted movies of Andhra Pradesh. People talk about Baahubali,
RRR, and Pushpa. They all collected Rs. 1,700 crore, Rs. 1,800 crore,
and Rs. 2,000 crore. They all have collected huge amounts. But | want to
put across a story in this House which has much more value and much
more collections that have happened within the last five years in the
State of Andhra Pradesh.

You must have heard about Delhi liquor scam, and whatever you
have heard about Delhi liquor scam and whatever you have heard about
the numbers in the Delhi liquor scam, when you compare it with what
has happened in Andhra Pradesh, it is just peanuts.



16.06 hrs (Shri Dilip Saikia in the Chair)

The repercussions are seen in the Parliament. There is a Rajya
Sabha MP who resigned from his post before his term has ended even
though he has four years of term left. Even then, he has resigned and
said: ?l am quitting politics because of liquor scam that has happened in
Andhra Pradesh?.

In this liquor scam also, just like in the movies like RRR, Pushpa,
there is pre-production, production and distribution. Even for the liquor
scam there was a pre-production, production and distribution that had
happened. What is a pre-production? Pre-production was that the
narrative was built. ? (Interruptions)

SHRI MADDILA GURUMOORTHY (TIRUPATI): Sir, he is misleading the
House. ? (Interruptions)

SHRI LAVU SRIKRISHNA DEVARAYALU: The narrative was built at the
pre-production level. ? (Interruptions) There, it was mentioned that once
they come into power, they will definitely prohibit alcohol in the State. ?
(Interruptions) This narrative was built. ? (Interruptions) If they did not
prohibit alcohol, the rates of alcohol will be raised to such a level that
normal people cannot consume it. This was the narrative that was built
at the pre-production level. ? (Interruptions)

What happened after that? After that, once the production stage has
come, they have gone to the companies which are producing alcohol
and said: ?We are raising the prices. Do you want to give it or not??
They were all international brands and they said: ?We cannot supply
alcohol at this rate?. So, they quit. What happened at the production
level was that all the distilleries in the State, that is around 25 distilleries,
were taken over. It is not only that those distilleries were taken over, but
on top of that what had happened was that 26 new companies were
incorporated. Adan was incorporated in December, 2019; Graysons;



Leela; JR Associates; PV Spirits were all incorporated in March, 2020.
So, almost 26 new companies were incorporated for production of
alcohol.

What had happened was that once those companies were
incorporated, they started producing new brands which no one in this
country ever heard of. | will read out the name of these brands. SNJ
1000, British Empire, President?s Medal -- even President was not left
out -- HD Gold Whiskey, Anytime Gold, etc. All these brands were
brought into the market, which were never heard of and never seen.
They all were brought into the market by these distilleries which have
come up within a few days after 2019.

What these brands have done at the production level? How will they
be distributed once these brands are produced? They have given these
brands to AP State Breweries Corporation Limited (APSBCL) and once
they have given it to the APSBCL, they were sold in the shops owned by
the Government.

How did they sell it in the shops? It is a very interesting question.
They have given the beverage to all the shops and once they are given,
all the transactions were cash transactions. There is no cashless
transaction. ? (Interruptions)

Sir, | will conclude in one minute. | have 15-minute time. | will
conclude. ? (Interruptions) There was no digital payment for it. | will give
you the numbers. Out of Rs. 99,000 crore worth products that were sold
in the retail shops in those five years between 2019 and 2024, only
transactions worth Rs. 650 crore were cashless transactions. ?
(Interruptions) So, Rs. 99,000 crore worth transactions were in cash that
has happened whereas in the country it was reverse. The UPI
transactions had gone up from Rs. 1,00,000 crore in 2017-2018 to Rs.
200 lakh crore in five years, that is 138 per cent increase whereas in



Andhra Pradesh, on the sale of liquor, it has been reverse. ?
(Interruptions)

| will complete in one minute. | will mention the last point.

How has this been looted out? Due to this, there is mismanagement
of Rs. 18,000 crore. Whose money is this? This money belongs to the
SC, ST, OBC and minority communities. It belongs to every citizen of this
country. Not only Rs. 18,000 crore, there is Rs. 4,000 crore which has
also been taken out of Andhra Pradesh through benami transactions and
parked in Dubai and Africa. This has been done by Shri N. Sunil Reddy.
He used the face of an infrastructure company in Hyderabad to park Rs.
2000 crore in Dubai. Another Rs. 1,000 crore has been parked in Africa.
All this money belongs to Andhra Pradesh. ? (Interruptions) We request
the ED to investigate the issue. These are the reports. The SIT can only
investigate to a certain extent but the ED is the one which can verify the
transactions that are made fraudulently.

Further, | request that the revenue deficit grant be given and the
Government should deliberate on bringing liquor under GST.
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*m27 SHRI ANIL YESHWANT DESAI (MUMBAI SOUTH-CENTRAL):
Sir, the Finance Bill, 2025 is being discussed and debated in this august
House. | would like to mention a few important aspects of the Bill, and of
course, would be seeking clarifications to the same when the hon.
Finance Minister replies to the House.

Describing the vision of Viksit Bharat, that is developed India, the
hon. Finance Minister identifies agriculture, MSMEs, investment and
exports at the macro-level as its four powerful engines, with reform as its
fuel and inclusivity as its guiding spirit. The budget focuses on various
development measures, including boosting manufacturing, furthering
"Make in India?, enabling employment-led development, investing in



people, the economy and innovation, securing and enhancing energy
supplies, promoting exports and curbing imports to achieve the goals of
Atmanirbahar Bharat.

The hon. Finance Minister announced a slew of measures to spur
the agricultural growth and productivity, thereby benefiting the
Annadaata. A sum of Rs. 1.37 lakh crore has been allocated to the
Ministry of Agriculture and Farmers Welfare, which is 2.5 per cent lower
than the Revised Estimates of 2024-25.

Further, measures have been introduced to be implemented to
make agriculture a lucrative occupation, and therefore, steps are
proposed like easy access to affordable credit, adequate availability of
fertilizers, access to quality seeds, remunerative pricing and agriculture
produce, thereby doubling the income of farmers. However, the schemes
like Dhan Dhanya Krishi Yojana, which focuses on 100 underperforming
agricultural districts, do not provide structural reforms in supply chains,
MSP guarantees or crop diversification. There is no clear roadmap for
tackling the farmer?s distress, climate change impact on agriculture or
rising costs. The reliance on NAFED or NCCF for procurement of pulses
may not be sufficient to ensure stable prices.

Over the vyears, agricultural crop insurance has not been of
significant help to the farmers in reality. In reality, on the ground, they are
kept away from getting bank credit by way of farm loans on the pretext of
low CIBIL score. This results in continued unabated suicides in
Marathwada and Vidarbha regions of Maharashtra. This is a worrying
cause and the Government should ensure that Anna Dada gets his
rightful dues.

Incidentally, Maharashtra, including Mumbai, the financial capital of
the country, contributes the most to the Central exchequer, that is,
around 40 per cent of the taxes. What it gets back? It gets back
meagrely six per cent from the devolution of Central funds. | think that



should be also revisited while working it out, and whatever
recommendations come from the Finance Commission need to be
reviewed.

Sir, the support to the MSMEs and start-ups lacks the depth they
require. The Government launched a fund of funds for start-ups in June
2016 with the corpus of Rs. 10,000 crore. Under this Scheme, the
Government provides capital to alternative investment funds. They in
turn, invest money in startups through equity-linked instruments. A new
fund named ?Deep Tech Fund of Funds' has been proposed to
encourage next-generation startups from technical and non-technical
backgrounds. Also credit enhancements to MSMEs have been proposed
in this Budget. However, it does not significantly improve access to low
interest credit for small businesses. Credit card limit of Rs. 5 lakh for
micro-enterprises may be insufficient for expansion. Moreover, the lack
of clarity on implementation and fund disbursement may slowdown the
business growth.

As far as direct employment is concerned, the Government should
focus on the potential in public sector, Central Government Undertakings
like Railways for employment. The public sector banks, insurance
companies, oil companies and railways have tremendous potential to
see recruitment at the entry level for the youth. However, these public
sector units are employing youth on one-year apprenticeship basis. That
is happening in the banks and in the insurance companies too. On
completion of one year, the youth, who comes in as an apprentice, is left
high and dry. This leads to frustration in the young generation. This not
only renders them jobless but it affects their family environment too.

The Government should do away with the one-year apprenticeship
jobs and offer permanent employment to the youth of our nation. Instead
of strengthening the public sector, the Government takes more interest in
disinvestment and selling away the public sector companies to a



selected few private players. The general insurance companies is the
latest example. The employees of the general insurance companies are
still awaiting their wage revision. Whatever conditions were put by the
Government, they have also been met by the companies. As far as their
solvency ratio is concerned, which is very vital as far as insurance
companies? profitability and running of their business are concerned,
they have achieved that well beyond that.

As far as infrastructure and investment is concerned Rs. 11.21 lakh
crore for infrastructure have been allocated with an aim to encourage
higher private participation. The infrastructure-related Ministries are to
draw out a plan of pipeline of projects for three years in PPP mode. The
States are also encouraged for the same. However, PPP mode has had
mixed success till now due to delays, funding issues and disputes. Rs.
1.5 lakh crore interest-free loans to the States may lead to misallocation
of funds without strict accountability.

An Export Promotion Mission, with sectoral and ministerial targets
driven jointly by the Ministries of Commerce, MSME and Finance, is to
be set up and Bharat Trade Net for international trade is to be set up as
a unified platform for trade documentation and financing solutions.
Similarly, a national framework is to be formulated as guidance to the
States for promoting global capacity centres in emerging two-tier cities.
These measures aim to boost exports, but they do not address trade
imbalances, raw material shortages, or global competition. Our trade
policies still face high tariffs and regulatory bottlenecks, which may make
it difficult to compete in the global markets despite export incentives.
Moreover, the US President?s announcement of reciprocal tariffs, which

is to come on 2" April, may further affect the bilateral trade ties. | hope
that the Government is well prepared on this to deal with the United
States. | hope that it will score brownie points for the nation.



Sir nuclear energy investment raises safety and cost concerns. Rs.
20,000 crore outlay for small modular reactors raises concerns about
safety, nuclear waste disposal mechanism and regulatory preparedness,
especially regarding agreement on civil liability for nuclear damage as
amendments to nuclear liability laws may also increase risk for public
safety and shifting of responsibility away from the private operators.

An allocation of Rs. 1 lakh crore to the healthcare sector in this
budget does look a healthy provision. While day-care cancer centres and
PM Jan Arogya Yojana for gig workers are introduced, the overall
healthcare budget Ilacks substantial expansion. There is no
comprehensive policy to improve rural healthcare access. Shortages of
doctors and paramedical staff, and deficiency of medicines in the
Government hospitals are the glaring examples of the plight of our poor
public health infrastructure.

The budget shows allocation of Rs.1.28 lakh crore for education
with an increase of 6.22 per cent over the last year?s provision.
However, the provision for education in the budget is 4.6 per cent of the
GDP. It remains below NEP targets and lags global peers. The ever-
widening gap between urban and rural education needs to be bridged if
the purpose of education to all, and the maximum literacy percentage is
to be achieved. Heavy investment in Al, digital education and geospatial
infrastructure may further widen the urban-rural divide as underprivileged
population will be deprived of the same. What are the arrangements on
equal distribution of resources that have been made by the Government
in this regard?

In this budget, the hon. Finance Minister has exempted the salaried
middle-class up to earnings of Rs. 12 lakh per annum. This has, no
doubt, given much needed relief to the middle-class. But at the same

time, the Government has given nod to the gth Pay Commission which
may become operational in the year 2026. Therefore, the relief given in



this budget may be washed out. At the same time, indirect taxes in the
form of GST with several slab bands leaves the middle-class with hardly
anything in their hands, which otherwise, they would have saved either
in banks or spent in the market for their increasing needs. The GST
rates need to be rationalised and also the GST of 18 per cent levied on
insurance policies needs to brought down or curtailed, which is
demanded by crores of policyholders of the nation.

The fiscal deficit is estimated at 4.4 per cent of the GDP, which is
although lower than the previous years, remains a significant concern for
fiscal sustainability. The heavy reliance on gross market borrowings,
which have gone to Rs. 14.82 lakh crore, increases India?s debt burden,
raising concerns about repayment capacity of our country and potential
credit rating downgrades.

The Budget focuses on agriculture, MSMEs, investment, and
exports, as engines of growth. However, fiscal deficit, uncertain
execution of schemes and over reliance on private investments, pose
major challenges. While tax benefits, infrastructure, and digital
expansions are positive, the lack of direct employment support,
healthcare expansion, and structural economic reforms may slowdown
inclusive growth.

And last but not least, the hon. Finance Minister may enlighten this
House about the PLI scheme, which was introduced in the year 2020, in
14 key sectors, with the objective of boosting manufacturing, and thus,
addressing the very important issue of unemployment in our country.
The manufacturing sector?s contribution to the GDP is only 15 per cent,
which needs to go in another couple of years to 25 per cent, a target
which has been set. The hon. Finance Minister may, in her reply, answer
to this.

Thank you very much for giving me this chance to express my views
on this Finance Bill. Thank you.



*m28 SHRIMATI SUPRIYA SULE (BARAMATI): Sir, | stand here today
to speak on the Finance Bill.

What is really the purpose of the Finance Bill? The purpose is to
give effect to the financial proposals of the Central Government for the
financial year 2025-26. What we heard is a rhetoric from the Treasury
Benches. It was digging up the coffins of the bygone era. It was
unfortunate because | was really optimistic to hear something more from
the Treasure Benches. But it was just the old era of the last five decades
of India?s history.

India is really going through a challenging time because the globe is
going through a challenging time. There are disruptions or changes in
various dispensations all over the world, especially what is happening in
America which we are all reading. Right or wrong, only the time will
judge it and the history will judge it. But as of now, where we are
standing is the headwinds of the geo-political situation; is the word ?
uncertainty? right now. And what is happening in India versus the
uncertainty, is what really this Finance Bill stands for.

| will quickly mark out a few points which really, | think, we need to
know and the Finance Ministry needs to take cognisance of. | am not
standing here as just an opponent or a critic. But | am concerned as a
citizen also, who is representing 23 lakh stakeholders today and who are
directly impacted by the decisions that we take here. And that number is
only multiplied by 500 MPs here and 200 MPs there; about 800 MPs.

So, growth is at 5.4 per cent today, where manufacturing is sluggish,
and food inflation is disrupted. There are good days and there are bad
days. | would not say that it is higher all the time because there are
some good days. So, | am putting facts on the table. Jobs are clearly
stagnant. There is a gap in rising trade. Capital flows are disappointing.
Urban consumption is weak, which | will come back to. Then, the private
consumption is down. Exports have shrunk by 10.9 per cent. | am not



only blaming the Government. | understand it. | may not be an economist
but | do understand that we have to take ownership of it. | am not just
criticising but the geopolitical situation, which | go back to, is one of the
big reasons behind the same. It does not mean that Indian products are
bad. But the situation is such that people are sceptical saying, 70h My
God, | will ship today, and if something else happens in the next few
weeks to come -- as we have expected something to happen between

2nd and 4% April -- then what happens to my goods?. So, that is the
concern, urgency, and the panic in the market right now. Exports have
shrunk.

The prices of manufactured products have increased by 2.86 per
cent right now compared to what it was in January, which was 2.51 per
cent. Unemployment is at 4.2 per cent. There are 15 per cent youth
today who are jobless, and the number grows every day.

Now, | come to car sales. | come from Pune district, Maharashtra.
Pune district is one of the largest hubs of car manufacturing. We have
Tata. We have Bajaj. All the big hubs are there. We have Mercedes
Benz. All have invested there. The car and motorcycle markets have
gone down by 17 per cent. Sir, | can authenticate this if anybody wants.
There are three reasons all of them are saying. One is affordability. It is a
challenge today, that is high interest rates to buy it and is slowing down
of the economy. So, these are all the indicators which are showing that
the economy is in trouble. So rather than riding and saying everything is
wonderful, | think with full humility, let us put all our minds here together
to find how we are going to ride this tiger which is waiting for us in the
next few months to come or weeks to come because of the global
situation.

Sir, the PLI scheme which my colleague talked about, what are
really the outcomes of these schemes because these are all



interventions which came from the treasury, these are their interventions
but | really would like to ask them. Now, this is where the economy is.

Now, we come down to breaking up of the taxation. Now, there is
the Finance Commission which has proposed reduction of federal tax
revenues. That is what we are reading in the newspapers. What has
been suggested by the Government is that normally, the tax is divided
and we were earlier at various percentages. Now, we reached 40 per
cent. Then, there was 41 per cent agreed to be given to the States. Now,
they are saying to roll back and make it 40 per cent retrospectively. First
of all, we have lost so much with GST. | come from the State of
Maharashtra. We have the State of Tamil Nadu. We are all States which
give and contribute to the kitty and we are happy to do that. If we can
help other States grow, we are very proud, we will work harder and make
sure we can give more to the kitty but it cannot be at just the cost of our
tax. So, | would like to ask that if from 41 per cent we come to 40 per
cent, the difference is going to be of Rs. 35,000 crore which the Central
Government is going to get. So, that is our money plus the cesses and
the surcharges. This is surreptitiously done. | would like to put it on
record there are monies which are supposed to be shared by the States
but these are taken in the form of cesses by the Central Government
and the States suffer because of that and all our States are suffering for
that. So, what is this mechanism? It is completely unfair. It is not fair on
the States which are already suffering. We all know that all the Flls have
pulled out of the stock market. Why are people pulling out of the Indian
economy? They are pulling out because they do not see the growth
happening here. They prefer other economies which are growing. So,
what steps is this Government to take? Who is affected in this entire
stock market? It is the middle class which is getting hurt. Right now,
these foreigners have pulled out to such a large extent, it is the Indian
economy, the producers and the Indian middleclass which has held on to
it. There has been a correction of over 10 per cent today in the stock



market. So, what checks and balances is this Government going to do to
make sure that they stay stead?

Another very big intervention which we need to flag here is the gold
loan. The gold loan is something about which even the RBI has shown
concern. This is the first time it has happened in India that over 50 per
cent people are turning towards the gold loan. What is it signalling? The
RBI actually has red flagged it. And what is most interesting for me in
this whole scenario is we are looking with hope at Shakti Kant Das Ji. He
used to first manage the monetary policy. Now, he is going to be here
managing the fiscal policy. So, we have a domain expert. So, | would
really like to flag and ask the hon. Finance Minister of India what
intervention is he doing and we would want him to intervene because it
is very critical for our monetary and fiscal policy right now. More so,
because RBI is talking about this gold loan. So, it is a very important
point and it is going to hurt the economy if we do not get our act together
on it. So, | request the hon. Finance Minister to be very very concerned
and make sure they take some action and be prepared for this because
the outcomes will hurt the country.

The other big issue which is raised several times is the FRBM Act.
The fiscal management is what this Bill is all about and the hon. Prime
Minister of India Shri Atal Behari Vajpayee Ji got this Bill, which is one of
the finest Bills, in the larger interest of the nation and the States, and Dr.
Manmohan Singh Ji continued it and improved it. Now, what | want to
flag about this is that in the FRBM Act, we do fiscal management. So, we
make sure to see the Government does not overspend. | will give you an
example of my State. To make populist programmes, | am putting it as
diplomatically and correct as | can, that these are all wonderful schemes
for the larger interest of the nation which | appreciate. | like it. | support
it.



But now they have taken all the Adivasi funds, and the Department
of Social Justice funds are used for populist programmes. There is
nothing wrong with it. Every Government wants populist things.
However, | remember the hon. Prime Minister, who is clear about his
economics, talked about rewaris at one time. My question, with full
humility to the hon. Finance Minister, is that after this, what role or what
checks and balances is this Government going to take so that the budget
is well spent and the monies are spent for the Adivasis and the Social
Justice Department, which are used for other schemes only during
elections? So, what happens to the Adivasis, and what happens to the
Department of Social Justice is my question.

Is this Government going to intervene for good management of
fiscal deficit and good governance, which this Government talks about?
Are they going to walk the talk for every State that gets into an election?
They will be changing the rules of the game, which will not hurt us right
now, but you will have a legacy of issues that generations will not forgive
us for, just for winning one election.

Another important question is about GST. Shri Vijay Kelkar, a proud
Maharashtrian as | am, we both come from the same State, a tall leader,
a visionary, brought GST to this country. What was the idea behind it?
The sole idea of the GST was ?one nation, one tax?. The hon. Finance
Minister, in her Budget speech, as a matter of fact, mentioned that they
are going to reduce the slabs. Well, the nation is waiting with bated
breath because from three per cent all the way up to 28 per cent, there
are so many slabs, and there is so much confusion.

| am not getting into the popcorn mess my children have to deal
with. Let them decide whether they want to eat salted or caramel or plain
popcorn. | do not want to get into that because | do not want to make this
into a frivolous debate. This is a very serious debate for me. But my



point to this Government is: why is there so much fear all the time in the
GST when it was a commitment made?

The Finance Minister praised all the State Governments that the
state Governments are doing very well. So, | want to ask her one thing:
when will we become ?one nation, one tax?, which is the real soul of
this? All the developed nations are doing that. Nishikant Dubey ji said
their Government is going to be number one in the world in doing this.
We will be very happy if this Government becomes the first country in
the world. We will also be proud. 2fapRId HRd? | g9 Ht 3musT 91y <7
I

But to reach there, what are you taking from the western world? |
also want to ask this. The good practices also have to be taken. Like all
the other developing countries have done, when is this Government
going to do ?one nation, one tax?? | want to ask them this question.
GST needs a lot of reforms, which are suggested by many of us, and
many of my colleagues have talked about it.

| would like to ask this Government about tariffs. Tariffs are a big
concern for all of us. | want a clear-cut reply on unilateral zero tariff for
agri-products. We do not want to hear some long-winded story of what
happened in the last 50 years. | want to know the stand of this
Government on the unilateral zero tariff for agri-products. Are they going
to agree to this? Are they disagreeing? If it is no, they have to tell this
nation that there will be no tariff on agri-products; we will not
compromise with this for the farmers of this nation, and the policy will
remain the same. They have had discussions in America on this. We
want to know about it.

| have two small points. They are about taxation system. We are
coming up with a new law. | am fortunately a part of the Select
Committee. We are having very, very good debates and discussions,
and we are calling all the stakeholders. There is one small point | would



like to make. Everybody here in this country wants to pay tax. We are all
paying taxes. Why is there always a fear about this tax? Most of my
colleagues also spoke about it. | am not raising doubt on the intention of
this government. But why does this Government like to scare people?
Even in this new Bill, they are saying that we are not going into people?s
mobiles and personal spaces. My only point is that they have to put
checks and balances on everything. | do not want to get into whether
high networths left or whether 22 per cent left.

If India really wants to grow, we should have a good tax regime and
get fear out of people. People want to stay in India; people want to build
India, but nobody wants to stay in fear. The whole point is, whenever you
are going into people?s spaces or taxing people, have trust. What is the
status of the Vivad Se Vishwas Scheme? Crores of rupees are stuck.
You should bring the Vivad Se Vishwas Scheme for everybody. You
should extend that Scheme and show trust in people. Indians are very
honest people by nature. That is why we do globally extraordinarily well.
So, this Government has to stop this. You are sitting here in Government
because Indians have voted for you. But you want to tax them, scare
them, and make them fearful. It is their money only on which your
election goes on.

fSrT Ut # W1d 81, 39 THG BT UIST df & @1 | | request the

Government to stop hurting people. People in India are honest. They
are happy to pay tax. Please do not scare them, and have a very

transparent and a fair regime.

Thank you.
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*m30 HTF-IT JHTIfd : 36 © |
A JGRII0T, WRY &1 gy |
? (STaYT)

HON. CHAIRPERSON: Hon. Members, please be seated.
? (Interruptions)

HON. CHAIRPERSON: Hon. Member, Supriyaji, all the Members have
listened you with good patience.

? (Interruptions)

HON. CHAIRPERSON: Hon. Member, Supriyaji, you have spoken for
about 15 minutes, and all the Members listened to you with patience. He



has a point to make. You can also lay down your point on the Table. If
there is anything, you lay it down on the Table. All is good. Please be
seated.

? (Interruptions)
ot MG MM : S F T H D! AN & 732 ? (TFUTH)
o). IR I (SH SH) : D! 1 didq faar mar? 2 (aauT)

HON. CHAIRPERSON: You have spoken well, Madam. You have given
good suggestions also to the Government.

? (Interruptions)

HON. CHAIRPERSON: Your speech has been heard by all the
Members.

? (Interruptions)

HON. CHAIRPERSON: All the Members are requested to be seated.
Only Supriyaji will speak for 30 seconds.

? (Interruptions)

*m32 SHRIMATI SUPRIYA SULE : Sir, | appreciate his point that in
2006 Manmohan Singh saheb has changed the rules. He said that it
became six per cent, | just want to put it on record that after that, in
2009, the same Manmohan Singhji?s sarkar came with a better majority
and ruled for five years. That is my limited point. ? (Interruptions)

HON. CHAIRPERSON: It is okay.

Now, Shri Gurjeet Singh Aujlaji.

ot TReid Rig SfSTaT (3Ma¥R) : Usigd, 30+ g fad fadas W dieq
&1 AT fear, ST AT 3TUHT 441G |
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fier?? (caam)

HON. CHAIRPERSON : Hon. Member, please come to the BiIll.
? (Interruptions)
HON. CHAIRPERSON: Please come to the Bill.
? (Interruptions)
oft TReia Rig ehere : W, 1 e id St fod R aid | 4272 (@aym)

HON. CHAIRPERSON: You please be seated. You have not been
allowed to speak.

? (Interruptions)
HON. CHAIRPERSON: Hon. Member, please come to the Bill.

? (Interruptions)

ot TReha Rig ofietar : W, 3@ aoig I 99 2005 ¥ 2014 dF TRI& B
3THGHT 183 TRUC Fe! At | ST, AHIEA g St & AT ®Ic &I THTIUI 10
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16.51 hrs (Hon. Speaker in the Chair)
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3t IR a7 ugd IBIA U ST Hg3 & o ot | I Hal fob agi
9 0 Ufd gie fasddl 8, Igi 318 00 Ufd g 8 | 89 A oy 37
TS5 ST, Sd(h TR S8y df 95 3R B3 H TRIHR 8 T4 82 S|
T 3P U §gd-1 URICIRH HIcd 311 @ &, 39D DRI HY AN a8l I UIT
E ¢ | 98 31® ¢ [ a8 ¥ Ta-Hc &1 A9l §, A 3R ¥ Ta-dc
TRt Gl off T gt STa?

TR W, AR T81 dreX g | 3T Fiex ¥ 3HdWR & SW e 13
JH 31CH 81 gob g | 3 §G DI HUM? 34 d PR §G BN | RBR Bl
SIP SHIR &AM &l TR |

W, TAR TR USE & A gleaw & Uloided ¥ U § | WRPR
HUIR § | T8 Te-30 el & U1 el g, | &l IR7 G3ael el ¢ el &

| T8 & FRIhcH 3R "= gIRav & SRIHCY HAB 3HH! 2* 88 1 d




b U I8 S 81 <d | d dhal Sd? 39 39 T I SHRR Y,
AR UUE & &3 Woldcy 3h gU G |

W, B A A NG P 88l 6 | W H I A 181 U@ § |
WHHRA Pl & HW THIHUT giHT AT | IRBR DI SqB! MRS &t
IR 1 ITE A S TR & | 3% I DI UIR TSHbIH & o I8t 3/
P Bl 8, Fifh d T URAT A S § | IUD AIY-T1Y Aol
3! BTad H S 3R §, Afchd PR BT 3% SHUR A el § | Siax TRA
o Xpdl ! BIAd GRIT | TR &1 Sl Soa¥ &, SUP HJIR T H 10
ARG T P Riewl § | T ARG W UY &, ofFe U Th-Uh R g | |
I8 el I1edl § [ HITHH 3 T ¥xd URAN | &l &, Jdifds foran ot
Saqts Ridiel §, Aciuiiered Rid 8, S URI Id $© 8, Wfcb il slex
HUAN S, TR S R | 3 o o It ¥ 55T Hd §, &9
T |l 2o & ©, AifbT S 3 RT G &1 IR S1elt B i fihx g/ @
I TY WO B | 3P SR B39 e ol e 1 =iy |

W, TS Ao 3R Se TRAT TMH & $HWR H He-T el § |
AR Uinifare Rufq Uit g fob ST STR=T Bl § < IR Ui Goltd & 317 Sl
g | 39 THY TS ey g od ¢ | USTe &1 Ui 9gd U fau e €, afeed
GolTd # Sl §0IRI-BRI8 ¥UT B JHUH g3 §, IUD! HRUTS % WDHR
T8l B 3R e Ta-de = i 78l &7 |

W, dreX TRAT STqTHC By & IR UY ¥ gU § | dIee Ui
SqdgHc Hed & U df 39! ¢+ A1y | 31T af fhdaM, AoigR &t a1d

Hd g 3R 39 U I ot fpami, Aol & fou I_d §7 €, 3 T W 98 faT
SId g 1?7 (SIauT)

Qe UGEHIUT ST {1 A Iy JAY; 991 ¥ Harerg | wrey |1 (o
Ya-td Rig): 3R AT UUE WAt ST Ul & ¢ ST af 39 35
B Tl ; 30T WHTd B 727 (STTUH)

A & : MY Gl eRA & |
? (TaYT)




oft TR Rig sfiferar: W, T TaE T g |
HAEIT A& ; 3T AT 39T H &1d 9 B3 | 3T 3BT ode Ad gl |
ot TRefta Rig ofear : W, & P! a1l & 9a9 g1 ¢ 6T §, Al |

2] dAHH DHRAT § |

OTd T HAT Ot Uh §c- QAR X X o GolH | UY 81d 9hd g, dl
TgT q 3MMY ST ST, SR 37 | 1 foawhd 82

W, SR & UM 9gd SIGT 08 § | SR B 318.<L. 89 a1 &
T TRPR B A 8, WPR 3P S OH ¢ | 3R TRIUY-d BT HTH

PHIAIC BT dl 8AR BT 3M15.<1. 9 51 bl g |
17.00 hrs

W, AfSHA givod, AR & U T T 35T gikicd g §, IR I
1t 29 <9 o 918 8N | IR, T & GRAT & d1G AT DI Hex Hd g |
T TP PRIS & SR A § | T o 33T gifkyed el & | T ot
TTER ©, Uloiters i 916X § | W, TR §AR AT TS gl T, aifdh S
S A SfDTell Gl & 1Y el R ST § o U | 519, §H R a8l o agi
g | SleX W Sls g4 oS | Siex 8¢ © | §1ex JalT, Sit-20 H &ver a1 fb
Rieed ¢ = g dl IR, diex o Wferg, difd sgawR & N &1 fasr
Bl b | IR, AT TIRUIE 1 gd 11 gerd © | fagg o, & o +ft
e ATedl § 1o Ui TI4d Sif 4 8134 U TS 8l HR hal Ul fb Yeld WIH
AR P TgT & o @1 & | 31 T IUHT Ul 781 91 8T § | 39D
SR & Sifvg | W, § gg! famdt s s fog wEt Sft W % SRR
3R U & HWR BIHY By, R IX <=1 T gO-M &1 91y a1 g, 39qb

SR BIHT B |

Y-ydiq |

*m34 SHRI P. V. MIDHUN REDDY (RAJAMPET): Sir, | would like to
recall that in the Andhra Pradesh Reorganization Act, Section 90 clearly
states that the Polavaram project will be taken up as a national project,
and all the necessary clearances and land acquisition will be done by the



Central Government. Recently, the Department of Water Resources
under the Ministry of Jal Shakti has given an estimate which is pegged at
Rs. 60,000 crore. In the recent budget, we have seen that the height of
the project or the storage level is being pegged at 41.15 metres instead
of the originally contemplated level of 45.72 metres. This is a great
injustice to our State. Furthermore, it was designed for 194 TMC, and if
this is going to happen, it will be restricted to 115 TMC, making it just a
water retaining structure, not a dam. | would like to state that 7.5 lakh
acres of land is the contemplated ayacut, and it is going to stabilize 23.5
lakh acres of farmland. If the project is pegged at only 115 TMC, it is a
great loss to the State.

Sir, through you, | would like to ask this from the Government. What
is the Government planning to do by reducing the capacity of the
project? There have been various statements, and the Government has
to clarify whether they are going to reduce the capacity of the project or
restrict the amount being given to the State. Instead of Rs. 60,000 crore,
if only Rs. 30,000 crore is given to the State, which was promised on this
very floor of the House, it is a great loss to Andhra Pradesh. None of the
Telugu Desam Party Members have spoken on this. The YSRCP has
been demanding this. We want an explanation from the Government.
We want the Government to clarify that there is no loss to Andhra
Pradesh.

Additionally, regarding the Visakhapatnam Steel Plant, a Minister
has recently made contradictory statements. One person said that they
are going to support it with money and fund it, while another Minister has
stated that they are going to proceed with the privatization of the
Visakhapatnam Steel Plant. We want the Government to clarify this; we
are not going to accept the privatization of the Visakhapatnam Steel
Plant. Many people have lost their lives to achieve the Visakhapatnam
Steel Plant, and if it is being privatized, it is a loss to the employees and
the State.



Moreover, the alliance of BJP, TDP, and Jana Sena is present in our
State, and whatever good schemes the previous Government
implemented are being neglected in a huge way in this current regime.
For example, there is a scheme for fees reimbursement that was started
by late Y. S. Rajasekhara Reddy garu and our former CM Jaganmohan
Reddy ji.

17.04 hrs (Shri Jagdambika Pal in the Chair)

It is a very noble scheme that allows any child to study for free in
any engineering college or pursue higher education, with the
Government covering all their expenses. There are almost 11 lakh
students who benefit from this every year. However, in the past few
quarters, the fees have not been paid by the Government to the
colleges, and the students are in great distress. They are being asked to
pay the money from their own pockets to enter the examination hall.
Many incidents have occurred, and our students have openly expressed
their concerns, but the Government is not acting. The Government
should keep its priorities clear ? one is education, and the other is
healthcare. If the Government is unable to support the education of poor
people, how is the State going to prosper?

Imagine somebody getting Rs. 25,000 salary. How is he going to
pay lakhs and lakhs suddenly for his son's education? Imagine
somebody getting Rs. 30,000 salary per month and he has a family of
four. How is he going to support them? The Government should act
immediately. Through you, | would request the Finance Minister to put
some sense into the State Government?s head.

There, the former Chief Minister had introduced Arogyasri. Through
this, anybody can get treatment in any notified hospitals in the State. The
payments to these hospitals have not been made and the network
hospitals have stopped giving treatment to Arogyasri patients. This is a
huge thing. A lot of lives are being lost. As the people are not able to pay



even Rs. 75,000, they are losing their lives. These are very important
things, and the Government should act on this. The Central Government
should tell the State Government, which is part of the coalition in the
State?

AP has got a dubious record. It is on the top in the price of diesel
and petrol in the country. Imagine Rs. 108.30 is the cost of diesel in
Andhra Pradesh and in the bordering State of Tamil Nadu it is just Rs.
100 and in Karnataka also it is Rs. 102. There is a huge difference of Rs.
8. Why will industries come to Andhra Pradesh? Why will somebody
want to invest there when it is so costly as compared to our neighbouring
States? | would request, through you, and | also request the Finance
Minister to put some pressure and reduce the cost of diesel, which is so
high in the State.

In one way, it is clearly evident that we are losing money for the
Polavaram Project and we want to know the reason for it. ?Special
Category? status was a promise for Andhra Pradesh, and they said a
package will be given. What is this package? It is a sort of illusion, and it
is an imaginary package. We want the Government to spell out what
package was given and what benefit AP has got. We are losing in
everything. A lot of things that were promised in the AP Reorganisation
Act have not been fulfilled. The time of the AP Reorganization Act has
also lapsed. So, we want the Government to keep up its promise
whatever have been promised for Andhra Pradesh.

| would like to bring to the notice of the House that we appreciate
the Government for having given money for development of Amaravati
as capital. We appreciate it. But what is happening at the ground level
also is a very important thing. A kilometre of National Highways costs Rs.
20 crore in the same district. The National Highways has called for
tenders and people have bid for Rs. 20 crore, and here, the estimate has
been jacked up from Rs. 40 crore to Rs. 50 crore. It is a pure waste of



money. | wish the Central Government appointed some officer who goes
through all these estimates. A lot of money is being misused and
thousands of crores of money is being wasted.

We just need Rs. 1,500 crore to Rs. 2,000 crore to put the 17 new
medical colleges on track. They have stopped what the previous
Government had taken up. All the 17 medical colleges have been put on
hold, and the worst part is that they were ready to start it. They had
taken the employees and they had even allotted the seats. The same
Government had written asking to take back the seats as they were not
able to run the colleges. On the one hand, they are swindling money in
this big way, and on the other hand they are not able to put in Rs. 2,000
crore for the medical colleges. It is really in a bad state. Whatever good
things the previous Governments have done should be continued. ?
(Interruptions)

HON. CHAIRPERSON : You are raising all the State subjects.
? (Interruptions)

SHRI P. V. MIDHUN REDDY : Sir, the Central Government has given
money for Amaravati. The Central Government has partially given
money for a few medical colleges, and they have been put on hold. They
want to sell them to private people, which we are demanding that it
should not happen. We are also demanding that the Central Government
should step in and help in running these colleges. We do not want them
to be put idle. We do not want poor people to be at a loss because 17
medical colleges mean 17 hospitals also where poor people can get
treatment.

We ask questions like these, and the Telugu Desam people try to
put mud on us. They are just going on putting allegations against us.
They are booking cases against us. We are not going to budge. We are
going to question. If you see, for almost a year, not even one thing



relating to the State has been raised by the TDP people. The TDP
people do not have the guts to raise Polavaram issue in the House. They
do not have the guts to raise the issue about steel plant. The only thing
that they are doing is putting mud on us. The only thing they are doing is,
they are making points with no facts at all. This is baseless. | request the
Central Government to do justice for Andhra Pradesh. We want justice to
be done in the form of Polavaram Project.

ft 3R Rig 317 (HRE) : IuUfy Aeiey, # fod das & vy o
3T a1 T & o weT g3 § | U8 fad fadue UfoeiRies, graxlf sik
URTITHRI § | I8 bad UM & §R H =51, ¥g Y Aau b IR # g, U8
Fad e Aifd & IR T 71, a8 e Wt & IR ¥ §, I8 Had
oG & SR H 781, T8 140 RIS HRA! B! TG 3R THARN fawr &
IRAR |

JHTITT Heled, 3T ¥ 11 9 Ugd U™ H3l A% Higl St 7 <% &
gy T UG B UY Wt | 39 I o1 gH o g1 § el ur? greid ®is
954 33t el oY, SifAfgyadar &1 R U1 3R Trollsd BIgd 3PN & HRd
& AT ST T | SifAfEda & SR ¥ S1yayd fasr & R d% aF &1 B
WW%W%@[HW@W%@[%W% | Prime Minister
Modi ji has guided the nation from uncertainty to unprecedented growth.
g RIS S MY T B3 ¢ [ IHMGRI I IRBR TN, [aY™ & Y
IR TATS 3R JGHT 1Y, TG faHr, TaoT [y 3R d T 9
Y BT M §¢H HT HH fhar g |

A PR TH T IRBR & Sl BIH B! 8, T8 TP U4 WHR g ol
are R FRAT 8 3R T8 TP T WRHR ¢ ol deard il 8 | 59 H dgard
D §1d BT §, CIABIARH &I d1d Bl § dl gHRI WRBR BT 2RI,
WRBH, TABIH? Had ART 81 6l 8, RBIR & A1eod ¥ 9gd 991 9GTd
e, fogd aR U T 3 Iwed ST |

HEIGY, 3 dlhad & Al § 3 gl Sia- &I ¥R faar o o
el Ag M b 89 W19 fod O sdd WIRAR™Id WeHay & d1d el dR
I8 B, BH 140 BHRIS HRAIT! & HTS 3R S9! MThiaeli & IR H §1d B




e § | B fUBaR BRI &1 gf-ar R 7 a1 URd # i S uga &1
WHR et gitft, I7HT T YA Tgdl § b HY BRI WMl HIT I,
dAfeed T Al ot Bt WMBR A 3T IR & doic | 3R 39 B9 foda # 9
IR HSH 33U g fb WPR & o A TSI, AN b g2d dgH | fayrg
AT, AT Pt oI | UGT OY, ST Uy fHaT g | e SH-911 &1 §ad giil
 HRA BT §H-5H YRA & Y A0 § b §1 st Rumem ok oy
2047 A% faHRIT YRA 1 Adhed TR P fG@TaT |

IR Sft, HRA P 3T P! (UG & IR | faue & o Gl A Hgl
f gFaT R A gg gTed ¢, a8 gad © | § fauel & Taxi § 31 &1 Hgm
fob et T g T ST F WY YRA I 3R 37T T 7 3R g B
go! srfogawistt # Tau doll ¥ e arc riawyT 3 H URd § 3R
3I7TCl U GX& dob HIRd &1 Y- ara g |

3T AT Teh Uy Wal Hid U fob 71 RS d o & SR URI™T AT
Y, FT ¢ W B B ot ANMgu? H ST 81 HET b SHMGR T
arar3fl & SHW TP TR 78!, IR-TR =g Al St B WBHR A fayrg fosar g
R TT TR Al 12 TR W SIRI <9 BT UGy fHar g | 9 W DIg o Tl
AT USdl g, 8 HY A5 Hic! St 3 WHR A fhar g | ol WBR FHAR g,
ITD! 12 ARG 75 §OIR JUY T Pl a9 ol ¢ | 39T < & 37 g7 Bl
3T S BT AR AT 3R I 31y YarEl 4 Y FHior d v w1t
YfreT gt |

BH 39 B39 fod H fasRid URd &1 Ydhed ddR Id & | 398 garsii
o foTT IR g SR Afgansii & fiu T=adiioxt & 91d § | 8% HRA &
Imd 81 & fau Mt far T 8 | Saiaion &1 SUUNT B4 W 9 faar g
| B39 fad 2025 H HRA THR P ¢ ef-ic! B HicHe g | 3 31h
S faog SiR fooy SiTIRRM &1 WA &1 &1 T fhar 1 § |
fAfea T & SIYAYd ¢ 18d o &1 » i 39 fod & wrerw 9 foan
g |

ogl d& RGBT &1 91d &, 3R fUSd aF 9 W ToR Srdl o df &
U W $S USRI ST I | Usd <9 aof & ooy sRiHe, ¢




Ty 91eR, BiRex ey, 99 TRie Re T sRiwe o d1eqd I ot Sirall
g, ¥ oA fauer o el & 9T Igdr § |

faare O f9yI™T WH1H §H T AR AT | 94 f9d 1.0 Ugd 3T
YT, IGH 180 Uy &1 fS-fopfiAcgst & &1 &1 foar mar o1 | 39
M WHR o fayr f9a 2.0 a3 31 @t 8, SraH 100 Uy &1 f3-
fepferTemsst fovam ST, S99 AR 9 &) T st Agd <l S @ 8 |
THSI3MTs Jae H 74 T (99 &1 ST 3@ 9% 100 WRIe 8§ T&dl §
| Afh A1 TP o1d el © ol TUEH SHST I, ART &1 IRT UEH
YR # g1 @1 ue adt O ufawrd twalens ot forfhe fie ameeft |
THUTSH @ §1d ®& dl a8l R H BRAREd TeRE R afeys!
SCRM & FHIC P 3degUC B B Th HPbi-oH TSI B BT WG
frar g | 3 oy Rt &) §1d et s 8, $EH UaT, 1962 H Bl
ey del ol fb fbdl fAfd w1d d 3y @ WifdsHd SgHe &I
BTSTdgS B &b, U TS HSH I/ T 5, Forgd g et i gt
Afydar ot 3 | HRY g it HH BT, 39 (Y 1a & forg It g
T 3R T TS B UIfdeid 3T He B BT U 3 |

Sl Ueh SfiFgUIss UIeiS g, Ugd 39 U a8 &l Wae™ ol | 3§
e 3 g Ut 9o fagurss Uiueis ol fomT fonddt deive & &1
EHHHFT?{E'CIT% I%ﬂﬁ@ﬁ?ﬁ@ﬁﬁ"@% streamlining the process
of transfer pricing. WW@%WWWWWWW
T4 8, S e ok fdcdsl & AR § | 39 oY § Al PR 3R
fad Tl St T 9gd-dgd SMTHUR Udbhc dhRdl § | Harbour rules ®1 dld B
@ sT@! Wt SRS TFESl & SFuR & vewds far mar § 1 suH
ferfeTR &0 B SR RfFdd sgmM o foy, SRy ¢avH & SMUR |
3T%! 3R ASIEd fHar T § 3R 3T URUS fhar T § | BER S
diex ¥ S1eT GUR 81 df S9H T, of ¢ Wi oY, a8 1-Ru & forg gl
ff, qAfee 3@ ST TN Tae, 2021 T dqad HRA I G IOIR Bl
WG o |

Uz WHRI § WE-3AT &1 AHIFE o da! U | AfbT URA &
garsfi W Ay TR U WKIe-3U S1Sar dror ardl, fauer & aaft e




A U | 3T <=1 & gaT3fl 7 Th g 60 IR Y STG] €e-3J Jal B al
g, AT BT Y3 AToRE WCIe-3T Sh! Ried 99 T § | 117 JHB TS
YRAH €, I8 W 9gd I8! 91d & | THH STHRURKIA o 08 ST AT ol
Ui 91 ¢ fear 8, a9 2030 d IHy ST B s fear man g |

JHTITT Heled, eumiad fige Ridt & R it gfie & fg,
IRARY 3], T B! & ol Yex dgf Je-3J gU g, 3d! H
Sffthe 33 & ol Ui ITd &1 3R UraeT a1 8, A 2030 db S9B! H
R earg I gm e od Ay 78 o ¥ € afcp, @i ed & fAvfg ferw o
| g8 fay A WHR &1 | o a1 &) 3R Fal R Faw 18 ol a8
YR g 3R URA H d g[auTd g =gy |

Heicd, T 31-STavaRM ¢ WR AT § | 3UH H Bl 1o these are

not just financial policies; these are the policies that change lives. It is a

part of the comprehensive review of customs rate structure announced

in the July, 2024 Budget. 39 gl-di- diof 9gd AE@YUl § | §F1 7 <R®
3¢ B GH fha1 g | 99 2023-24 HT S dole T, 398 f g9 7 eRw
A0 T Pt A | 3F 7 8 {75 §, foH U SR Xe arair ot 8 1 781
Tol, BH U 931 scard i fpar g fe S adl 8, a8 A9 a1 9 7 9
fopfl T TR 1 OTE | S, 89 I8 9 bt § T S Wi dahER
IRATST 82 SR TS WR T, 316 D! TP & fad1 T §, it 39 W)
I 1 g1 3 IR IR O H ¥ Fe ¢ G T 8 | PR &1 I8 W T
TSI HAE |

HIARGCHA B I BRIl &, I9D] H Hed ST I R R A gad ¢
& 73§ 1 37 Ut carsyi, S AN & Sitad & & bl §, 39 W T g
e T HeH S A% X 4 T8 § | 13 T URic Sifedy uimy wR ot
U SRP B SIS I T IR Qa1 8 | 39 fad § TSl 3R S
DI 3R Y DR DI dgd-agd MUR Yhc HRATE |

Telcy, U8l Te! 38%] & fou I e & AU S/@v-3/a T o
dedd fhd T § | 3d T: HeH & ol 8! sfc T A & fore U8 gw




3P ZHICS TYcYH & *d H 9add (bl TAT § | 3! ol HYT TcHe
&N TSt &Y | 3fF HICRT WeHe o Bl TaRT IR G TR § |

HeIcy, Te! Tl HI3sh! WId Hifsuy UeuTsold, Sgf Ush iR 39 fau
3TCl UM A1 § 'S¢ oRd I ¥U Y&d Ud oY ST arddl ! i,
31! TSR ohiec AT, 98! IR THUHUHAS $i ol Sih R g, 3! ot
oo ®I gaeHc 3R IUD! T AR B &8 AT 3R NI B &I
vfagRie fAofg A1) IR 7 forar &, 59 folt & I3 3MUR Udhe HRdl

g |

HEIcy, 3R 310 Ud & WHR, 4T ! PR P G377 dl ITH IhH-
WHY, Uifardt QIR ot 91d, BIF dfHT o a1d 3R T g1 ard st off
o 3! 2fiF B TRHR? ST 91d1 AT | Tol ol dg bl IS W gt o
| 3T WA USS Hal W ol g df g Al St P WHR 7 &l g | 94
ST eI HI GURT § | A, G i 39 919 &1 8, 89N faue & T
1 €, et ®act 7 oy +ff 8, 3o FRe gd St Yag BRIH &t §1d
®g 38 ¥, Al Ut AT & TR 3R Y9 BRI 3R IZe-3M1h H
3R Tl GHSId & dl U o1 Uyftg WsT 8l ol & | faue &gl R g2 fg
grad o g2 qugrar ot g o € THerdr 8, 98 oo oy § Ward WSl Rl
g | Y9 B 31 872 Sl ¢l IRBR DI 3T §, S UICRET ¢y ¥a]
3T §, 98 WHR B! fddt Hfa, Sief W 3y ¢y H ToleH, fesav iR
23fed <d €, P HRUT 3UHT ¢ Il STl &, 98 ¥ag BRIA § |
Afh, ST8T TR TR A3e-3HTH &1 91d B § o 9 oIgl W (U I3e-311h
A 8, 39 R T foar ® A e it &1 e Wede 5, 396! IR A
o ST 918dT § T 3611 1% IR IR HgT § (b I3c-3M1h B Bl HAdd
g Tol ¢ [P TaT SIS feaT § | 9 390! o & foiu =me &gl R ot e, =g
3P! BIC oMl U, s&¢ Reax! feegad U ST Us a1 THhRHE 3
Rt go¥e Tae & Sidid BIgd BT Us, S ART UIGYM g | i,
Ig 99 ol g8 &I [ e 8, S99 AUy M ugg @S 8id ¢ |

HgIgY, U8l IR U §Id ol 15 | Bl Y Wig- &1 &ld &1 T3 | Bl T
fo e T Wiad gl 3R TS & I I@red ar? H i I8 FHe-1 Jedl § b
g pei A dgiuga T | A ant 3t oft 17 oY wrdred) & goferan A &




Y 81 I T8 8 | 39 rsfeaa aY o giv, Raw AeR 3R HgRI0N
Tdg g 1T ¥ | T AN §TeR 3R 3IRTTo/d &I I HR I & | & ol Jgi Uh
ST DI ? 251 GRaT |1 T U1 IRT GRAR b 4, TS ARATS feaml
&) Aigsdd & SUP! B A2 | S S &R &= &1 B9 fooar o1, o an
3TN ITD! T TR &, o gd & 91 | g3 R T T &1 |
fHaT UT | 3T T AN ITB] B DI TTG B BT HIH B & |12(TIYH)

A Ul : 319 fo faggs or sifa |

it 3R g 31PR : Helay, Tel e, 3y gfar el off o1 w7 a1g
HRT?(caY™) s ieh St A 93.5 Ufa=a ¢o @ &1 H1H fosam ot |
3{TST =5 At S B WBHR 8, ST 12,00,000 TUT P 31T Th g SfRY
a1 8, PIs ¢ T8l T g, ST HI% P31 BT HH [HAT B |

HON. CHAIRPERSON: Nothing will go on record except the speech of
Anurag Singh Thakur ji.

? (Interruptions) ?*

ot 3FRTT Rig 319 : HEley, Wi dob SHwwd! sfdide fesgad &1 91d g,
g Sieee! sificie fesgma ot &1 fear 8 | Ior iy St 39 ooRdA €
|2(ETY)

HON. CHAIRPERSON: He is talking about the tax structure. Kindly take
your seats.

? (Interruptions)

ot SR Rig 319 : Aeley, U MU U 3R d1d el drgdl § | faft
0T GRT &t &1 ol 75 & | 8 [quer & Adrsfi ¥ &g argar g fé 9 gaR
J4ol, AR 1% 3R HRd & R4 § | I TR-8R D! AT HRA BT
T R & | 31! Bd B YA B DI 0! 3Had 8- 78 ¢ | H g&-1
aedl § [ dic 9 & AW Wiiy| e &1 foba-t die ail, foa e R
S3M? H 98 HE -

78R St TR e, 3 e g1 Ed §,




Fft fieal & Ht 3fasa & SR Bd G,
T8 ST 4T YRAR 0N Fi H UR-1R,
G & A HiUd I W- |
Aare RRWM &1 qd e F1 fearsi,
TferaT | &1 3fdral,
fSTTeh 31l U9 & a4 W, 01 =gt At a1 |,
AR RPN A o At a8 g2 |

HEICY, 35T ¥ YRAH 3MREUT ! §1d B & | TR 3fASHR off b
<A™ Pt HIUT dH 1A § | 3R, S SR & THT WA $i dR-
dR &R BT HH (BT Y| TS TITHH! DI HREUT G4 Pt &1 B al,
BTN B IASHITT b [T GHAATT & ShaR T BT B 6HRd 8l | Jddb
gh Pl IO RAT W& H TR SR 1 GR&Td @l a4 B d1d
FRd BI? 3R AT el Sff 3R WRER Ued Sff & o T 3114 51 &1 g
M B I Od 4l | g9 11 b1 e Hl 81 &9 S 2(H )

HAEE U : 319 fo f[aggs IR Sife |

oft 3R % STHR : AT U Sff, T S oh T P ad HRa A | H
el dedl § & SR Ued Id fd 3 4.6 oIS T8 Sieq 3R 4T
AR fear g, a1 39 </ H 5 A} off B PR 3R AN T & HRUI
g | Wi 3 T 1,60,000 T Bl T | HIfdS & d1G I A 3R
Y TeR MpTaey gHa AReIRgw Uigs i fear ot | d&f & wiem 9
% T B B dled AYIRGT Dl A Adl S I TRt W AR WDR A
IR IR BHRIS ST THT 20 Ufawd TS afdht Sfted a7 &1 &H fobar
g | 306 THI H 12 H ¥ 11 do9 YT hadsh & ¥ | 390 < &I ST &l
O TR T, deb Ga S, cifdb < Hid! Sl TRBR 311 & §IG 3 12 b
12 §& AT% 3R Aolgd R A€ |




HEIgd, §HF 391 3 g1 foo-g # TaR W U g1 3
THSI3Ms & HIEOH Y gHAR ¢ H 709 faferg SieR fAaw mar g | Sigh d
3T fHgMEl &1 91 Hd 8, 99 2Uied e g fAfd? & arew I
Tl BT 3,60,000 FIS ST a1 T H1H fovar & | g0 fovamt &) ofd
Jae? & ATHH ¥ Aoigd fhd1 € | S8l a¥ 2013-14 H 7,30,000 TRIS ¥UY
e ¥, 3 Aic) WHR 1 I TR [HaH! &I 25,48,000 HIS ST o
HTHH fHaT g |

gl Tal, 299PT 1Y, YaHT famrr? 31 gidl 82 a8 2014 | 316 TH
A 3T 24 TRT § | U8d 380 AfSHd icio ¥, Al 3T 706
Afgepa Bico & | Afged Wieg S ¥ eI 81 718 § | 3rTd Ui el &
THETETTY &1 3R 75,000 Wy FeT &l Sl | g9 U ST | 89 39 91
THSISITY B 10,000 FI Hieq ¢ | Ugd 708 3yfaemer 3, dfep o
1,150 fayfaenea § | U8Q ARMd 818dW 96,000 fhaHier &1 U, afdsd
31T 1,60,000 fhaHiex HT 8 T § | U8 74 TIRUCY g, Wb 3719 160
TRUICH 1 MU § 12(SHdYT)

AT FUTUTT : HUAT 3T 31T SO+ T FHTT HY |

oft 3R Rig 31PN : Heley, 3t W 3R Ui ey s § | R S &
Y 1734 991 dP & |2(AIY)

W, W Ue e 3R | 3MS3MS3ec 9 A TEH 25 81 MU & | §HA
gg Y urau far g b emsemse! | 6500 el & ggM &1 H1H §H s3I
A 39 Folc H B BT UGYH B 3@ & | Tg! Jal W, 3P I H A
80 3NN Bg A, S 3T 15000 SHINY Hg & W & | diud
SHSIRIT gioHT & J1e0H 9 W HIS1 99U S BT HIH 3HH STHAY P
g3 g | T gars 3R HUd IS HRAM &1 H1H H SRHM HRA aiorT
& ded = Al off Bt WHR T g3 g | Te! 781, M foias s3fea
W ¢ | g BRiRiterd SR gawiFe g # fvkar ura &1 § |
3T T AT I U <X H Hd8d B a8 ¥ 31T T, difdhd UIeasig
THIY 3 & 91 TS 1500 HRIS ST BT g1, U S¢ IRd hRle IUL &b
AT &1 faid g9 I A fear g | 3@ o 9Hidsacs ey ot AR aw




H S R Y SME | giaT T BIg o= UET 81 BN, Wgi YISy
oI YRd &1 =181 11, U $1 SISTT T &1 31T ST |

AT FUTUT : $UAT JHG DI |

ot SR R 31v : 3y H ot s, iy WIS Usi 83 §, 3511 pe1 3
| T8} 781, YPRER SR ... * & HRU 30D BRI & JHT H fcuariy
I o 38t ot | df 5H URSRIAT 3R SiaTecs! AR U B |

oY Mg MMNS : TR, 7 ...* SFEUTCATHER! ol 87
HEAIG TR : 89 396! fedar ol |

ot 3R fRig STHR : IRGRIAT & HRUI §H X DI JHAR [dH™ Bt 3R
TP % 81 W, T MU A1 ¥ Gl-aiF a1d 3R He- aedl g | 3T
g Tt R Al ST & A H 98 B8 Ahd ¢ 1o URA HITS HT SaoiR
a1 BT, dich UfdS YR &1 SASR R [T BT | IR, 1ol g9 Gt Il
gef 3R fauer & < 39 fodd fadae & @ fayra ok ¢t ufaegdr & Ty
I RId YR, IRFéd YR, T HRA 3R JUF HRd §9H B 3R o Bl
AP U | €9 Td I HdR Uh UHI YR §HIY, TIT 17 310 gt 9
e @ | 39 UfaeRie wsw faa & fou & fag 45t ffan Sarao
St T 9gd-9gd 3HTHR UHc HR § 3R % dic! ot ¥ 31 81 Bl fob
g 3MT% g H I Ay 8 3R 3P A & I8 o AR 3 Fadl
STE | g9 99 fiaex a¥ 2047 9§ Ugd fAdRid YRA S | We will not

sit till we make India Viksit.

Thank you, Sir. Jai Hind.

*m36 SHRI E. T. MOHAMMED BASHEER (MALAPPURAM): Sir, thank
you very much.

Sir, this Finance Bill covers various relevant changes in the Income
Tax regime such as, compliance mechanism and expediting that;
similarly, reduction on certain Customs Duty; Income Tax exemption for
start-ups; tax exemption for IFSC; and NGO?s tax exemption for



increased period under 12A. There are some healthcare kinds of reliefs
also.

Sir, | am of this strong opinion that whether it is a Finance Bill or any
other legislation, it must have a compassionate touch. In the light of that,
| wish to point out certain humanitarian kind of considerations, the
disabled cases.

17.33 hrs (Shri Dilip Saikia in the Chair)

Sir, the cochlear implant, which is for the hearing-impaired persons,
is exempted. But at the same time, spare parts and accessories, have
not been exempted. So, that is to be included. It is a small thing. But it is
a great thing. It has to be done in that way. | request that kind of a tax
exemption should be given for that.

Sir, in this Budget, there is an exemption of customs duty on 36 life-
saving drugs, including drugs for cancer and rare diseases, and five per
cent for other treatments. Of course, it is welcome. It is because cancer
treatment is a very expensive treatment. And whatever may be the
considerations that we are giving, it will be a great thing. But we have to
do more things.

Similarly, the Government is saying that they will start cancer
centres in all the districts. | humbly suggest that we must have a time-
bound programme to get it materialised. That is a very important thing. A
time-bound action plan is also required.

Sir, | would like to point out one more thing. Throughout the world,
for the physically-challenged persons, there are modern devices and
equipment. Unfortunately, in India, that has not been developed like that.
We have to emphasize it. lll-fated persons are suffering like anything.
Now, import dependency is there. We can follow two methods.



Number one, this import duty can be changed in many ways.
Similarly, as far as Indian situation is concerned, we must have our own
institutions for manufacturing of these kinds of devices and equipment.

Coming to other things, | would like to say one thing. We as MPs get
hundreds of applications for help from PMNRF ? Prime Minister?s
National Relief Fund. Poor cancer patients, kidney patients and many
more patients are coming. But the allotment to this PMNRF is negligible,
very little. What | am suggesting is this. Do a great thing. By enlarging
the scope of PMNRF, we can give more help to the cancer patients and
like that. It is a normal thing. If we can do it, it will surely be a very
important thing. So, allotment in that thing may kindly be enhanced.

Then, | come to the Dispute Redressal Mechanism in the tax side.
We are making a lot of reforms. It is quite natural that we will have some
disputes but dispute redressal mechanism is very poor. It takes a long
time. So, | suggest that very effective steps are to be taken for that also.
So, | have another thing. Make the tax payer happy to do it. In foreign
countries, a lot of encouragements are given in the form of concessions.
Here also, it should be designed in such a pattern that these tax payers
will happily pay the tax. That kind of reform is also very important in this.

Similarly, Sir, | would like to say this about FCRA ? Foreign
Contribution Regulation Act. It is a very good Act. We are getting a lot of
assistance from different countries. We were doing very good work,
wonderful work. What happened now? They have in bulk cancelled the
FCRA registrations. Kindly explain why you are doing this cruelty. Is
there any base for that? This FCRA registration holding persons are not
even aware on what ground this has been cancelled. There is a total
cancellation. So, | am telling you that these kinds of things should not be
done. So, you have to reconsider that point in the best interest of
humanity. That is what, | would like to say.



| have a simple issue. Worldwide, there is interest free banking
system. In Gulf countries and Arabian countries, they call it Islamic
banking. In European countries also, this kind of banking system is
developing like anything. | am suggesting that India should seriously
think about it. In 2008, the Raghuram Rajan Committee on Financial
Sector Reforms suggested the introduction of interest free banking in
India. There are many other recommendations also. Why India is allergic
to this kind of thing? If there is any kind of Islamic banking, you do it in a
different way because interest free banking system is having high scope.
| suggest that also may be under your serious consideration. You should
not have any kind of allergic situation in these things.

With these few suggestions, | will stop here, Sir.

Thank you very much.

*m37 Ft YT FUR g7 (SMIaTS) - Tl Heiey, U8 fada® g9 ox
! s dig &1 AT 8 | 39 3eA ¥ gol o fd@ 971 ¢, 98 95d ol
ST 8 | YR & 3 ARG 39 ¢ &I 304 Hef W & ]} §, 39
PHIIRC TR 8l @I 3@ & | 9 STt ardl ol IgT U1, dl TRBR A Hel Ul
foh 7[s TS R ¢ g |

g, 3N H G1d & 1Y WRBR B! g SeX R Il § o I8 Sl
Suect ¢y B, 98 T THR Y T o) aRe & O 3o 3AR S & AN
Tegg B € | el T U1 {5 3 Sfed o Uelt o) IR ST SITe,
Afer g3 Ieel, 3d dl U9 $B 3R UiaI gl T g |

Heied, YRd ¥ g1 & ey $Hd! a3l | 28 TRy siiudel ax & | o
&2 H HAST N1 RIS T @ e ¢, d8f 7, g, St SR U ot
3 TGN WX 28 U SHTHCT T g2 31U RIS SHA DI d1d B 82
3T G/ & TR I 39 T T BT HHTS SEHC! & =0 H I Pl
HH B 8 | S H AIHUUR 3R BIC AR U ¢ P ¢ Igal &l
T 9T 31 § 3R d To 98] 31 ST dR 3@ & | PRURCE IR o
FaH I W1 JIold X8d g [ g1 DH-U1 Wi Hord difid 87 IWHR &




e A §9 91T | 3N HRA & ¢ TRAC g AN 39HH ¢ Sd & | STPT
Tddd Ig el ¢ fo I IR AT S A BRI © | STBT Hldls I8 ¢ b
TH AN S TRd g P d e e o R A T 78 8 | 39 g S )
fRfag |

HEIGY, 3o SHRT <X SRIR] ¥ S Y81 ¢ | I8! Ud 9gd IR 3fidhg
ORI X § 3R Hed & [ 99 2014 & §1 T8 g3, 98 2014 & §IC 98 gafl
| 7 TF el IoMR & &Y H I I8l § | HRA JoF R KU 2024
P RAARITH I TP gad RIMR ¢ | 316 Il # 30 TRe
AR HH g3, a9 2014 H RIGRT &R 4.9 TR f 3R 9 2024 H
RIMRI R 7.8 RIUC ¢ | Tg U DI IA ¢ |

T SR PeT I o I8l anT Repd Sfsar ¥ I & §1d dd
g, Afdp gdled U8 § & fogr 98 weal & aral f&oft andt gar oo oft
IR & | fER S IT0 ¥l § fah &t dR & g e Wsl @ |
®ig gel 9% f98R &1 M g & forw =8t fooar T § | 17n€ﬁ
HENTEEY B! TRHR A, doral oif GErET 4, Sifd SuTd SFRT0HET #1g
T8 3R Sfd SemRd ST & 9d H Uran 77 f 94 ARG T STeT URaR|
B 6000 JUY AIRIH 3T 8 | 3T JHH hd & [P I & U fagls
g 94 I URART B A 6000 U ARG 3G § | foweh & amer
ot YeeRe © 96 ST dt <1 U T5H &1 [T 6000 ST H W Ad © |

Tgied, YR BT 15 TRIT TaTe TgamarH Tist 3 o= 8 ¢ | fagR
H Ug 3MipaT 3R AhM arel g | 3179 33.76 TRYC M fIgR &1 8 dRT
Hfdd Igd B TS BT a1 I GF Y81 § | f9gR & Aoiam o Wi |
DY A T & HRUT Igd HiSAdT I I H TS B, YdhTddd! hich Al
TH-GIR R d3H 9, faeai 3R gas Aoig] o 1o offd § 3R TRBR Td
T Hedl § 7 80 oIS Tl &1 Wi AW ¢ R § | T o R ot Tl
I DI I DR 82 Tgi AR Y B R @S o W@t 8, afcb
80 DRI TANT DI Tl TSI G B §1d F &= B TRIS DT SHcl ST THTOT
fegarg |

o 1 ardf @1 [ @ Tg | enft g8t R AeH fo WA Sft §
fogR & ff AFH = T3 off 9id 8 3 fo 32 aRIS ARl &1 guA




goH FR e € |1 99 2014 T 1 T 91d 318 2, it 3t e o iy vt
H8 | ¥, P X USd THUHUHS & P<1d H3 Sidp TR | 3 32 PRIS
ST Bl ASHIR S BT dTET HIb W B | 37 3T &G Siforadn fos 39 wR
g1 82 H AT fad 75 S ¥ SfRIY &= 91gdl § & $Udl U aR
fgR & Hige fEuifole Y TR FoR STeft S |

HEE U : 31§ 31T 3T 91d DT AT HIod |

ot 31y FUR RiveT : 31U g U FFe i | 919 f98R &1 ®lg ARG
d% H 100 STV STH BT § dl I9b ded H 98 IUY &1 A HedT B,
Afh1 I8! 100 ST 3R 3MY USR Bl Dig ANTRSD 3y U= H daf U oA
FRAT 8 dl 3 116 ¥UA T § | 3R dHAHIG & AT 100 T STHT HRd
g dl 3% 123 W fAdd § | f9gR A 100 U SHT HH WR 98 JUY fArdd &
dl fogR &8 3 §¢M? g9 Ie¥ b fagR & faxiv Isu &1 go1f gahr I
3T §¢M BT H1H a1 91T |

ggd-dgd Y=Idlq |

*m38 &t SART VTR (TeT) : IHTUTT HEIGY, 3ATU- G S 3R IR dieH
&1 AT faan, 599 fow & e yare 31 § | & Jed Ugd S
UTct & AP 3ehel e RI Y1Gd Sl BT MHR e BT Tgl
g, 1Y B 1Y T UeI-SRITS B! SdT 1 ATHR oad &1 dredl g, fSrgiq
T 39 A% THE 3R Ued § Ul | oS § fad faeldd W iU+t X[
TG 3R T8 I fhaM 3R 39 oF ¥ J&iRid g |

Ofd IR UG T 99 2017 & g1G gU 4, 1 9 <R & HTGug g™
= S gAE # U Y | I faEl @ SHEH! QRN B, dbl BT dol
A H3H, I diel, T Riarg &1 arar fbar o1 | Taegdt & TR &1
SHT, TSI (AT &1 Hedl, Fifd [baml 5 99 HId T YR S-dT UTe! &1
WHR gd1g AT, 37 A S[HA RINT T | el 39 JH & Tadl 7,
FR USRI H F1 a1 o off, dlfchT SR U= & fobdl o ey 346 9 T i
B QR0 g fobar | fbarl &l Bl T8d el dl | IefeT fhdrl o W ¢ae”
3R BTder W 12 TRAC <9, TUrEd ard diell IR 5 TRAC ¢ay, WG ol
IRT 1350 ¥, SLTU. & HH R Yar RiEE W 18 WRIC ¢ I




fopaT! @ a1 96T & & | Sail HE-Id B & SIavlg oiF (b SO Jd!
B0 & U I oR-ad UaT ot &R a1 § df 98 39 W A &l Jed Tal o
a7, fords HRUT 3D AT B TSl § |

ay 2024-25 T SR T 8,410 foodrl 4 TS &b, FoqH IR U= &
fopaT! & TEAT 1,020 § | H 98 910 Hed | das I Ybid 76l HR 6T §
foh ST @1 O X@! ST dP! & HBU B! dGIdd -gl, dieh AEDHRI B
3T a7 &R o FU1 BT a9 9 8 gl 8, TP 80 TRYC b UM bl &
TFHR AT X8 &, AT TUS O &d &, TR 3! BT Ta] 1d UTdll g,
Y 9 UIgHRI ¥ 36 ¥ 60 TRYC dMNe TSl TR UHT O BT AR 81 5ITd
g | SR U H 2 HRIS 33 TG fhaH g, dfds 7ial # Rt 8,200 §& @1
AN § | STHT HAd gx 28 Tidl R N 1 9F g, o @F o1 giked
g |

Ta=M 80T, TAHH ¢ TAT, 1961 ? eHRI Sbl I IR Je g, Al
BIc fhAMI db B UgdH &I 741 9 Ta] © | UTHIU hise TR ? Be-d
fdd, 2025-26 H T 91 U@y g, Wb URME RO & § | Y- 5481,
P ¢ UaT, 1961 ? HY YA & [T I8d &1 UGy §, dfed Bl
RATDH U] BT oG o1 @ |

& Y-y foaHl & fgdl & e s 715 foea dfeal &1 fufa
9gd W& § | 39 golc # 39 Afsal & fou 18 +f fa=w Sovet =18t fean
g, o fami &1 391 @y 6 fa a1 X1 8 | R Iudia 87 el
BT B THRI Td de1P B! Dol 98 TR W e & | T fpgm +ff 3=
TS ¥ JH G § | H WROR F H &l § [ §AR T8l & e &
Tgferad 47 & fou IRl Ud da1% &1 ®is g8l WMBRT TR Hg T
foha ST |

3ffae o SUH! Bt racl §, W8T &R a8 SIudt & faveera gt &, @8l
39 oY T HR@MT Wil ST difd &7 o bl &l SIgul &1 fhead
&1 JIHAT 9 HA1 TS |

AaR, | o w5t St O Y1 916dl § [ 3614 12 ORd ¥Ud O i
3T 9T g Y A 31 F o I, Ao a1 I T8 I &



T SR HoIgR] ! 12 TG ¥UY A & 3G d% Y Tgardl oY | 3]
3T 12 ARG TUT TP HY g2 S/ H 36l WRBR 37 ATl b IR | Saral
it 8, ot Ugd 9 g guiufd & | 89 | TS, Aoigy, foaHl & fadi ol
golc & H1e0d ¥ By 3T deil oY, U1 $3 gl 9T 711 §, S 984 8l
RIS § |

AR, TRUTASGTSN, TR Gardl 3R HgFRI H §7HM ditd J o
IYAT ST ¢ | D! hig A1 a1 FYRor 781 8 | T el ¥ SHTHoH Jgd
B IRIM 3 | 39 AEd & & foll TWHR Bt 3R T Bls HSH ST T,
AR gdl W e fear Se arfes antl &f ¢ & S ¥ fAend e |
PR Bl 39 d1d &I W & @1 =gt o 15 TRa 3UT HHAM & §1G
IR 34 THURT ¢ o od! 5, g1 ol ad gU 12 TG IUT §, 3! ¥d
B TR B AS R ¢ 1 USdl & | g I WMH I Afdd ¢ & 91 dal
AT g3 g | ST &1 TG HHTS BT ST U CRI b U H o I@T @ |

WHR g gua Y e @) § & g0 forsht i &ra & off @ §,
AP TE II TR © |

MU T2 ot fadae R SieH &1 iR fean, sud forw & emue!
YAIG Gal g |

ggd-dgd Y=udlq |

*m39 PROF. SOUGATA RAY (DUM DUM): Sir, | do not have so much
time in my hand; so, | will not quote too many figures. But let me start by
telling you that in the last year?s Budget, | had told that in the India's
critical situation, we needed Dr. Manmohan Singh, and not Shrimati
Nirmala Sitharaman. | repeat my statement again. It is because India is
in an economic crisis which we do not see. This big talk of the

Government that we are going to be the third-largest economy is all ... *.
If you really ask, India has not yet reached 5 trillion dollars. China has an
economy of 19 ftrillion dollars and U.S. has an economy of 32 trillion
dollars. What is this third largest economy that the Government is talking
about?



Sir, the main problem facing the economy of the world today is Mr.
Donald Trump. But he is powerful. He has shown that he persuaded
Elon Musk to send a rocket to the space station to bring back Sunita
Williams. So we cannot deny their power. But what Mr. Trump wants is
equalization of tariffs. He started with Canada and Mexico. And now, he
has said that India will not be spared. Last time when he came here, he
said that the duty on Harley Davidson motorbikes and costly American
cars should be reduced. Now, he will insist that every American good
which is to be exported to India will have no more tax than what is levied
on the Indian goods. So, the main thing necessary for the Finance
Minister was to announce a tariff policy. But she has not announced any
tariff policy. She does not have that vision of Dr. Manmohan Singh.

We have no business agreement yet with the UK, the European
Union or with US. We must have a uniform tariff policy. But they have not
done it. The country is in the throes of a difficult time and it is going to be
more difficult as Mr. Trump takes his steps one by one. Despite the fact
that Modi is his friend, that is what Modi claims, Trump says that we will
not spare India from the high tariff.

When | was a student | saw a play by Pirandello, an Italian
dramatist. It was named ?Six Characters in Search of an Author?. | shall
say that this Government is a Government in search of an economic
roadmap. They have no economic roadmap. It is true that in the last
years of Dr. Manmohan Singh?s Government, economy faced a number
of problems. What was necessary was to bring us out of that. But what
have you done?

When | came to this House, Late Shri Arun Jaitley ji was the Finance
Minister. Nirmala Sitharaman ji took over as the Finance Minister in
2019. She has no idea of what roadmap to present. They are in search
of private sector investment. They want to trigger the private sector
investment. So, initially that they did, they lowered the Corporate Tax to



22 per cent and for new firms, they kept it at 15 per cent. Then, what did
they do? To trigger the private sector investment, they launched the
Productivity-Linked Incentive scheme to incentivise firms. Along with
that, the Government also increased its capital expenditure quite sharply,
hoping that it would crowd in private sector investment.

Hon. Chairperson, Sir, you are from Assam. Do you notice any
private sector investment taking place there? Only one or two private
companies are there. They are acquiring others' properties. Who is
acquiring the ports? Who is acquiring the airports? | do not want to name

him. He is the ... * friend. ....(Interruptions) Sir, | can name other people.
....(Interruptions)

HON. CHAIRPERSON: Hon. Member, just a minute. You are a senior
Parliamentarian.

PROF. SOUGATA RAY: Sir, have | said anything wrong?
(Interruptions)

HON. CHAIRPERSON: You do not ask any question to the Chair. That is
the rule. That is also the convention.

....(Interruptions)

HON. CHAIRPERSON: | want to inform you that for the last few years
Assam has got a lot of investment.

....(Interruptions)

HON. CHAIRPERSON: | am not going into any debate.
....(Interruptions)

PROF. SOUGATA RAY : | am happy to know that. ....(Interruptions)

HON. CHAIRPERSON: You go to the data of the last four or five years,
you will know how Assam is developing and how Assam is going to



become the hub of economic centre. Please go to the data.
....(Interruptions)

HON. CHAIRPERSON: Hon. Members, please be seated. You are not
allowed.

....(Interruptions)
PROF. SOUGATA RAY : | am happy for Assam. ....(Interruptions)
HON. CHAIRPERSON: Do not make any false statement, Dada.
....(Interruptions)

PROF. SOUGATA RAY: Let me say that | am happy for Assam. Now that
you are the President of the Assam Pradesh BJP, | hope that the
investment will even rise. ....(Interruptions) | have no objection to that.
This is a good thing. ....(Interruptions)

HON. CHAIRPERSON: Hon. Members, please be seated.
....(Interruptions)

HON. CHAIRPERSON: Hon. Member, please come to the Bill. You are
glorifying Mr. Trump, it is okay. You are criticising Nirmala Sitaraman ji. It
is part of your speech. The entire country is watching you.

....(Interruptions)
HON. CHAIRPERSON: Please continue your speech.
....(Interruptions)

PROF. SOUGATA RAY: Sir, why are you being sensitive?
(Interruptions)

Sir, | come to my next point. Some analysts are happy with the
projected fiscal deficit, that is, 4.4 per cent. But it is still above any pre-
COVID-19 budget deficit of the Modi Government.



18.00 hrs

India?s public debt as a share of GDP started rising after FY 2015
despite a favourable external climate, and currently it sits at 84.3 per
cent. What | wanted to say is that in this Finance Bill the main thing is
that the middle-class has been given income tax relief.

A GUTATd : U7 &1 3l 81 al THT &1 HdTe! 8 §of ddb o [T
S RART

H3 A1 96 : Hgied, 3o o |

PROF. SOUGATA RAY: Sir, the main point is this. They reduced the tax
on individuals. There will be no tax on income up to Rs. 12 lakh. It was

thought that it will be very popular. But lowering of income tax on private
individuals will not incentivise private investment. It has never happened.
That is why, | oppose this Finance Bill. All the assumptions made in this
Finance Bill are false. This does not meet the challenges faced by the
economy, both external factors and internal factors. The investment is
not rising; the unemployment is at its highest; and the country is in a bad
shape. Please accept that.

*m40 *SHRI MALAIYARASAN D. (KALLAKURICHI): Hon.
Chairperson, Sir, Vanakkam. Thank you for this opportunity. The Budget
should analyse whether the funds allocated for certain programmes are
insufficient and it should clarify after raising questions on the same. | am
like a person who is hungry and in front of whom just a banana leaf was
spread and it is empty with nothing served on it. But to my neighbours
sitting by my side, it was a feast served on the same banana leaves. As
regards the Union Budget, | am just like a hungry person from Tamil
Nadu with the same mentality looking at my neighbour who was served
a feast. This Budget which highlights the financial path of this
Government, ignores the real and genuine needs of States like Tamil
Nadu. Destroying the Fiscal federalism.



Hon. Chairperson Sir, when the State Budget of Tamil Nadu was
presented under the able guidance of Hon Chief Minister of Tamil Nadu
Thalapathiyar, many newspapers praised the State Budget as the one
keeping in mind the needs of all regions and all sections of the people.
But the recent trends of this Union Budget seem uneven and biased with
a step motherly treatment. Saint Thiruvalluvar guides the entire world as
a political guru with the following couplet of Tirukkural. ?lyatRalum,
Eettalum, Kaathalum, Kaaththa Vakuththalum Vallathu Arasu?. The
meaning of this couplet is that ?A good Government is one which is well
versed in finding the ways of earning revenue, then to acquire wealth,
protect the wealth thus earned, and then distribute them wisely among
each of the constituents. Entire universe knows that our Hon Chief
Minister of Tamil Nadu Thalapathiyar follows this in true spirit.

Devolution of funds to Tamil Nadu has seen a sharp decline. As per

the 9t Finance Commission, the devolution percentage was at 7.831
per cent. But the same has now come down to 4.079 per cent during the

15" Finance Commission. Yes, it has come down to just 4.079 per cent.
This has been a matter of shock for us. Not only that, during January
2025, Union Government has made a devolution of Rs 1,73,030 crore to
all the States and out of which Tamil Nadu got only Rs 7, 057. 89 crore.
Whereas Uttar Pradesh got a huge amount of Rs 31, 039.84 crore. This
is a matter of great concern. On the basis of this gap, if you see, it is
similar to the case of punishing an outstanding student of a class without
teaching him the lessons. This system of centralisation of powers with
Union Government has been strongly criticised by the political experts.
Thiru K. Santhanam said that it would be similar to the case of the States
begging at the doorsteps of the Union Government as beggars. Thiru
Viswanatha Das, another expert said that it would be similar to the case
of States being treated like the destitute children standing outside the
North Block of the Union Government. These statements have become
reality in this Finance BiIll.



Coming to GST compensation, Hon. Chairperson Sir, GST was
introduced with the assurances of compensating for the revenue losses
incurred by the States. Since the compensation period ended, States
are facing challenges due to financial instability. Tamil Nadu best known
for robust production and services sectors is worst affected. Tamil Nadu
and other States, affected by the uncertain financial crisis created by the
Covid-19 pandemic, sought extension of GST Compensation Cess
beyond 30 June 2022. Even though this Compensation was later
extended up to the year 2026, the Union Government is only benefitted
by extra funds. But there is no system created for providing
compensation to the States. Moreover, the Union Government has not
extended this. Due to this, every year, Tamil Nadu is estimated to incur a
loss to the tune of Rs 20, 000 crore. Sir, | want to say through you that
our Hon. Chief Minister of Tamil Nadu Thalapathi Thiru M.K. Stalin has
time and again been raising this issue of loss to the State of Tamil Nadu
to the tune of Rs 20, 000 crore.

Coming to the sufferings of the farmers, agriculture is the backbone
of our country. Farmers of Tamil Nadu are facing several challenges
particularly of nature which is increasing day by day. Increased
expenditure and impact of climate change have affected their financial
situation very badly. But | wish to say that this Finance Bill has no
concrete measure for supporting agriculture. It is a matter of concern
that the allocations to the crop insurance schemes are being reduced.
Farmers face erratic climatic conditions without adequate insurance
cover. The insurance claims paid under the Prime Minister Fasal Bima
Yojana for the year 2017-18 stood at Rs 29000 crore. This was further
reduced to Rs 16,000 crore during 2022-23. Less allocation would mean
less number of settlement of claims being paid to farmers. Many farmers
will be entangled in financial crisis. Small farmers are forced to avalil
loans at exorbitant rates of interests from private money-lenders. This
will make farmers getting into the debt-ridden trap. Even though the



Union Government does not pay heed to the sufferings of farmers, the
State Government of Tamil Nadu under the leadership of Hon. Chief
Minister of Tamil Nadu Thiru M.K. Stalin, has waived off farm loans to the
tune of Rs 12, 110 crore in the Tamil Nadu State Cooperative Banks. Not
only that, everybody is aware of the fact that the Tamil Nadu government
has been providing life to farmers by extending interest-free loans to the
tune of Rs 54, 800 crore during the years 2021 to 2025.

Infrastructure and its state of affairs are being ignored.
Infrastructure is the backbone of economic development. But important
schemes of Tamil Nadu were ignored without allocation of funds from the
Union. Only after prolonged agitation for almost three years
consecutively, funds have been released for expansion of Chennai
Metro. As regards the construction of AIIMS at Madurai, only foundation
stone was laid and no other progress was made in this regard. | wish to
state that AIIMS has not been put to use for the general public as the
work is being delayed unnecessarily. But | want to say that our Hon.
Chief Minister of Tamil Nadu has created Kalaignar Centenary 1000-
bedded hospital within a span of just 15 months and all the people are
getting benefits from this hospital. It is one step backward if we try to
minimize the social benefits.

Hon Chairperson Sir, Tamil Nadu, under the able leadership of our
Hon. Chief Minister, is in the forefront of our country as regards ensuring
education, health and social security. | wish to state that for Mahatma
Gandhi National Employment Guarantee Scheme, MGNREGA, is aimed
at supporting a large chunk of people. There is either a reduced
allocation in the Finance Bill for MGNREGA, Midday meal scheme and
other Schemes meant for marginalised sections of the Society. This
reduced allocation or an inordinate delay in release of funds continue to
be a threat and will be putting our several decades of growth into the
backseat. Hon Chairperson Sir, Tamil Nadu Government has always
been in the forefront in the implementation of MGNREGA. Tamil Nadu



always excels in the implementation of MGNREGA as regards creation
of man days, participation of women, providing work for the differently-
abled, timely payment of wages, timely completion of work and asset
creation. As many as 29.79 crore man days of wage employment have
been achieved for the year 2024-24 up to 10.3.2025. The proposal for
revising this labour Budget for Tamil Nadu with 35 crore man days of
wage employment has been sent to the Union Ministry of Rural
Development. Similarly, no fund has been released under MGNREGA to
Tamil Nadu up to 10.3.2025. As much as Rs 2, 830 crore is pending
dues for Tamil Nadu as against the payment to be given to workers
under MNREGA. | urge upon the Union Government to pay these dues
for Tamil Nadu immediately. Besides, funds worth Rs 2172 crore is
pending from the Union for education in Tamil Nadu. An amount of Rs
3,000 crore is pending for release to Tamil Nadu as regards Jal Shakti
Schemes.

| am duty-bound to say that Tamil Nadu government has been
ignored by the Union Government. Tamil Nadu is in the forefront in
taking forward the development of our country. States like Tamil Nadu
are contributing a lot for raising the image of India in the entire world.
This House should ponder over the fact that what would happen if States
like Tamil Nadu are weakened by the Union. It is our farsighted vision to
make our federal system stronger thereby ensuring prosperity for every
State of this country and development to its every citizen. It is the duty of
this august House to ensure that our financial policy reflects all these
goals besides developing unity in diversity. Thank you. Tamil Nadu will
fight for its rights; Tamil Nadu will win. Thank you.

*m41 ot 3TERT W (I : TUMRT AGIed, BIE-9 f9d, 2025-26, S @1
T 8, I8 dol §, o HRAIT S-dT UTef &) IRPR & gRT fUaa 10-11 aof I
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? (TIYT)

*m42 DR. M. K. VISHNU PRASAD (CUDDALORE): Thank you, hon.
Chairperson, for allowing me to speak on the Finance BiIll.

We all know India is the fifth largest economy in the world, next to
the US, China, Germany, and Japan. But the major problem is, though in
this Budget we had a lot of tax cuts, there are no long-term reforms. In a
nutshell, India faces challenges like food inflation, unemployment,
stagnation in growth, and trade deficits.

In 2047, India may become a developed nation. That is what we are
all saying. But to achieve that, we should have an 8 per cent growth rate.



But right now, we are having only 6.3 per cent growth rate. With 600
million labour force and a rapidly expanding middle-class, the
strategically geopolitical position of India is attracting a lot of foreign
investments like magnet. But what is worrying for India is that we have
Rs.181 lakh crore debt which is 57.3 per cent of GDP. According to the
Finance Commission, there has to be 40 per cent cap on GDP. This is a
very alarming state. The per capita GDP growth from 2004 to 2014 is
USD 624 to USD 1560. That is almost 250 per cent. But from 2014 to
2023, it is only 160 per cent that is, USD 1560 to USD 2485, which is a
steep fall in the growth.

In 2023-24, our hon. Finance Minister said in this August House that
the farmers are vital for our nation. They are like eyes, ears and hearts
of this country. But unfortunately, in this Budget, for agriculture sector,
the allocation is only 2.7 per cent, that is, Rs.136 lakh crore. It is a very
sad state of affairs for the agriculture of our country.

In 2014, when Mr. Narendra Modi was announced as a future Prime
Minister, his first promise to the nation was that if he becomes the Prime
Minister of the country, definitely he would implement the
recommendations of the Swaminathan Commission. But till now it is not
implemented. This also has to be taken very seriously in our account.

There is one more thing, Sir. Our hon. Prime Minister took one step
which is poisonous for the farmers. He formulated nano-fertilizer. Nano-
fertilizer is a big failure as per the record. The yield per acre is very, very
low and the farmers are committing suicide day by day. Another
important point is the gold loan. Normally, the farmers, small and poor
labourers, and small traders go for gold loan. The main point is, for one
year they have a loan. If they cannot pay back, if they cannot close the
loan, they can renew the loan by just paying the interest. But now, this
Government has changed the rule. They said, "if you want to renew the
loan, you have to pay the principal and the interest. After paying them,



then you can renew the loan.? If the poor farmer has that kind of money
with him for paying the principal and the interest, then why he has to go
for a loan? During the UPA regime, Dr. Manmohan Singh Ji and Madam
Sonia Ji gave six per cent tax deduction for agri-gold loan. But this
Government has cancelled it.

Most importantly, in the name of delimitation, we have been
deprived of our rights. Now itself, the MPs from South India are limited in
numbers, so we become irrelevant. When our numbers keep reducing
based on your statement, then we will become totally irrelevant. Then
the voice of the minority will be brutally crushed by the noise of the
majority. This should not be accepted.

Sir, India is a federal State. The Prime Minister and this Union
Government should look at the States as a father and mother, like
parents to the children. Every State is important. But unfortunately,
Gujarat is having Rs. 16,000 allocations for railway, but Tamil Nadu has
got only Rs. 6,000 crore for railway. In Gujarat, recently a project worth
Rs. 50,000 crore for developing a port is taking place. But in Tamil Nadu,
in Cuddalore, my Constituency, only Rs. 150 crore was given for the
Sagarmala project. But till now, there is no work happening in my
Constituency.

Sir, out of 19.36 crore houses, only 15.53 crore tap connections
have been given, which is only 80.2 per cent.

Now, | move on to the National Education Policy. We are sending
rockets. In ISRO, mainly Tamils, Malayalis, Kannadigas, and Telugu
people are working. They are having that kind of rocket science. They
did not get education under the NEP before. We are very, very far high in
our education policies. Our standards are very high. We look at other
States like our brothers. We wanted all to come with our pace. But we do
not want to grab anybody's space. It is not at all fair to show this NEP
and deprive us of our funds. There are broken classrooms. Poor



students are suffering. Can this Government not approach them with a
motherly vision? Why do you have to threaten? Why do you have to
blackmail? You are saying, “sign this, accept the NEP, then only will we
give the funds of Rs. 2,500 crore.?

The Indian Meteorological Department is again a big failure. There
are so many cyclones; there is so much of disaster; there is so much of
catastrophes; but nothing is happening. When we ask for funds, this
Government is turning a blind eye.

| will come to some technical points. There are personal income tax
rates. There is a substantial increase in the personal income tax slabs
and rates of tax. It is a welcome move. But regarding what was
mentioned in the Speech, has it been translated into the Bill? The
answer is 'no?. Instead of increasing the threshold limit, the Government
has increased the tax rebate under Section 87A. In the public mind there
is a doubt that if there is less tax collection in the following year, whether
this rebate would stand reduced. When a Government is giving an
exemption, it must graciously give the same without attaching any frills to
it. The best way would have been to increase the threshold limit and
keep the tax working simple.

Secondly, there are now two sets of tax regime. Why are we
following two sets of tax regime? Only one slab of taxation would be
effective and it must be simpler to a common man. In the new regime,
only a standard deduction of Rs. 75,000 is allowed. The main thing is
this. In the case of construction of new houses and education, that is not
to be considered under the regular deduction. This has to be considered
seriously. The logic behind reducing the rate is said to be that the public
would have more disposable income, and they will use the same for
spending. Once they spend even 30 per cent of the disposable income,
it will bring in GST of 18 per cent on it. The logic is good, but is it right for



the Indian public? That is a moot point. All these years, the Indian
middle-class has been saving their hard-earned money.

Now the Government wants them to be spendthrift and to suffer
when they are not earning at all. Mainly in the MSME sector, the
Government had inserted, through the Finance Act 2023, a new sub-
section 43 B (h) in the Act to ensure timely payments of dues to the
micro and small sector. Assuming that a micro unit sells a product, even
if it gives say 60 days? time to the customer to pay, the Act mandates
that within 45 days the payment is to be made, otherwise the
expenditure will not be allowed as deduction. This has created issues for
the micro and small sector with their customers informing them that
unless they deregister from the MSMED Act, no further orders would be
given, or they would give orders to other non-micro or small sector
suppliers.

Most importantly, TDS continues to be tedious for a common man.
There is no easy mechanism. Much of the time of the accounts staff of
the entities is going into this. They have to verify the TDS rate, limit, get
the PAN number, and verify whether it is linked to Aadhaar. Further,
there is still a two-leg process. First, there is payment. After a quarter, a
return has to be filed. If the return is not filed on due date, a penalty of
Rs.200 per day is levied. There should be one challan payment every
month with all the details, and no further return is to be mandated.

The Finance Bill, 2025 introduces a retrospective tax amendment
that overturns past court rulings and imposes unexpected tax liability on
business. The proposed amendment to Section 17(5)(d) of the
CGST Act denies input tax credit. It is against the law. Even the Odisha
Government has given a ruling. This has to be taken seriously.

Last but not least, the Finance Ministry is otherwise called as FM.
FM means Finance Ministry. Now the common man, the people say that
FM is* ... Ministry because everything is done always in wonderland.



There is always talk, only announcement. In reality, on the ground,
nothing is happening. Itis big zero.

Thank you very much, Sir. | strongly oppose this Bill.

HON. CHAIRPERSON : The word ... * should be expunged. Expunge
that word.

? (Interruptions)

*m43 SHRI SAUMITRA KHAN (BISHNUPUR): Thank you Chairperson
Sir, and thank you my Party, Bharatiya Janata Party. H gitar | fgols @
T D1 Th Hiddl I = HRal § |

Dhano-dhanye pushpo bhora, amader ei bosundhora
Tahar majhe ache desh ek, sokol desher sera
O shey sopno diye toiri se desh, smriti diye ghera
O shey sokol desher rani shey je amar jonmobhumi

Shey je amar jonmobhumi, shey je amar jonmobhumi."

*xLavished with riches, cereals and flowers is our universe/Amidst them
lies a nation which is best of all places /Built with dreams and hemmed in
histories is my birthplace/ Queen among all nations, it is my birthplace/It
is my birthplace, it is my birthplace.**

gg HRd TR oFF W g, I8 YRd §HR! U9 ©, I8 HRd BHRI
R §, 98 YRA SART G § | 3TN H 13-4 [0 IR S QT § |

18.28 hrs (Shri Jagdambika Pal in the Chair)
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HFHTT JUTIT: JIEE ST, 39 g Aol | 319 ! AT 918d §, a8
3 Tgi TR © |

ot T @ : W, S § | TAR Ul sma A fayent a8 T e @
2 | 89 AT oo Oef § | 89 QT Uiy set § T 3d €, Afoh 9t Bt
WHR U I 61 ¢ @1 ¢ | TAR S H Jgd Ta-He TR JiaT
18l 8, cfbT AT TRBR S gl dll &1 Yfery ardd gAR ¢ ¥ Jaidd
Ad € | e arel gR Tasidt $iR THUATE &l 31 4ad o 872

W, TAR R A U1 AIohz, TTg pis I <hh fAFeR 81, BRA § 3
IR AT foo & U ST & | BHR &R &1 Sl P g, 31 § +f Redae
&A1 § | 99 TS T SR dianl T fb g9 TReel ¥ S8 e |
dfer, T8T Se%! &1 $8 I FH T8I gaT g |

AT FUTUTT: SUAT 37 31T U ST JHIW DIfoTT |

ot T @ : W, gt e &1 9y ¢ e | sifime deiremry off
3 S o7 o Tliee SAR doic ¢ | U3 §Td 3R Siddidl & ot $© o
T8I frd |1 8 | S ® &l @1 § | Uf3W &a | o uiferdt 3l g




ElIHY ¥ W f@ & 9o =al §

*m44 S1. TP FHR JAT (TUTEIS) : U AeIcd, H STUHT 3THR
T BT § o U G BTe-9 [9d, 2025 TR U d1d I8 BT Hidh]
fear |

BT, 9aH BIRAREd 33R 2025-26 & HIRARTA USid &l
Wipfd T | A1 3R ¥a1 &R S, 2017 § Siwed! kg & 21
fedaR, 2024 & SHAR H ARSI 55 df do® | DI Ts BN &
IR fad fadas 2025 & ATeH ¥ WM URATAd bl ST IQT § | IR
IRT T FTeq 3R AT B Aoled HR- & folE SEact giyg 3 JTd 3R
Ja1 TR AR, 2017 H FAT 126 3R 127 & AEOH I TH 97 AR
148(W) B! Siigd &1 R o1 g, oo dgd IRy awgat & forw e
HUH ¢ 3R o o a1 foar S |

Teicy, fay &t erfouawy, ¢, XM, 3Fae el SR PRB IR F R I
TR @ § | Tad BIRARKA Hide H Tdad T Xl g & HROT o
Re-RE B! THE 96 | & | 31 99 IR & STasg URd 31
AR ASEd! & 1Y 3T ¢ @l § | HogR TR S TN
WRas!, 2025 H 3.6 UfA=Id oT, S foh A1d A1 A J&9 ®H § | 31197 Uit
AP & YA dedl HeMs, oR% ar, ®Hel SffiezH ik afye
fdawyT ot it g aTell TSt &l eI o @ He@yul 81 TR |
TEEY 7 T a7 el fopan §, o 1 Uieiee fooam man & f av 2024-
25 H HRA H 6.5 WA= & MY SRHIR T 3R Siteldl 6.2 Ulawd &
feare ¥ fammg! gfa st |

HgIgd, PRI T4 8 ¥ YR SHHIHD MY & 9 e g |
HeayUl Yoy SN HCaRH, BRARKT A, <8 auT 3= g+t Jaed
Aolgd 8U § | 30T, 2024 ¥ WHR HRaL!, 2025 9% HRA &I aid 0.17
gfa=id ¥ 3.95 Ufawd gt aq foferd guy SfeRk d% el 8, form
SAaRIM® 89, SUlHANTT 8, TRyl 3R BiHgcHd sl A
H fFaid 9g1 g |




Heiey, fod faduss &1 Siemye & ¥ U8 Udl Iadl § [P Ig IWHR
H1 H TRTUTSTR 6.1 UAd P R Y 9¢1 & | Piued TRTUISTR qUT W9
TwufeR i ggT € | U1 ¢ Wag | Rl s 10.3 Ul &1 9fg 3R
$d RIIP T 6.6 UfA<d &1 gia §5 ¢ | 3T HR 3R SEHct # 9y Saral
¢ HARM G § | PIURCT cq BT HAdRH 39d 81 8 | HeH Yl
IR TS S A PARF Hgfg T TR |

Heied, I 9y ¥ Ja9 Sa1ar S §9R o &1 § | fad fadas w)
3O 91 3G gU, § I8 GG o1 I8l § [ <o BT HolaRH 3R o
&1 I faRu 81, difs YR &I R 3R Aoigd 99 | I8 WMBR &
HIA I DI 1 IR § fob < H a9 2024-25 H SHTHET BT HaiaRH
20.13 TG IS ¥UY gaf g, ol & fUsd 9rd &t ga1 # 9.5 ufa=a
U B |

TgIgd, gATSCS AR &1 foxiid Toiil SISTHUW, fay §& & Sramar
S&gciell 3fe T9 dfYyes R & fore o Iwa-awa WR fa<ia eradr ueH
Hd B, WHR &1 fa<iiy Hifad &1 uvrg & 5 g9 IR Taei | vfasiRie
3rftavic far g | 9y 2014 # A 2.82 TTdTe Tier SR skl ot s
& af 2024-25 ® 100 Trare g TS § | W H AHT 276 FAferaT e
3T, 300 AT T SFTa! BYd, 164 THfera dex go iR 11 fiferaq
T HS A BT IATCT 88T § |

HgIed, HRdg Ro/d d & SR ay 2025 T "¢ B 3R | 3.9
gfa<d &1 9fa 88 ¢ | I8 99 foxiig Taer § YUR & HRUT 5 GHI g3 § |
T ®lel 9y 1215 H s H ORI §3MT T, 39GT &7 389 T ?No
taxation without representation?. g4 ae¢ ff, = py| Y JAld % fb oH
SRGT ¢ T g § IT SISTNGE o IT MSaRH Bl 3MH 3ATGH! &l
UHTdd HH aTdT el 8HT el | 8H 3MUISided dod Bl Hidh3d Bl
IfeT 3R ¢ A Mefded gaicHc &l dgIdl ¢T TTey |

eIy, ¥ a1 nurEEt ot R Al o, A gt o i
FHAR S 3R A fo w5 iwa Fdar daryau & gfd emyR oaaa
&l g, g f9gR @1 gy &l 3 §gH & fou 79mr as &l




RITTHT, T Bics gdls 318 BT UIGUM, DI g GRASHT DI AW dgMHI
qUT SMME IS, U1 BI &1 H IR fpar g |

T 39 e & Hiegd ¥ 39 9 & o o Wigd I & sifads Reftor
I FAdeT HRATE |

eIy, B39 fad, 2025 W (U} 919 I@d U AT I8 W gea § &
T3S e d Tiferd! 3R dd haierics Al-es! hHad o qry-ary ffred
ST AR & T SHIFITHG U DI G- H 3R M dgr oY | T &
1Y T SO ST JHG R § |

*m45 *DR. THOL THIRUMAAVALAVAN (CHIDAMBARAM): Hon
Chairman Sir, Vanakkam. Fiscal Responsibility Budget Management Act
was legislated during the regime of our former Prime Minister Shri Atal
Bihari Vajpayee. As per this Act, a target was set to reduce our debt
burden to 38.7 per cent of our total Gross Domestic Product, GDP during
the year 2022-23. But when this BJP Government came to power under
the leadership of Prime Minister Narendra Modi, this debt burden was at
51.1 per cent. Now this debt burden has increased to 57 per cent of the
GDP. This proves that the Union Government has failed in managing the
economic affairs of this country. As much as 37 per cent of the gross
revenue is being spent to repay the interest accumulated on our debts.
This Government is struggling to repay its debts and thereby unable to
allocate adequate funds for the developmental programmes. This Union
Government is therefore unable to allocate funds for the States as well.

Funds meant for Education Department of Tamil Nadu have not
been released. Disaster relief fund was not provided for Tamil Nadu.
Funds meant for 100-day employment guarantee scheme were not
allocated. As per the New Educational Policy 6 per cent is the fund that
should be allocated for education in the country. This was the norm set
by this present Government. But the Government is struggling with debts
and is unable to allocate even 3 per cent funds for education. Similarly,



the Government is unable to allocate funds for health and as a result of
which Swachh Bharat Cleanliness programmes have failed completely.
Nobody can deny this.

Jal Jeevan Mission is an ambitious Scheme of this Government for
providing drinking water for all. This scheme welcomed by all sections of
people is not even funded with 50 per cent of the assured allocation.
That is the worst state of financial affairs in the country. The debt burden
on GDP has increased and | urge that the Union Government should
accept its failure in this august House.

| have one more important demand to make before | conclude my
speech. Buddhist monks are into indefinite hunger strike. This is a
demand from their side even before the time of Indian independence.
This Bodhgaya Temple was constructed during the period of King
Ashoka. This is the place where our Lord Buddha got enlightenment. Not
only Buddhists from Bihar but Buddhists from all over the world visit
Bodh Gaya, the sacred place. There is Bodh Gaya Temple Management
Committee set up under the Bodh Gaya Temple Act. There are more
number of non-Buddhists in this Management Committee. There are no
Buddhists in this Committee. | urge upon this Government to hand over
the management of this Bodh Gaya temple to the Buddhist community.)

| would like to raise here some demands. Transfer the management
of the Maha Bodhi Temple to the Buddhist community. Second, amend
the Bodh Gaya Temple Act of 1949 to ensure that the Temple
Management Committee is exclusively composed of Buddhist members.
Third demand, restrict the conduct of non-Buddhist religious ceremonies
within the premises of Maha Bodhi Temple. This is very essential and a
sensitive issue. So, | request our Union Government to intervene in this
issue to restore Bodh Gaya Temple to Buddhists. Thank you.

*m46 ot ST TG (3ATRT) : THTUT e, H Soic & 8IS el TR
3T ST I I8l § & a1 HRI-HR&BH Sl dolc URT g3 5, I




e TR W T8I R8T 82 TH GW 3% © [ US| H YAMH &7 DI e 7l
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f1d W1 8 | TRe AeAH FR W & | §H1 Hs Siakl Y wal fb 31T HH
A R S IB 8, I Pad & 1P 50 fha ot I | 42 fhall S A=A @18
| 39 &1 9 §olc &1 U9 ad W) R el off 81 8 | BRT 39 J1eH 9
WHR I e 8 5 39 W A S SN | 39 36l Jgl H o
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el H Sl Selsll §, d Yol 94 gU § | THS!3 HeRTST a1 gU B |
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goIc IR §1d HRIGT§ | Tole &1 U1 RIS & G-I & U0 J oA 8idl §
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g, ol gafdl & FIR W § | ITHT UIPIHRUN HRAT 9T | 3G § ST
1 AT HYarT 91 | deseR faaml & uge U feaar s, wiife 9
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gyTIfd Agcy, § U e § 3ol 919 IH &3 | 39! UM UF
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(UdYT)

*m47 SHRIMATI HARSIMRAT KAUR BADAL (BATHINDA): Thank you,
Sir. | rise to oppose this Budget because the Budget 2025-26 falls
extremely short of addressing several challenges and pressing economic
concerns. | also oppose it for the fact that in the last ten Budgets, the
name of Punjab has not even been mentioned by the hon. Finance
Minister. It seems to me that Punjab does not seem to exist for them in
the map of India. | would say that this is extremely sad that a State,
which has contributed a lot to the nation, is not considered in the
country?s Budget despite it facing several issues.

Today, NITI Aayog?s Fiscal Health Index shows that Punjab has
ranked lowest amongst the 18 major Indian States, with a score of just
10.7, which is far behind Odisha with a leading score of 67.8. Due to the
present Government and the previous Congress Government's
mishandling of their expenditure, revenue mobilization, debt
management and the State exchequer, we have reached a state of fiscal
mismanagement, where today we are ranked lowest among the 18
major States of the country. Even though Bihar may be worse than us,
this Budget mentions it six times and allocates the lion's share of all the



largest Government resources, while Punjab, which faces all these
issues, receives nothing.

Sir, | agree that the economy has grown, but there is no doubt that it
has been a jobless growth. Today, the Indian youth account for almost
83 per cent of the unemployed workforce. The young people with
secondary and higher education among the total unemployed Indians
have risen from 35 per cent in 2002 to 65 per cent in 2022, which clearly
shows that this Government's focus towards job creation has not been
successful or it is not in the agenda. What is even worse off in this
budget is that there is no strategy for the layoffs which are happening
due to computerization, artificial intelligence and other technological
advancements, be it in IT sector and be it in other sectors.

Sir, the MSME sector, which is the most important sector, and which
is the backbone of the country, contributes 30 per cent to our GDP and
50 per cent to our exports. After agriculture, this is the second largest
employment generating sector. Despite 20 per cent of the investment,
MSME provides employment to 80 per cent of the industrial workforce.
Unfortunately, there is no focus on the MSME sector in this Budget.

Then, there is a Productivity-Linked Incentive scheme. But this is
only for the big corporates which can put in big money. | have a
suggestion to the Government in this regard. Why does the Government
not tweak the PLI scheme to bring in those industries which generate
more employment in the economy? They do not have big money like the
big corporates to be able to fund it, but they actually generate a huge
number of employment opportunities. So, why does the Government not
extend the PLI scheme to the small industries, be it the bicycle factory of
Ludhiana in my State, be it the sports goods industry, be it the brass
industry of Muradabad, be it any of the hand tools industry and all these
small industries which generate jobs. So, the PLI scheme should be
extended to those industries, where they can increase revenues,



increase exports and provide employment. This is my suggestion to the
Government. But instead of looking at it this way, it is unfortunate that
this Budget has no allocation for these industries. For example,
regarding bicycles, it has cut import duties from 35 per cent to 20 per
cent. This is making our bicycle industry vulnerable to Chinese and
Taiwanese imports, which is what this Government should be
safeguarding against and provide incentives for this industry to upgrade
itself.

Earlier, there was a scheme which was known as Credit Linked
Capital Subsidy Scheme (CLCSS), wherein MSMEs could upgrade their
technology. Unfortunately, this has been discontinued. So, the
Government does not give anything new to them but has discontinued
what they had earlier. This way, the Government disregards a huge
segment which provides employment to hundreds and thousands of
people. | would urge the Government to do this immediately.

The Government's decision to increase the MSME turnover
threshold from Rs.250 crore to Rs. 500 crore is highly disproportionate.
How many MSMEs operate with a business model of Rs.200 crore,
Rs.250 crore, or Rs.500 crore? There is hardly one percent of MSMEs
that will receive 95 per cent of these benefits. Meanwhile, 99 per cent of
MSMEs remain below that threshold limit and will receive nothing.
Therefore, | urge the Government to seriously reconsider this matter.

Eventually, | am extremely sad that there was not a single mention
about the Minimum Support Price in this Budget. FENRIERINIE ETH%
[ ST X We | TR TIE 8, SS W W 6, oA A oG @ | d
el ® 93 PR RAT S X6 7 | Sl THIHY! T areT foban 1 T, 39 @
goic T IUD1 o1k db el ¢ | 3T aral fobar T, 3@ oM Ioy ot i 43
Y | H 39 WHR I He-1 I8dl € b T WHR IR O el & [ gaRT
Tlidheek Al g8l IR Wi o1 d1ieU | d 304 ey, divleded, g¥, Hic
3R Uied! fegea™ & SORl § o9 918d § dl g9RI TRIS fhae &gl




GIlUIT? No Government has not given in to the WTO pressure and we
hope that this Government will also not do it. | request this assurance
from the Government, and hope that they will maintain their position.
Thank you.

19.00 hrs

*m48 SHRI HIBI EDEN (ERNAKULAM): Sir, the grand illusion of Budget
2024-25 is a betrayal to the common citizen. | rise today not merely to
critique but to expose the hollow rhetoric and misplaced priorities of the
Budget of 2025-26.

The Finance Minister presented this Budget against the backdrop of
economic distress, slowing growth, rising inequality, stagnating wages,
and a decline in private investment. Yet, instead of addressing these
pressing issues, the Budget presents a mirage of progress, concealing
deeper economic failures, and policy missteps. The budgets are not just
numbers; they reflect the Government?s vision for a country. This
Budget, unfortunately, presents a vision that prioritizes fiscal
consolidation and corporate appeasement over social welfare and
economic resilience. The Government?s narrative of economic strength
and inclusivity stands in stark contrast to the reality on the ground, where
millions continue to struggle with rising prices, unemployment, and
stagnating wages. This speech seeks to unpack the layers of deception
in this Budget.

What is our state of the economy? The Government projected a
nominal GDP growth of 10.5 per cent, but the First Advanced Estimate
(FAE) for 2024-25 is lower, at 9.8 per cent. The real GDP growth is
expected to be between 6.5 per cent and 7 per cent and has settled at
6.4 per cent, a decline from 8.2 per cent the previous year. These
numbers alone expose the Government?s over-estimated claims and the
fragile state of our economy. The economic growth in isolation does not
indicate prosperity. We must examine how the growth is distributed



across sectors and among different segments of our society. A closer
look at the growth sector trends reveals troubling signs.

Manufacturing, a critical driver of employment, has slowed down
from 9.9 per cent to 5.3 per cent. Mining growth has plummeted from 7.1
per cent to 2.9 per cent. Trade and transport growth has dipped from 6.4
per cent to 5.8 per cent. Bank credit growth has fallen drastically from
Rs. 21 lakh crore to Rs. 11.5 lakh crore. Cement production, again a
core indicator of the infrastructure growth of our country, has dropped
from 10.3 per cent to 3.1 per cent. These indicators make one thing
abundantly clear. The Government?s claims of robust economic growth
are built on quicksand. The so-called high GDP growth does not
translate into higher employment opportunities or increased wages for
workers. Instead, the corporate profits are surging even as real wages
for workers stagnate or decline.

There is a clear divide when it comes to the matter of progress,
especially when compared to other statistics. We can see a clear divide
between the North and the South. We know that the Government is
always famous for dividing the country on the basis of religion, on the
basis of food we eat, and on the basis of clothes we wear. But this is the
first time that even on the basis of GST, the country is divided between
North and South. | will give you a small example. The traditional snacks
we consume in Kerala, commonly known as banana fritters, are
emotionally significant for Malayalees. Pazham pori is a common snack
in our daily routine. Ulundu vada, dal vada, and all steamed items like
kozhukatta and ela ada, which are rice dumplings, are taxed at 18 per
cent GST. On the other hand, we can see that jalebi, laddu, burfi, and
gulab jamun are taxed at five per cent. Lord Ayyappa will not forgive the
BJP or the ruling party.

Gﬁma?ﬂ% JaT 3y IR Ht G"Qﬂél qRlIE2I % | Even the curse of
Lord Ayyappa is not going to make you happy. | am telling you that they



are going to be in big trouble with this taxation. This is a serious thing.
We should not take it lightly. According to the Kerala Bakers Association,
the GST remedy was put forward to them. A HSN code was the only
issue. But it is not sorted out yet.

The GST on life saving drugs is an important issue. The very small
and young children, who suffer from the Spinal Muscular Atrophy (SMA)
disease, are in a critical condition. There are thousands of young people
across the country, and the cost of the medicine is exorbitant. <IgW-

T ST 8 | TP HUR 5 TIYC STHCT §, which makes it Rs. 80,00,000

for a single dose of medicine. These are things which the Government

has to just scrap. It is a basic issue. The GST Council has to take a
decision on this issue. Many other issues are in place.

When the Government talks about fishermen, they say a lot of
things. But unfortunately, the life and livelihood of fishermen are in great
trouble. The equipment that they use like the fishing ropes, nets, even
the fishing hooks and ice boxes that they use for their daily livelihood
has been taxed at 18 per cent. This is exorbitant. This has to be
removed.

The Budget?s betrayal again continues. In the ongoing economic
hardship faced by millions, the Government has chosen to systematically
reduce the expenditure on critical sectors. Education spending fell short
by Rs. 11,580 crore, affecting millions of students who rely on the
Government-funded schools and scholarships. Food subsidy was
slashed by Rs. 7,830 endangering food security for the poorest sections
of society. Rural development expenditure was cut down by a staggering
Rs. 75,133 crore further weakening the rural economy, which employs a
significant portion of our population. Health spending was reduced to Rs.
1,255 crore at a time when the healthcare accessibility remains a major
concern after the post-pandemic. Agriculture and allied sector spending
dropped by Rs. 75,000 crore, ignoring the plight of farmers struggling



with the rising input cost and climatic change-related disruptions.
Transfers for Centrally-sponsored Schemes were reduced by Rs. 90,642
crore weakening grassroot welfare programs.

Such drastic expenditure cuts in crucial sectors suggested that the
Government is prioritizing fiscal discipline over the welfare measures of
our citizens. This fiscal prudence should not come at the cost of basic
human needs such as food security, education and healthcare.

Who really benefits? | am concluding, Sir. Every vyear, the
Government proclaims tax relief for the middle-class. This time also, it is
said so. In rural India, the per capita monthly expenditure is Rs. 4,122
and in urban it is Rs. 6,996. The vast majority of Indians are nowhere
near the income threshold to pay income tax. Only 2.8 crore people,
which is just 4.6 per cent of the workforce, actually pay income tax while
the remaining 95 per cent struggle to make their ends meet. So, who
truly benefits from these tax cuts? It is certainly not the poor. ?
(Interruptions)

| am concluding Sir. It is not even the majority of the middle-class. It
is the wealthy / elite people who reaps the rewards while the common
citizen is burdened with inflation, high indirect taxes and reduced
Government support.

Sir, | strongly oppose the Finance Bill brought by the hon. Finance

Minister. ? (Interruptions) ¥R, H H-dIS X 6T § | TP AgaqUl d1d B¢
Ts 8 | H U& argd ST argdl g |

Sir, | am just concluding. While | am opposing this, my last point is
that being a Keralite and being a Member of Parliament from Kerala,
there are significant numbers of NRIs who contribute to our economy.
Unfortunately, an exorbitant tax is imposed on them whenever they buy
a property in our State or whenever they have a transaction in our State.
So, this exorbitant tax has to be paid by them.



The NRIs make their livelihood. | strongly oppose the Bill.

*m49 DR. C. N. MANJUNATH (BANGALORE RURAL): Sir, | really
congratulate Prime Minister, Narendra Modi ji, who has strived hard to
really rationalise and democratise the tax reforms as well as tax policies.
India is steadily marching towards becoming the third largest economy.
The scientific and synchronised direct and indirect taxes are playing an
important role in shaping our economy.

This year, the Budget has crossed the important landmark
mathematically of Rs. 50.65 lakh crore. So, in my opinion, Nirmala
Sitharaman ji's Budget is a golden jubilee Budget. NDA is the DNA of a
progressive, performing, and sustainable economy. It is the DNA of a
positive economy. The Income Tax Act is as old as 1961. Some of the
important landmark decisions taken with regard to this Finance Bill have
tried to address some of the loopholes because this Act was highly
voluminous with a lot of provisions and chapters which have been
reduced by 35 to 40 per cent. It is now more taxpayer-centric and
investor-centric. We really congratulate Nirmala Sitharaman ji on this.

If you look at tax revenue, it has grown from 10.1 per cent to 13.1
per cent in the last one year. People talk about the fiscal deficit and GDP.
They are all mathematical figures. What is important is that it is visible.
Sir, 10 to 15 years back, when we used to visit Europe and America, we
would return home disappointed hearing that India did not have world-
class express highways, world-class railway infrastructure or the
airports. Today, it is visible right across the country; we have got world-
class express highways, world-class railways, world-class airports, and
seaports.

As far as tax devolution is concerned, the tax devolution to the
States has increased by 35 per cent. Yes, people talk about
discrepancies in GST from north to south, that is a different issue. They



have also authorised the States to raise Rs. 1.5 lakh crore of loan over
50 years? guarantee to take care of the States? needs.

It has already been discussed by fellow hon. Members regarding the
tax exemption limit up to Rs. 12 lakh, but how much money is put into
circulation because of this tax benefit? About Rs. 1 lakh crore has been
put into circulation by the Union Government. The second important
component of this Bill is the introduction of a unified tax system which
aligns the financial year with the assessment year as the tax year. Now,
there is a very simple methodology of filing the returns.

The third important thing is to give India's businessmen a chance to
participate in the international financial sector. They have widened the
definition of ?digital asset?. There was a sort of tax terrorism in the
previous Act. Now, they have given authority to the officials to investigate
the scams. But most importantly, they have brought in a provision of
decriminalisation in the Act. As a result, the tax terrorism issue is
virtually taken out.

As a result, more and more people will come forward to file the
returns. Of course, GST was a landmark decision taken in July 2017. In
fact, it has widened the tax base. Earlier, in GST, only about three crore
people were in the return net; now about 8.4 crore people are coming
under the Income-tax net; so, that is a healthy development.

Another important thing is that raw silk, raw jute and khadi have
been exempted from GST. | come from the sericulture valley or silk
valley of India, that is, Ramanagaram district in my constituency. India is
the second largest producer of silk, and Karnataka is ranked at first
position in silk production. There are some issues concerned with this
industry. Nearly 6400 tonnes of silk waste is generated and 90 per cent
of it is exported. When it is exported, particularly to China, and other
countries, they make beautiful by-products and send back to us at
exorbitant prices. Of course, we have spinning mills where these by-



products can be made. These spinning mills need to be increased,
particularly in my constituency because Ramanagaram district in my
constituency is considered to be the silk city. We need to establish a silk
museum and also a silk tourism centre in this place. That is one of our
demands.

| will come back to the other issues, particularly about tax deduction.
The TDS limit has been increased on senior citizens as well as on the
rent. That is a healthy development. We congratulate the Finance
Minister. The Government has also made some special provision for
sunrise sectors. The sunrise sectors also include electric vehicles and
renewable energy. One important thing about this sunrise sector is that

the date for claiming the tax relief, that is zero tax, is extended up to 315t
July 2030 to promote the growth of all sunrise sectors, whether it is
renewable energy, information technology or electric vehicles. Even for
electric vehicles, for example, they are giving a subsidy for every
kilometre. If you convert the diesel vehicles into electric vehicles, they
are giving a subsidy.

Another sunrise sector where the Government is giving a lot of
subsidies is semiconductor because for semiconductors, we are always
looking at Russia or at the United States. Now India is going well in the
area of semiconductor, and Rs.1.5 lakh crore has been invested in
semiconductors.

The Ayushman Bharat scheme is the world's largest health
assurance scheme, where 60 crore people have been enrolled and eight
crore procedures have been done. As a result, the out-of-pocket
expenditure has been decreased from 62 per cent to 30 per cent, and
under the national dialysis scheme, 25 lakh patients are undergoing
dialysis programme. That is a great thing. The hub-and-spoke model for
treatment of heart attack is also included, because treatment of heart
attack has to be taken to the doorsteps of Taluka hospitals, where initial



treatment is given in the form of a clot dissolving medicine. After
stabilisation, they are shifted to the nearest tertiary care centres.

There is a long-pending desire and dream of people of Karnataka to
have an AlIMS institution in the aspirational district of Raichur. | hope the
hon. Prime Minister, the Finance Minister and the Health Minister will
take cognisance of this,

Finally, | thank you very much for giving me this time.
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HEATT AU : 37T FH BT |

SHRI VISHALDADA PRAKASHBAPU PATIL : Sir, | only want to talk of
three basic things.

HON. CHAIRPERSON: There is a constraint of time. That is why, | am
requesting you to conclude.



SHRI VISHALDADA PRAKASHBAPU PATIL: | will conclude. | will not
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19.27 hrs (Shrimati Sandhya Ray in the Chair)
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*m52 SHRI N. K. PREMACHANDRAN (KOLLAM): Thank you, Madam
Chairperson for allowing me participate in the discussion on the Finance
Bill, 2025.

The Finance Bill, 2025 is to give effect to the taxation proposals for
the Financial Year 2025-26. The gross tax revenue as per the Budget
estimate for 2025-26 is Rs.42.70 lakh crore, which is 10.8 per cent more
than that of the revised estimate of 2024-25. The tax devolution to the
States is Rs.14.22 lakh crore. The net tax revenue of the Union
Government is Rs.28.37 lakh crore. The non-tax revenue is Rs.5,83,000
crore, which is 9.8 per cent increase than that of the revised estimate of
2024-25.

| would like to seek certain clarifications from the hon. Finance
Minister regarding four issues after the present statistics.



The number one issue is this. How is the Government going to
achieve the target of 9.8 per cent increase in the non-tax revenue?
Madam, in the last financial year, the Reserve Bank of India has given
one-time dividend of Rs. 2.11 lakh crore, or an increase of almost 47 per
cent. This time such an allocation is not there. So, how are you going to
achieve the target? That is number one.

Madam, the second issue is this. The ratio of primary deficit to the
fiscal deficit is in a declining trend, which shows fiscal discipline. | do
agree with that. But at the same time, | would like to caution the
Government that this fiscal discipline is at the cost of economic growth,
job creation, and essential public services. So, my suggestion is that a
gradual and strategic reduction in the primary deficit, coupled with
increased revenue generation, is the right thing to be done by the
Government.

The third point is regarding the income tax receipt. Madam
Chairperson, in 2025-26, the Government is envisaging and estimating
Rs. 14.38 lakh crore by way of income tax, that is, 14.4 per cent increase
over the Revised Estimates of 2024-25. Madam, it is illogical because
already you have provided tax rebate for an income less than Rs. 12
lakh. Further, there is no great income boosting schemes to raise the
income beyond Rs. 12 lakh. How come this 14.4 per cent increase in the
income tax receipt?

The fourth point is the illogical claim related to the Modified Interest
Subvention Scheme, that is, MISS. The limit on credit is enhanced from
Rs. 3 lakh to Rs. 5 lakh but there is no increase in the Budget allocation
with respect to the same. It is same. It is Rs. 22,600 crore, which is
same as that of the previous Budget. So, how are you going to achieve
that target?

These are the four clarifications which | would like to seek from the
hon. Finance Minister.



Now, | come to the Finance Bill. According to the hon. Finance
Minister, the reforms envisaged in the Finance Bill will simplify the tax
procedure, boost consumption, and stimulate private investment. But a
critical evaluation of the Finance Bill reveals that it may harm long-term
fiscal sustainability, deepen inequality and undermine essential public
services.

Madam, lowering of the corporate tax is giving a wrong message.
The corporate giveaways or the concessions and incentives to
corporates, is resulting in the reduction of revenues available for public
services and social welfare programmes. The economic experts are
saying that development is freedom only when economic democracy is
achieved, not when the rich are further enriched at the cost of public
welfare. And | can very well substantiate it. If you see the income
between Rs. 1 crore and Rs. 5 crore, there is an increase of 72 per cent
from 2021-22 to 2023-24; between Rs. 5 crore and Rs. 10 crore and
between Rs. 10 crore to Rs. 25 crore, there is an increase of 72 per
cent. And kindly see the slab between Rs. 25 crore and Rs. 50 crore,
there is an increase of 84 per cent but from Rs. 50 crore to Rs. 100
crore, there is an increase of 102 per cent; from Rs. 100 crore to Rs. 500
crore, there is an increase of 101 per cent; and above Rs. 500 crore,
there is an increase of 119 per cent in the number of taxpayers. It shows
that the higher income bracket is increasing but the per capita income is
not increasing. That means inequality is an alarming situation. That is to
be addressed. That is the point which | am speaking of.

Madam, | am skipping all other points. | am coming to a very
important point with regard to India?s growth as compared to the global
economic growth. With that point, | will conclude. According to the World
Bank report in January, 2025, global economy is expected to have a
steady growth at 2.7 per cent in 2025-26. However, the global economy
appears to be settling at a lower growth rate. That will be insufficient to
foster sustained economic development.



The new US Administration led by Mr. Donald Trump has stated that
global trade war will reduce US growth as well as global growth in
general. The growth forecast of United States of America is down from
2.1 per cent to 1.7 per cent. India?s forecast is down from 1.7 per cent to
1.5 per cent. These rates are below three per cent of the annual average
from the last year. So, the specific question which | would like to ask the
hon. Finance Minister is this. China has announced a fiscal stimulus to
boost the economic growth of China. And Mr. Donald Trump has further

cautioned, and he threatened, that from April ond onwards, that means

from the next week onwards, to impose reciprocal tariffs from April 2nad
onwards. So, our exports will be affected, and both the domestic
demand and the economy will be in trouble.

So, | would like to seek an answer from the hon. Minister how Indian
economy is going to save us out of this situation especially in the light of
the trade war which is being announced by the President of United
States of America and | am concluding with this.

So, | reasonably apprehend that the proportion of tariffs and taxation
proposals in the Finance Bill are not sufficient to boost our GDP growth
and will further affect the poor and the youths who are unemployed.

With these words, | conclude.

Thank you very much.
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3R AfSHd B I HAT AR | 377 fpdt off &5 & 51 2 3T | 9gf ¢
IS T | Afgwd oI f5ull fird Snwt | T aig Tud H SMIS3sud 3R




R3B! DI S I S | 9y ag 398 § Soi=anT of fsilt g
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W BT 91eY | 3H Hiferc! U8 Hifed! W &aF <1 I1feu | T 314
3% folE aoic H Pl AR TR IHhd 5?2 H G § [ 590 Y soie
D AR TR P58 |

A8H, 100 ¥C RSN &1 91 Fal e g | H Tal ¥ 30! 919 &
BT | T I Sl TR T Rl H 37 T B, gHR AfSe s & an ot
AT R | ITD! 3§71 & T TR BT STaRT HA1 MY | STH Sl aTal g,
< aTel &, Na=Imardr g, Bd 3R el da- did Ble-8i¢ AN §, §Y aId §
| 31 foTE 9 A1 UTH1 &1 STaRAT 8 3R 7 81 Pl Qs AR g 1? (TFHUTH)

TS, 3§ H 3O 91 &1 T B S XGTE | TRT 30 J1eHH I Ht
St ¥ 38 § | U TR} U a1d &I /1 diorg | 89K fogR # it g,
YNTAR &, JouThRR &, TXHT 8, Afch ST G | Hel ¢ DI AR gl
g | S8l d® 100 W TR §9H P! 91d g, ITH gHRT YforT qeR &I
UIaUT a1 § | X1 38 ¢ o gfvfar &1 off W1 Ryt 9 &1 urae™ foean
U | 4=aTG | Igd-agd giehar |

*m55 SHRI VAMSI KRISHNA GADDAM (PEDDAPALLE): Madam,
thank you very much for this opportunity.

Madam, | rise today, not just as a representative, not just as a voice,
but as the echo of 20 crore dalits of this country. These dalit people have
been historically oppressed, systematically excluded, and even today,
left at the bottom of the economic pyramid despite all the tall claims, of
Sabka Saath, Sabka Vikas. Year after year, the Government presents a
Budget that claims to uplift this marginalized community. But, | would like
to ask where is this upliftment of Dalits in these Budget numbers. Where

is our rightful share? ddddhl Y, dd] fgmrg | aford W TE?[ fear |



ot & ReR R Gg &1 [de™, aferdl &1 fa=r R W 8 | The

Constitution of India, under Article 46, directs the State to promote the
educational and the economic interests of the Schedule Castes, and
protect them, from social injustice and exploitation. But, in the Budget, if
you see, the allocation towards SC welfare is hardly Rs. 1,65,000 crore,
which is hardly 3.25 per cent of the entire Budget. When we are 16 per
cent of the population, why are we not getting what we deserve?

Madam, | would like to ask this House whether this is the idea of
justice. Is this the definition of development for all? We must remove all
barriers for the social and economic upliftment of SCs if we would like to
progress as a nation. This is what Dr. Ambedkar said. | demand a
special tax concession for all dalit entrepreneurs to help in the upliftment
of this community.

Dalits have the lowest access to education and employment.
Therefore, we need to pay special attention towards them. We need
specially linked incentives for the dalits to help them improve their social
skills development, technical skills, and industrialization benefits to
encourage the bottom-most community. A special attention for the
bottom-most community is much needed, and for this we can refer the
models of Karnataka and Telangana. A specific attention must be given
to dalit communities, like their colonies, and housing.

Madam, | come from the State of Telangana. We contribute a big
chunk to the GDP of our country. The State of Telangana and other
Southern States contribute 36 per cent of the GDP, but only 15 per cent
is returned, and allocated back to the Southern States. Why is this
discrimination being done to the Southern States of our country? Are we
not part of Bharat? Are we not part of ?Sabka Saath, Sabka Vikas??
When Maha Kumbh happened, the concerned State got special
treatment in the form of special trains and railway lines for the pilgrims.



We have demanded special railway connections for pilgrims of Tirupati
and Sabarimala from my place Peddapalle, but nothing has been given.

Madam, the Government should, actually, give employee-linked
incentives. For corporates, instead of giving tax concessions, they
should link it with creating employment as 20 crore people of our country
remain unemployed. | request the Government to allocate Rs. 10,000
crore to Pedapalli, where | come from, in this Budget. We need jobs
there. We need to create textile parks in Chennur, and Singareni to
protect and create new jobs, green and clean technologies in NTPC and
Singareni, and start-up incubation hubs.

Madam, today, there are a lot of technological innovations
happening. Therefore, start-up incubation hubs for Pedapalli are
required in this Al age. | also request the Government to give tourism
development grants for Dharmapuri temple, and Ramagiri temples in
Manthani. Apart from that, | also demand tax exemptions for dalits and
backward classes, and warehouse facilities for Pedapalli. A new railway
station infrastructure is also required for the development of Pedapalli
and Mancherial. We also need a BPO centre in Pedapalli under India's
BPO Scheme.

Madam with all this, | would also like to request this Government to
pay attention towards the dalits and do justice. We require justice and
right allocation of funds for Telangana and Pedapalli, in particular,
because we all want to be a part of this great initiative of ?Sabka Saath,
Sabka Vikas? of BJP.

Thank you.

*m56 SHRIMATI PRATIMA MONDAL (JAYNAGAR): Madam, on behalf
of the All India Trinamool Congress, | rise to speak on the Finance Bill,
2025.



Madam, Aristotle known as the father of political science, had rightly
said in his book, Politics, that the best political community is the one,
where the middle class holds significant influence. But the plight of
middle class in India is pitiful. They are subjected to exorbitant taxes,
even in times when they are facing issues like, inadequate increment,
unstable employment opportunity, and decreasing employment
generation. Moreover, the private companies are being forced to shift to
other locations like Singapore, Dubai, as they are harassed by the
Government for taxes and political donation.

Madam, our youth, the future of our nation, is facing employment
crisis. The Periodic Labour Force Survey showed youth unemployment
rate at 10.2 per cent for the year 2024. Also, as of January 2025, India's
economic growth is projected to slow to 6.4 per cent in this fiscal year.
The dream of Viksit Bharat by 2047 are just empty words with such low
labour force participation and jobless growth. If educated graduates are
not getting jobs, if the basic needs of people are not being met, if more
than half the people of our country live in abject poverty, what reason
does the Government have to gloat and pat itself on the back?

Madam, it is no surprise that India's wealth inequality has reached
obscene level with the top one per cent controlling over 40.5 per cent of
the nation's wealth and the 10 richest individuals in the country hold a
combined fortune that is equivalent to 11.16 per cent of India's GDP.
While the bottom 50 per cent barely see any benefit despite this
staggering concentration of wealth, India's tax system remains
regressive, where 64 per cent of GST comes from the bottom half of the
population, while the top 10 per cent contribute a meagre 4 per cent.

Madam, data from the Directorate General of GST Intelligence
shows that frauds amounting to Rs. 2 lakh crore were detected in 2023-
24, which is a significant increase from Rs. 1.1 lakh crore in the previous
year. An estimated 2,30,000 small businesses have shut down due to



complications arising from GST compliances. GST mismanagement is a
glaring issue that the Government continuously fails to acknowledge and
work on.

Madam, the hon. Prime Minister Modi ji, in 2024 election campaign,
said that ?IF%FITGﬁ &) J-i*ch;lgI CER) 1ZI@."T[ |? As per the RBI report in
2024-25, gold mortgage loans stood at Rs. 1.2 lakh crore, while in 2018-

19 the gold mortgage loan was Rs. 25,000 crore. At the same time, NITI
Aayog?s report claimed that out of all the women taking loans by
mortgaging their belongings in 2024-25, 38 per cent were gold loans,
which represent a 22 per cent increase compared to figures from 2019. It
clearly shows that the middle-class and lower income group are
undergoing a severe financial crisis.

It is not news that the Indian rupee is consistently weakening
against the US dollar. Our economic growth depends greatly upon trade
as well as the import-export policies. But the Government has failed to
provide any clear direction about how to strengthen our economy and
the devaluing currency. ? (Interruptions)

Madam, we cannot deny the fact that India's investment climate has
been deteriorating under the current Government, despite grand claims
of ?Ease of Doing Business? and ?Make in India?. We are actually
struggling to attract meaningful domestic and foreign investment. Private
investment as a percentage of GDP is stagnant at around 27 per cent,
significantly lower than the 32 per cent to 35 per cent during the previous
decade. And if that is the case, how are we going to move forward from
here? We are missing out the opportunity to become a global investment
hub, and the current Government must take the responsibility for this
failure.

Madam, our economy is undergoing a severe crisis due to
skyrocketing fuel prices, food inflation and the rising cost of living. While
this Government has constantly blamed global factors for this problem,



the real issues lie in poor economic management, regulatory burden,
excessive taxation and the lack of proactive policy measures to control
inflation. Ultimately, the burden of this falls on the middle class. ?
(Interruptions)

*m57 Y AEPUR N (FAATST) : Y=g GHUAIT TeledT, U g dic
H1 IR UaH fbar | Usd $© Idl ¥, 918 98 dg IRHR gl a7 ™
PR I, 31 Sl gl 31T §, 98 oic el &I & H TWd gU 3R
3R quT FEvufadl Y e § @ §U AT T ® | 8 dEd U b
ToR3faIS fohal ST € | o1 | SiUe! 3 TRIF ¥ ddR 3HR anT a&
TEAT AR | 88 O IR, WH ¥ AP Ug-1 & HUs adb, A& 3R W
TR TS T g3 € | 8H d18d § & 39 o &1 ol Ri9, UDaT 3R
3MTfearit SEEct ¢ @1 &, 310 39 0 I 39 URAR & adi Bl HIfere! &
fR1em < 1 U Y T8l R I} 87 99 TRIY DI 33 W Jfaer e,
G| TR I T8 DI off 6! 872

3Tl H TTHIUT STk H ¢3ad o [ ol T 9 H&T &b § Th 7 H 98
B8 | THIT 100 ¥ 200 9= Th ¢k & HRIA 8 | 39 U8 ¥ gAR JTHI0T
&3 B! & H ad dole H UIaeT g1 918U |

3TN 3R BH X & 3iax Wy gfaursf & a1d &, faRue ggad
A H df TR IO &F Sidars], €RYR @I 81l I8 § 1 [Uad gia
Tl & 3feR, T 30 ATy ¥ T AT St BT & 39 3R HTH v
BT AR, THR U Tl Sit oI ¥ 31 &, fUsa uie Irell # IR g9IR
& Hd THadr Afgarst & T H § 3% Il B g T R § | AR
ey gfaursi & fou soic Fai 781 Sgm/am o XeT 82 3R soie of Y @18
dl 98 YPTER &t Ye Iel W1 IET 8 | 39 I fob e ok Wy SiRft I
STt 3R TR A W1 B |

3fffeardt agcd &F ¥ Riea-ad & SHRI, HIR B SHRT, Sl B
AR, gaic ¢ ! Wis ¥ e dofl ¥ HIT I § | 89 o & 3R 3fidh el
IBIHR W, dl JaY WIel Ried-ad, R, <l &t dHR TRad S
& 3R ¢ | 3(d: Y R M &1 91T | g WHR gRI IAYH & e




244(1), TiEd! 3 & WAYMl & ded <Racd & [db & U 3el-
3T Folc BT TAIBRH [T Sl & | Afde, fUse ql-aiF Il § g9 o&d
3T g g fob fSTaT Tl 341 &, 98 Wi 4 U ¥ eR1dd I el Ugd
Ol & | IS WHR H, 39 THY IoRIM & 3R ST & WHR ot |
o1 fd1g 38T fob av 2022-23 T 3ffwdq-275 BT ¢ gl Ugd UrT?

TP 1Y g1 g9 Ire & s & ural ¥ Trged 3ol # Tael &t
B o1 [Hell § | 3119 U faS 1§ | o1 S, forgen! 91 Hid
1 Goll [l & | R o 3iaR AP HIFd D Goll 7T GHe DI el gai g
| 9T TN & U &g WHR gRT TH a9 gieH1 Herferd & et o |
dfd, fUed $o THg I <7 1 § fo 39 dei & o ooie & ais
TIaYT -6} [l TT g | Ieel, 9T IHar™ & A1Y AR Jgd dofl § 96
E1E |

o e @I U g1 ¥ ATd BT A | i 9 AT, 2025 &1 7el
e & Hea o |7 4t fgv Rig urdd e afad &1 Ml ARSR gl I
dl T8 | 5H =g fob gHe! Weans Wi g | WY g, o §Ya & fg
fa=IY Uds sl AT ITT |

THTUlT Aglea, H Siars! T9erd &5 ¥ ofdT § | 981 ¥ §HAR JUTHaT
off & faarfed sam R 2 & ey S foan smem | dfe, & g se
TR T o @RE ¥ 3| Al W SR Hifaew giaemst iR shewe! any faar
ST Y81 §, 98 HIagd ®is ®F a1 7 3, Wi aad = | Sl Siede! 3R
RIS ¢, 98 3% gAR o & TRId Afgash &1 TG B4 T B
DHA |

JHTafa Aeiedn, 3id |, # & a1 b 89 < &t MW SHdT & fog
HioH IR, e iR warey gfaursi | foaea +f shad! 7 @ | &g
WHR B! ol AN §, 3¢ T 3R TR D! T g T B
TATS! YeTRi®T 3R HRiwd! &l & | o Iqd 9ot & HHaRt §, I
gore 4l 309 78R & 89 ¥ S 91 91T | 1Y B, SR TR
IS & dgd off 200 ¥UY Y 275 IUU & o9 I M e g, STt ot
qaH HETTs & 891 ¥ 400 U § 500 FUY HRA BT oIed § | X A
HIEP-BIRAYT HUAN CI3ad SaTh! & AR 25-30 Ufa=Id e IR U9




G § | 981 UM BURT 4 o AISehl-BIe-9 HU-s &l ¢ X6l & | S99
T & b ATZhI-TTe- dU-itel Bl JATHITT SATH] H GeHRT dRA & ol T
FCSWR | ? (TaYUM)

AT TR : AT G 0, gt § o9 AT 96 iR A9 § |
gfe guT &1 Tgafd g1, dl 15 fie & it Tgq &1 99y d¢/™1 9T |
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20.00 hrs
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3 BT PIS T -6l 8 | I81 3MeNb 33T 3MTS B8 §, AlhT B! TH
I W U # I B ot g FeAdt B, 3 I AT 81 718 § | 59 9oig I
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TS B ARG U &, T §H H+g ®I 100 Ufawd Shegdi a & | &
IRl § fob b5 3701 50 Ufa=id Shewe! o 3R I5g &1 e 3Hgal
& faw 50 ufdwd Sfiwadt AME ot S, dife agt Nl ghsal aisg

A P |

Heiedr oY, H Uep 3R 91 ST Idl § | 39 Sl § [ TR ol
& AU ST TS & Jaem a8 T8 § | TR UH! ds SRl §, S 2
A FISHT? & dg8d HoR gl gl & | § aredl § fb 37 IRt diwiial
DI SIH HoR [l ST | TTHM Ble DI ol sRudren I SIRT @M MY,
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Heiedl, ¥ 98 ®e- d1edl § [ UR I8! HSeh Udhad &l YU gl ¢ |
TR 51 W {IRAT P11 & WRIG!, Sl &1 TG 3R o1 BI \RIg!
9'Re ¥ Wgd Tol fadl @ | H Ig el § fob 37! off wieSt it |
3! ABAR! & oo & Igd UM & oY | H I8 He-l diedl § &
AR T8I PRI 3RUaral H o | 3amS el Ha T g | H WPR I T8
T 61 € fob 3 SIa1 pl WRBRT 3RUdTel G | SaiTsl {87 |

Heiedn, H§ ug i e 9redl § [ gR g8 Wodl & do-8¢ Had o
R T | TR g8 & Wpa § Reep! Bt Ui Bt § IUT Bicke § Wha P
HH g | URd WBR B 277 AfSHaA? Th Agardbiel aom g | 3ad off
TNHIH DI Babee! DI HHT & HRUI 30 TR BIe-d TR BT Rolee Jgd
RIS AT g | H Trean § 6 a8l I} e 3R It ARl F welf bl
eR febar ST |

HeIedl, B U8 YPTHOR Ush 9gd 981 YeI ¢ | §HR I8 & U= Sft
3 T 91 Hel 1 fhar g | [de AR &1 ST b U Uloided
SN S § | S SImyfes Moided §d ], 3 ol graf s diu flau s § |
I T BT ITANT Had MR Had Al & & S & A4 g1 a1y |
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oIF 9y 2019 H 3Jwsq 370 BT 7T T, T8 IR U AT dd IRPR
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To! faam T & fob 9 UehiohRM &1 HH i fohdT 7T 87 SHP! HU-IC DA
! SO I8 JoTl i 4f ST Xg1 872

oI fF 3T S § b S-S =HR ¥ 3fJwdqg 370 il 11 T | 98l
fOzd o aral § Q¥ Geob H Ugdl! TR SRISHIRY &2 Iad a1el § | U1 Uga
HU T8 BT UT | A SH-HIHR B! Ugd AR IR Ugal SR ¢@T § | 89
3 §oic # RIS THAgde WhiH & 3G &l UgH 1 & il 3 Tl
W | 9P gara ¥ W P Sae T8l e g | § Iredt § fb U Sae
f&ar SN | 39 U ral § SRISART &R 961 §, U8 39 8¢ dP § [P BHRI
T T YU SATG] SRISRT R 8 | 390! U9 H & o HRA TWHR
T PR B! 87 TP SR 317 AT b Yoy & st | daiiad T 8ok
IS I Bt Feladl I T § | TSI W gl, g Ydex W g,
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gTalTd Y ToR @1 ¢ |
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| 39 S TR ST SYCT 15! Il & | STDH! DIfeIe! HH g, A IC HH §
| HIAR & G B DIFCIC] & BT 3] DICIC] HH Bld §, FHICTT ST
U9 I fadhdl § | g9 ferts &t ot fos ol 99 98R 9 3mar g, 89 W
SIE SIS TTT ST | HRAR BT U FT TYHT 30T Tal g2 T AR ™
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87 JT8% U ol UF 31T &, I W 317 SHIC S T 3R HRURT I Bl
ST |

S 3l H Idid &1 deal g | § 89 ffex ¥ ot e
oifds1 STard 71 el | URT 98 SRecyRH Jod 91 SHId! &1 Sfea®H
g | 39 3fAdl §H Pl o? BHAR ORI Ao Usd Ua-ard aral 9
fdgam3e gd & §g § | 3! oIl &I WH &I oY T HH I HH I0]

HIHR H A1 MY | eob o TATAW fordl H 3! dg [hdl T8 |

*m60 ADV. GOWAAL KAGADA PADAVI (NANDURBAR): Thank you
Madam Chairperson. | just want to cover certain points and | will go

straightforward into it.

The country has heard of tax-terrorism and now we have also seen
the tax-terrorists of this country, that is, this Government! The number of
taxes that are being levied are beyond the control of the Government
and they do not have any financial or economical strategy. They are kind
of very clueless about this.

Today, there are nearly nine different rates of GST starting from zero
per cent to 28 per cent. We have a regime that has created one of the
worst GSTs, that is, the Goods and Services Tax that was supposed to
be a simple tax. But in the whole world, in about 50 countries, this is the
worst tax collection system that we have seen.

For the first time, the amount of money collected from companies is
less than the tax revenue collected from individual taxpayers, which is
going up. The corporate tax collection is up 1.2 per cent while the GST
collection is up 12 per cent, and income tax is up by 20 per cent. The



economy is slowing down because the Government is taking people's
money leaving them with nothing to spend. There is no growing demand.
| feel that there is a need to mention that there should be a cut in tax for
the people and not in corporate tax.

| would also like to mention that the Congress had earlier proposed
a GST system having only three slabs. And now, there are three slabs
for popcorn itself. Caramelised popcorn has been taxed at 18 per cent. |
will not go into the popcorn fiasco because it was an explanation by the
FM that had the country laughing.

Qﬂ@@'ﬁc R 18 TIC GilQﬂél o f{v’ %‘ on spare parts while larger

firms have to pay 12 per cent on finished products. | think that they
should simplify it and keep it at 15 per cent to promote the MSME
business.

| would also like to mention that Malaysia, for instance, repealed its
GST in 2018 due to public dissatisfaction and adverse effects on small
and medium businesses. | would also mention that the European
Union's VAT system has succeeded by incorporating tailored exemptions
and subsidies to support smaller enterprises. The Government should
stop the freebies that they offer as this ultimately puts burden on the
Government's treasury. If the bureaucracy is active, then they must also
advise the Government that they should adopt good home economic
policies.

About 80 per cent of the Central Government's spending is funded
through taxes. This is much higher than countries like Brazil, Mexico,
and China, which depend less on tax collection.

The U.S. President Donald Trump has hinted at a potential
scrapping of the income tax system in America and replacing it with
tariffts to fund the Government. There is a plan to overhaul the US
taxation system to shift the burden away from American workers and



businessmen. President Trump has been the champion of the ?America
First? policy. Will the Government also plan a ?India First? policy and
give benefits to the Indians?

The Prime Minister had adopted many of the Congress schemes,
such as the Apprenticeship Scheme. The Central Government must
consider this change in GST policy too. The Government must stop
abusing its taxpayers. | would also like to mention that the Union
Finance Minister, Nirmala Sitharaman ji, said that the income tax
exemption of up to Rs. 12 lakh would put additional Rs. 1 lakh crore in
our hands. | think the perception has gained ground and this additional
cash would find its way into consumption increasing the demand in the
Indian economy.

The Indian household debt is at its all time high standing at 42.9 per
cent of GDP with Rs. 2.7 lakh crore outstanding credit debt in India. |
would like to mention that in 2018, the affordable houses sold were 54
per cent but in 2024, the figure has come down to 26 per cent.
Depressingly, luxury housing is booming while the middle-class is
struggling with affordability crisis.

JUTIfT AT, TR, Sl U IS U J WUTeT & o, 9 98 2018 H 16
gfaerd foe 3R a¥ 2024 H 43 UfoRd f9F | 9 dRe T U < T
WTel R fdd | Addd, 3R 30 Th HRIS SUY ¥ W1 HHT & df 3MUD]
el ot g, Afte 3R 31y fAifs e o1 AeR fAfSd oo & od § SR &R
TIeT IT8d § ol WG 3TUDT I8 Ju-T, JUAT 8F I8 Su | I8 o uar Ta
&1 8 T 2,000 TRI T HICIRM 3U TST §311 § 3R TR BT Toik e 7 off
I IR I dTIfea garg | In conclusion, | would just like to
say that qct, HUST 3R ABM UH SHINEA AR Tal, dfeh gHIHhd g,
Fife 3or 7 T H T THUT & IR WR 78], dfesp 3MTH IeH & Sifbdr &
EUH AR |

JUTAfd A8IGdT, TR 3T A1e0H W ol HIRAR Ig7 [ 3MH ATGHT Dt
el @I H AR 3R U8y Sid & HINSN dPb Ugdl 9P | 3R 30




YA B S5k B dl ST UG I 3R ofF U1 57, dHt 37 sieH)
B AT, HUST 3R AB AT |

JUTafd Aeiedr, H Ueh IR GAIHR U §1d T BT |

7B TR 8, UGR TeRT 8
JH S D! T forg &Y SrgaR qIeRT 3

3T 3MTGH! B TRT JHY SGied gl giat
3 A9 & Jao 7 fhReR BRI S 12

A JUTUTA : YT St HRIare! HITAdR, faFie 25 AR, 2025 &I UTa:
11 §ol b b forT WIMNT B St 8 |

20.12 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Tuesday, March 25, 2025/Chaitra 04, 1947 (Saka).

+ The sign + marked above the name of a Member indicates that the Question was actually asked on the
floor of the House by that Member.
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